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APPENDIX rn 
(Para 1.23 of this Report) 

MINISTRY .OF FINANCE 
(EMpaEment of Economic Affairs) 

The Arblic Accounts Committee while considering the Audit Re- 
part (Civil), 1965, at its sitting on 4th February, 1866, desired that 
with reierence to para 16(b) of the Audit Report, a note may be 
furnished to the Public Accounts Committee analysing the figure of 
Rs. 420 lakhs, the total amount of commitment charges paid upto 
1964-85 on I.B.R.D. loans, including such charges paid by Public 
Undertakings and Companies in the Private Sector. 

2. The attached statement shows loan-wise details of total cam- 
mitment charges paid upto 1864-65 on IBRD loans. I t  may, however, 
be stated here that at  its sitting on 4th February, 1966, it wa? brought 
to the notice of the P.A.C. that the whole amount of the commitment 
charges paid to the IBHD cannot be taken to ba avoidable. The 
following facts were mentioned at the sitting to )bring out that a 
major part of the commitment charge paid to the IBRD is in fact 
unavoidable. 

(a) The IBRD charges a commitment fee on undrawn amounts 
in order to meet its own cost of maintaining liquid funds 
for disbursements to borrowers on demand (supported by 
prexribed applications). Such charge is levied on all 
IBRD loans to all borrowers, without any distinction, and 
being one of the basic provisions of IBRD Loan Regula- 
tions, is inescapable. 

(b) The commitment charge has not been primarily conceived 
of as a penalty on lack of promptness in execution of 
work and utilisation of loan. As it is, it becomes due right 
from the date the loan becomes effective. As most of the 
IBRD loans finance imports of capital plant and machin- 
ery (which necessarily involve long delivery periods, say 
two or three years), the loan agreements do take into 
account such long delivery period and provide for 
suitable terminal date. Even utilisation of loans accord- 
ing to the original schedules and with the terminal dates 



involve payment 04 commitment lrrurgss over a long 
period and wch payment cannot be amsidered u avoid- 
able. 

(c) It 10 only whea the loan utilimtion geb extended beyond 
the original terminal date or a portion of the loan amount 
is cancelled subsequent to the loan becoming Mective, 
that the cammftment charges paid on the extended utili- 
satfon or on loan portion cancelled, can be said to be avoid- 
able, (Even here, to the extent that the original utilisa- 
tion schedule and terminal date provided in tbo loan 
agreement were unrealfstic, the payment of commitment 
charge on extended utilfsation cannot be said to be totally 
avoidable). 

3. Such part of the total commitment charges as had to be paid 
for on account of extensions and cancellation [as referred to in para 
2(c)  above] is also shown in the last two columns of the attached 
statement. It may, however, be stated here that in the case of loans, 
portions of which were cancelled after the original terminal date, 
some element of commitment charges would be common to both the 
categories-extensions and cancel la t iowhown in the attached 
statement. It would not therefore be correct to add up the charges 
shown under both the categories so as to arrive at the total avoidable 
payment of commitment charges 



Suudmcnt af Cmmitmau Ckurgu paid upto 1M-Q on World Bank locrns 
(Rs. in lakhs) 

Loans Total Charges paid on ac- 
*%es count of 
paid - 

Extension Cancella- 
tion 

? . Lwnr to Gav .  of India 

I .  Agriculture loan . 8.60 . . 2 -56 
2. First Railway loan . 8 .06  . . 0.23 

3. Second Railway loan 16-12 . . . . 
4. Third Railway loan . 6.51 . . . . 

Fourth Railway loan . 9 .88  . . , . 
Fifih Railway loan . 2 1  -47 . . . . 
Sixth Railway lorn . 14.07 . . , . 
First D.V.C. loan . 13.78 0.66 2 a87 
Second D.V.C. loan . 14.48 3 . 1 6  2 . 8 0  
Third D.V.C. loan 13'91 5 '76 2 . 1 7  
Koyna (power) loan . 22 -04 . . 5 '57 

12. Private Sector Coal loan . 34.58 

tocms to Private Companies or Public 
Undertakings. 

I .  Calcutta Port loan (I) 
2. Calcutta Port loan (TI) . 
3. Madras Port loan . 
4. Firm loan to IISCO . 
j.SecondloantoIISCO . 
6. Third loan to IISCO . 
7. First loan to TISCO . 
8. Second loan to TISCO . . 
9. First loan for Trambay Power 

Station ' . . 



I o. Second loan for Trombay 6.21 
11. First tom to ICICI 3'59 
12. Second loan to ICICI . 5.62 
r 3. Third loan to ICICI . 8.36 
r J. Fourth loan to ICICI . 2.82 
I S ,  Fifth loan to ICICI . 0.99 
16. Loan to Air India . 2-20 



APPENDIX IV 
(Para I 362 of Report) 

MINISTER OF FTNANCE 
Oavcmtr~leat Companin/Corporations- 
(oii) Guarantees given for thc repayment of principal and intcrcst to the State 
Bank of India in respect of cash credit facility, letters of authority, ctc. given 
by the Bank to Govcrnmcnt Companies d u r i n ~  the period I 957-1964 :- 

r .  Cash credit facility, i .e. ,  the maximum Iimit up to which the Corn a 

parties have heen permitted to overdrnw from the Bunk. - - - . -- . * - - - . - - - - --------- ----- -----...- ---7 

Maximum Sums guar an- 
Name of ~wncerns on whose behalf amount teed out- 

guarantee was given guaranteed standing on 
---- - -- - - - --- -- - - - .- - -- . - * 31-3-1964 - -- -" --- " .  -----  -- 

Its. Rs, 
Bharnt Electronics Ltd., Muzupn 

Dock Ltd., Garden Reach Work- 
shop Ltd., National Industrial 
Development Corporation Ltd., 
State Trading Corporation of Indiu 
Ltd., Minerls and Metals Trad- 
ing Corporation Ltd., Hindustun 
Steel, Ltd., Hindustan Shjpyard 
Ltd., National Projects Construc- 
tion Corporation Ltd., National 
Small Industries Corporation 
Ltd., Indian Oil Corporation 
(Marketing Division) Ltd., 
National Buildings Constructicm 
Corporation Ltd., Hindustan 

Housing Factory Ltd,, Nahan 
Foundry Ltd., Heavy Elcctricrils 
Ltd., and Fertilizers and Chemi- 
cals t t d .  

--.--- .- - ---.------ -- ----..--- - -  - -------- 
2. Letters of credit, i . c . ,  an authorisation by the Bank to an exporter 

abroad to draw on it for funds within a stated amount and time in 
payment for specified goods to be shipped to India :- 

Heavy Engineering Corporation Lire. 8,712,030,552 5,305,402,497 
Lrd., Indian Oil Corporation 
(Rfineries Divisicn) Ltd., Nevyeli Rs. 4%94,65,130 1647,699955 
Lignite Corporation Ltd., National 
Coal Development Corporation 8 I I ,885,878 I I ,405,168 
Ltd., Hindustan Organic Chcmi- D.M. 3 2 , 5 0 0 ~ ~  ~ ~ , ~ C O , C C O  
cals Ltd., Regional Subsidiaries of 
the Natiofial Small Industries (In aU Rs. 6j,1z,jg,118 and 
Coproation Ctd., and Shipping 29,82,7o,or o approximately) 
Corporation of India Ltd. 



3. Countm-guumtce twSuce Bank of Mia to earbk the B d c  to isnv 
h e r  of guumtec to the Forcign mpplina of quipmmt ac. to dK corpon- 
tion on dcfcrrtd payment W. 

4. The undmaking ha scared credit faalities for 42 .p millkin frorn 
a British Firm for purchasing p&nt and mechincry abroad on d e f d  tcrmr 
of payment. The State Benk of India has given a guarantee to the Finn 
for the repayment of thc credit with i n t a m .  The Government of India 
have given o counter-guarantee indemnifying the Bank against all claims in 
rwpect of the guarantee given by it to the Firm. 
Heavy Electricah Ltd. &0,72~000' LI 475,344 

and interest (Rs. I ,9671,253) 
theren 
(Rs. 36 04 
millions) 

(ti i i)  Guarantees to the Fsport and Import Bank of Japan and Shipping 
Development Fund Committee for repayment of principal and interest in 
respec7 of loans given by them to a Govcrnment Company :- 

Yen Yen 
8 r 5 ,po,ooo 620,4my000 

The Shipping Corporation of India Ltd. plus interest 
c i  54%wr 
mnum 
(Ks. I ,oU,oo,ooo and 84,19,ooo 
approximately) 

Rs. Hs. 

(ix) Guarantees to the Foreign consultants contractors,~ugoslav Bank 
for repayment of principal and interest and fulfilment of payment obligations 
in pursuance of agment/letters of acceptance with the following Govern- 
ment Companies :- * 
Heavy Eelcctricals Ltd., Hindustan Rs. 3 I ,95,63,627 14,54,79&0 

Stcel Ltd., Indian Oil Corpora- $ 4,160,000 703,638 
tion (Marketing Division) Ltd., 
Shipping Corporation of India D.M. 132,170 540 4,901 ~2gO 
Ltd. and Fertilizer Corporation of Yen 5,045,565,000 5 ,045 ,565 ,~  
India Ltd., (In all Rs. 59,91,16,453 and 

22,74,36,406 approximately). 

(x) Guarantee given for the repayment of loan and interest to the Indus- 
trial Finance Corporation in respect of loans given by it to the following 
G o m t  Company :- 



(a] G~vrntcg given to kvcl.opmcnt b a n  Authority for repayment 
of indpd, intee# wid 0th c h g c s  in mpcct of loans given by it to the 
to&&w Ga- Companies :- 
F a t l k r  Corporation of India Ltd. 

and Natiand Small Indumries 
Corporation Ltd. $ +2,00o,c ('0 3 1 53Woo 

(Apprwcimnely Rs. 1 9,oq,76,1~ 
md 1487,14986) 

(di) Guarantees given for the repayment of paid up share copitsl and 
payment of minimum annual dividend as well so rcpaymmt of redeemable 
debentures raisedlissucd by the following State Finnncial Corporations 
Guarantee liability is s h a d  in prescribed ratio by the Central Government1 
Union Temtories end the State Governments) :- 
Punjob Financial Corporation . Rs. 7,68,74,000 2,66,08,000 

and Assam Financial Corporation 
Not-Upto 1963-64 the Central Government had to bear total expenditure 

of Rs. 66,828 end Rs. 38,783 towards payment of guaranteed dividend 
in respect of Punjob Financial Corporation and Assam Financial Carp- 
ration respectively. 
(xiii) Guarantees to the Forei firms for repayment of principal interest 

and other charges in pursuance o contracts entered into with the following 
State Corporations :- 

F' 
Unar Pradesh State Electricity . 

Board, Madras State Electricity 
Board, M ~ J h y ' l  Pradesh State 
Electricity Hoard, Andhra Pradesh 
State Electricity Board, Mysore 
Electricity Board and Gujarat 
Blectricity Board . . Ks. 365 993,075 3 365 993,075 
(wiv) Guarantees given to International Bank for Reconstruction and 

Development/Development Loan AuthorityIForeign Commercial Banks for 
repayment of principal, interest and other charges in respect of loans given 
by them to the following Statutory Corporations during the period 1957- 
1964 :- 
Air India Corporation and Industrial 

Finadce Corporation Rs. 1491 7,99,000 12,75,87,000 
$ 3O,OOO,OOO 6,641,370 
(In all Rs. 28,46,56,143 and 
15,92,12,571 approximately) 

(xu) Guarantee given for repayment of share capital, minimum annual 
dividend and repayment bonds/notes with interest thereon issued by the  
following Statutory Corporations :- 
Industrial Finance Corporation, 

Indian Airlines Corporation, Air 
India Corporation, Central Ware- 
housing Corporation and Agri- 
cultural Refinance Corporation Rs. 55,40,79, I 60 40,39,77,328 
Government haw also given guarantees for maximum of Re. 2,67,75,ooo 

or supplim msde to the Indian Airlines Corporation by the foreign 
suppliers. The a d  guaranteed amount autotonding on 31-3-64 was 
h. 59449707. 



Sl. Statcs No. of Granu Grant expenditure incurred by 
No. Projects r d a d  States 

to 
Statm 
during 
r M3-64 

Andhra Pradeah . 
Asmm . 
Rihar 
Gujrnt 
Jamrnu & Kmhmir . 
Kcrnla . 
Medhya Prodesh . 
Madras . 
Mnharashtra . 
Mysorc 
Orissa . 
Punjnh 

Rajasthan . 2 3 . 0 0  
Uttnr Prildesh 5 6.00 
West Bengal . 3 3 . 0 0  -- 
TOTAL (1-15) . 41 51 .28  

4 ' 7 0  
4.58 
2.43 
I -66 
2 948 
1 - 3 9  
4 .41  *'I his includes un- 

spent balance of 
Rs. 0.36 lakhs of 
I 962-63. 

2 .88  
2 . o j  
3.68 

I .  Himachal Predesh I . .  0.74 
2. Manipur . I I .oo 0.22 

3 . G o a  . I 1.45 0.70 

4. Tripura . I 1-00 0.06 -- 
TOTAL . 4  3-45 1.72 - --- 



APPENDIX VI 

(Para 1.114 of this Rttport) 

(i)  Number of Projects allotted to each State so far u ~ Z c n .  the Rural 
Manpower Progtamne: 

A statement is given st Annexure-1. 

(ii) (a) Types of works camed out under the R~iml W o r k  Pro- 
gramme accordin,q to broad categories: 

The types of schemes being carried out under thi:: programme are 
as under: 

Antirerosum uwrks.-.-Cc.ntour bunciing, mass Aeld bunding and 
terracing: plantation of trecs; cc~nstruction of drains, anti-water-log- 
ging and flood protection xhemes  etc. 

Minor  Irrrgatio?~ Works.-CctM ruction and repairs of field chan- 
nels and water courses; construction, deepening and desilting of 
tanks; construction of bandharas, con truction and repair of minor 
ahars, pynes and bunds, and digging, repairs and widening of com- 
muity irrigaticn works.  

Village Roads.---Construction and improvement of village market 
roads including !-mall culverts and village approach roads. 

Schemes relating to land  reclamation, devclopmcnt of panchayat 
shamlat lands, panchayat plantations, community orchards, pasture 
development, fuel  plantation, construction of fish ponds are also 
taken up. 

(ii) (b)~ Amount spent and what would huve been the expenditure 
if these works were curr id  through normal Government agen- 
cies. 

The expenditure incurred in different years has been as under:-- 
(Rs. in lakhs) 

_ I _ I _  _ _- _ _ _-I_ - _ "  --__ _-_ -- .--- -- .-..- 
Year Expenditure 



For the preparation of estimates of the schemes included under the 
Rural Works Programme, their xrut iny,  sanction, execution and 
supervision, the normal block and departmental procedures are fol- 
lowed. Under the Rural Works Programme, wages are paid a t  the 
local slack season rates, land is obtained free and the contractor's 
margin is largely el~minated. To that extent, it is likely, that the 
expenditure would have been somewhat more, had the works been 
carried out through ncrmal Government agencies. However, no 
speciflc arsessment has been made in this regard. It may also be 
noted that Slate departments havc been utilised for the execution 
of the Rural Works Programme where the Panchayati Rnj institu- 
tions are not in a posit~on to undertake them. 

(iii) Numht.r of persons and the p"od for which t h e y  got employ- 
ment u n k r  thu scherrw. 

The numbcr of workcrs employed on a work varies from day to 
day and also pcriod to pcriod. Prccisc information as to the number 
of individuals who found urnploym~cnt undrr the programme is not 
available. D~ ta i l s  of mandays of employment providvd i l l  d~fferent 
States during thc first three years of the programme are available; 
these arc enclo, ed in the Statement at Annrxure-11. The employ- 
ment figures for 1864-65 are being mllected from the States. 

(iv) Now fat t l ~ t . 9  scltctne Itus l w ' n  nble to  meet thc'objective in view. 
A conzparatwe s tatement  indicating the eiuployment potential 
expected to  be created a n d  t h a t  arttially created may please be 
indrca ted.  

In the Third Plan document it was cnv~saged thiit, tentatively, 
employment through the Rural Works Programme ~ h o u l d  bc found 
for 100 days during the agricultural slack season for about one lakh 
persons in the first year, about 4 to 5 lakh persons in the scc'ond year, 
about a million in the third year rising to about 2 . 5  million in the 
last year of the Plan. The Plan document reckoned that to reach 
these targets the programme as a whole would entail an outlay of 
Rs. 150 crores over the Plan period. The actual outlay provided for 
the programme over the Plan period has, hc wever, been consider- 
ably less, Rs. 16.07 crores in all (including Rs. 5 crores allocated for 
the current financial year), and the impact on the employment situa- 
tion has been correspondingly limited. 

Schemes included under the Rural Wcrks Programme have to be 
labour intensive. Having regard to the fact, however, that local 
slack searon wage rates vary widely from area to area, no rigid per- 
centage has been laid down for employment generation per 100 



rupees of expenditure. The mandeys of employment genera4& per 
100 rupees of espenditure in difirent States are shown in 
Annexure 111. 

(17) Whcthdv an o twnl l  control is kept  at tJtc Centre to ensure the 
e.ret.ut.inn of the projects atrcrrding to  the ob j rc t iw  in view. If 
so, the details of rho pmredlcre ndopted may pleasc he indicnted: 

The Rural Works P r r g r a n ~ m c  is a centrally sponsored program- 
me. The entire espenditure is provided by the  Centre in the form 
of 50 per cent grant and 50 pvr cent loan. The loan amount is treat- 
ed as a 15 years loan while thc  first 5 years is a morutoriam period 
during which interc t alone :s rccnvertd. The  rate of interest charg- 
ed is 51 per cent p.n. a t  present. T h e  Centrnl Government lays down 
certain broad critcria fnr sf'lcction of area.; and schemes and me- 
thods to be followed in the irnplcmrnt,~t;on of the pi*ogranmm~. Thr 
State Governtnents arc responsiblc for thc ~rnp l~mcnta t ion  of thr  
programmc on ground accord~ng to  thc t> critcrin 'rhc proccdurc 
followed a t  the Centrc to ensure the ~inplcnientation of ttic pro- 
gramme, according to the pr~ncrplcs and critcr3.:i l , l d  d I ~ ~ I L  ~uc lu ' l ; '  
a set check list In which Statc Gcvernrncnts furnish pn~t iculars  
about thc areas srlcc'tcd and schemcp proposed; subtniss~on of Quar 
terly Progrcss Reports frum t h e  block to th2 State level and by thc 
Sta te  to the Ministry; rcvicw at  the  tltne of t:?e annual l'lan discus- 
sions; tours and field visits by Offices.; from the Ministry; and cva- 
luation studies by the Prcgramme Eva:uat~on Organlsntim in select- 
ed blocks and employmrnt studies by the Dlrectoratr General of Em- 
ployment and Training. The progrurs undcr th?  programme is also 
reviewed at the Annual Confcrencc on Comrr,u:iity Development d3d 
Panchayati Ra j  and a t  special semlnars anti conlerences like thc. 
Inter-State Conference on Rural Manpcwcr Programme held in 
April, 1965. 

The Ministry has recently asked the State Governments to con- 
duct a thorough review of the  working of the programme with a 
view to identifying ineffective blccks and invalidating them. The 
evaluation studies conducted by the  Programme Evaluation Organi- 
sation have focussed attention on administrative, organisational, 
technical and other deficiencie-. These studies a r e  circulated to the  
Sta te  Governments for their information and necessary action. The 
Ministry also issues appropriate policy instructions to  the  Sta te  Gov- 
ernments from t i m e  to time to  remedy t h e  deficiencies noticed. 



(vi) Armngemcnt which esbts for Audit of the ~ n r n t a  given to Vile 
lnge Panehagab and Block Samities for the execution of t)rasd 
wwks. 

The audit of accounts for the funds allotted under the rural works 
programme 1s conducted by the State Accountants General in the 
case of Assam, Gujarat, Jammu & Kashmir, Kerala, Madhya Pradesh, 
Maharashtra, Orissa, Uttar Pradesh, West Bengal, Tripura and Hima- 
chal Pradesh and by the Local Fund Audit Department in the case 
of Punjab and Rejasthan. In Uttar Pradesh also the funds allotted 
to Zilln Parishads are audited by the Examiner of Lccal Fund Ac- 
counts. In Madras, the cxpenditurc is met initially from Panchayat 
Union Funds which is subject to hundred per cent audit by the 
Examiner of Local Funds Accounts. The expenditure on disburse- 
ments from the State funds is howcwr, subject to audit by the 
Accountant General. In  Mysore the Accountant General conducts 
the audit where work. are executed directly by the blocks or de- 
partments; in respect of funds made over to local bodies for cxecu- 
tion of the rural works programme, the Ccmptrollcr of State Ac- 
counts is responsible for the audit. The information in respect of 
Andhra Pradcsh and Bihnr 1. being collected. 

(vii) The amount which is proposed to  be spett t  o t ~  this schenae dtir- 
iny the Fourth Five Yenr Plan ma?/ also be i?~dicnted. 

A lump sum provision of Rs. 148 crores has been made for special 
areas, hill areas and Rural Manpower Programme (Rural Works 
Programme) in the Draft Fourth Plan placed before the National 
Development Council recently. The exact amount to be provided 
spccifically for the Rural Manpower Programme has not yet been 
indicated. 



State Allotment of Blocks - 
I st  2nd j fd  4th Total 

Series Series Serles Series 

I .  Andhra Praclesh 
2. ;kmm . 
3 .  Hihnr . 
4. Gujrat . 
5 .  Jamrnu & Kashmir 
6. Kerala . 
;. Madhya l'radesh 
8.  Aladras 
g. hlaharashtra 

lo.  hlysorc . 
I J .  Orissa 
12. Punjah . 

I 3 .  Rajasthiin. 
14. Utter l'radesh 
1 5 .  West Bcngal . 
I 6. Himachal Pradesh 
I 7. Tripura 



Emplqvrnenr penr~afrd m d n  [hc Rural Works Proipranme. 

SI. 
No. 

I .  rlndhra Pracicsh 
2. Awtm . 
3. Hihur . 
4. Gujrut . 
5 .  Jammu (Y: Kushrnir 
6 . K c r a l ~  . 
7. Madhya I'rdcsii 
8. Madrns . 
c), hiuh~r:n1111 ,I 

10, hiysorc 
I I .  Orissa . 
12. Punjob . 
13. Riliasthm 
14. I l t tar  I'radcsh 
I 5 .  Wcst I k n g d  . 
16. IIimachol Prodcsh 
17. 'l'ripuru . 



State Mandays of employment gene- 
rated per Rs. roo expenditure 

during 1963-65. 

Andhrn Prddesh . 
.\~snrn 
nihar 
Gujarat 
Jammu Sr Knshmir 
Kcrala 

- Madhya Pruiiesh 
hlsdras . 
Maharashtra 
hlysnre 
Orissa 
Pun jab 
Raiasthan . 
Uttar Pra~lesh' . 
West Rcngal 
Himachal Prndesh 
Tripura . 



APPENDIX VII 

(Para 2.3 of this Report) 

MINISTRY OF FOOD & AGRICULTURE 

(Deper tmcnt of Agriculture) 

Statenlent ~ i l o w i n y  the infarnration asked jor b y  the P.A.C. in  con- 
ncctmn w i t h  Para X X X V I I  of Audit Report (Commercial) 

What are the reasons for the shurt quantity of timber extracted 
during 1961-R2? 

Thc timber ~ ~ t l . i ~ c t ( > d  i n  dlfferclnt islands has to be transported to 
timbcr depots by boats etc. These boats remain unused when they 
arc undcr repair and thus affect the trqnsportation of extracted logs 
lying nt the felling sites. The reduction in the quantity of logs trans- 
ported to the Fnrcsl Depots during the year 1961-62 is, attributable to 
frequent hrcak-downs of these boats during that year. 

Poiut No.  2: 

What were the targets for extraction of timber fixed for the years 
1960-61 to 1M4-65 and what were the quantities of timber extracted 
during 1K3-64 and 1964-65? 

Rep ly :  

( i )  'l'argcts for cstri~ctitrn fiom thc yc'tr 
1960-61 to the ycnr 1964-65 . 60,cm tons per 

F a r .  
( i i )  Quantity of timber extrnctcci during the 

year 1963-64 . . 55,827 ton logs 
extracted and trans- 
ported. 

( i i t )  Quantity of timber extracted during 
the year 1964-65 cannot be supplied 
at this stage as the proforma accounts 
for that year have not yet been completed. 



P o w  No. 3: 
What is the ptoscnt transport cost per ton of timber? 

Reply: 
Transport cost of Andaman timber during 1963-64 v n s  Rs. 931.53 

per ton. The Transport cost of timber for 196465 is not yet ready as 
the proforma accounts for this year have still to be completed. 

Point No. 4 
What steps are being taken or proposed to be taken to reduce the 

transport cost? Is there any plan to replace the old crafts in the near 
future? 

Reply: 
The only way to reduce the transport cost of timber in Andamans 

is to modernise the equipment and the replacement of the old c r ~ f t s  
which are used for inter-island transportation of timber. For this pur- 
pose an outlay of Rs. 29 Iacs was provided during the Third Five Year 
Plan. Under this Scheme one K T ,  9 Marine Engines, 2 Locomotives 
and 2 tractors in all worth Rs. 14.5 lacs have already been procured. 
Besides the question o f  procurement of 6 Tractors and 6 trucks etc., 
IS receiving consideration in consultation with the D.G.S.&. D. It has 
not been possible to acquirc this equipment espeditiously due to the 
non-availability of foreign exchange and delay in procurement of thr? 
equipment through the D.G.S. & D. Apart from this, new crafis are 
not easily available. 

' A provision of Rs. 78.33 Iacs has also been made in the Fourth Five 
Year Plan for modernization of equipment. I t  will, thus, be seen that 
everything possible is being done by the Andaman Administration to 
reduce heavy expenditure on maintenance and repairs of equipment 
by replacing the equipment and crafts which will ultimately help in 
reducing the cost of the transport of timber. 

Point No. 5: 
A brief note on the working of the Forest Department stating (i) 

the arrangements for extraction of timber in the Islands, (ii) Work- 
ing results for the past three years and (iii) Developmental Schemes 
Projects being undertaken may be furnished. 

Reply: 
Seriatim replies to these points are given below:- 

( i )  The extraction of timber in Andamans is mainly done De- 
partmental'ly. But in order to supplement the extractions, 



m a l l  forest areas are also l e a d  out to contractors for ex- 
traction of timber and supply of the same to Government. 
Some islands ere, however, leased out to private parties for 
exploitation. Timber extracted by them is disposed of by 
the parties concerned according to their own choice. 

( i i )  The work of and am an^ Forest Department during the 
years 190142, 1962-63 and 1963-64 resulted in a net profit 
to the C;ovcrnment as given below: - 

( i i i )  The following cicvelopmental shemes and projects have 
been undertaken by Andamans Forest Department during 
the Third Plan period: 

(a)  Purclrase o j  c~qttipu~cnl: Drbtnils in thl:; regard are already 
civcn against serial No. 4 above. 

(b)  Raising of Industrial. Plantations: This scheme aims at 
raising matchwood and teak plantations at a total outlay 
of Rs. 12 lacs. So far 4187 acres of teak and 943 :mes 
of match plantation at a cost uf Hs. 12.689 lacs have been 
raised under this scheme. 

( c )  Silvicultu~al Reseurcll: A piwvisiun of Its. 2 47.5 lacs \bas 
made during the third plan p e r i d  far Silvicultural Re- 
search and experiments. This scheme was, however, held 
in abeyance due to National Emergency. But the same 
has now been revived and work thereon will start soon 
after the Deputy Conservator of Forest being appointed 
for this purpose is in position. 

(d) Boat building: Against the target for construction of 
50 big and srnall boats and one slip-way at a provision of 
Rs. 4.50 lacs, 8 motor boats, 48 cl.inghies, 5 life boats, 
4 timber boats and one timber barge has been construct- 
ed at  an expenditure of Rs. 3.324 lacs so Ens. The cons- 
truction of slipway is also in hand. 

(e) Revision of  Working Plan: The outlay provided for this 
scheine is Hs. 3,900 lacs. Under this scheme the Survey 
of Little Andamans and preparation of preliminary 
working plan report of the South Andarnan was complet- 
ed during the Arst three years of the Third Plan. Further 



work under this scheme is, however, held up pencling the 
appointment of an oiiicer for this purpose. The proposal 
to appoint the officer is already under active consideration. 

( f )  Orlaer Small Schemes : Apart fmm the a b o ~  e some cther 
schemes like minor forest plantations, construction of 
rest houses, opening 01 training schools for fomslcrs. etc. 
have also been undertaken during the Third Plan period. 

Point No. 6: 
Commenting on the working of Saw Mills, thi. P A C .  (1962-63) 

had expressed the hope that i t  would be possible to increase the 
intake of the Saw lllills and also to reduce the percentage of wastage. 
What is the present paition? 

Reply: 

The intake and  out-turn in tons and the pcrcentagc of wastage in  
the Saw Mills over the pas! threc years is given below:-- 

Intake Out- l'ercenragc 
Y t x  i 17 t u rn  in of wastage 

tonu t o t 1 4  (nppmx.) 

Poifit No. 7: 

Is the seasoning kiln now being utilised to fu l l  capacity? (c/f para 
41 of 7th Report--3rd Lok Sabha)? 

Rep ly :  

It has not been possible to  utilise the seasoning kiln to full capacity 
due to poor demand for seasoned timber, both in the Andarnans as 
well as in the mainland. Two consignments of 172 tons and 112 tons 
of seasoned timber were shipped to Calcutta and Madras respectively 
an trial basis during the period between October, 1962 arid April, 1964. 
No seasone4 timber has been supplied to Calcutta and Madras there- 
after as the value fetched therefor in auctions held at  Calcutta and 
Madras Depots was not favourable. The C.P.W.D. is, however, gradu- 



alIy becwrnlng conodous of the benefits of seasoned timber. In 
addition to this local demand for seasoned timbr is also likely to 
increase in another 5 years' time. It  m a y  thereafter be possible to 
utilise the seasoning plant to its full capacity. 

Point No. 8: 

To what extent are the crwsoting plant and Ascue treatment Plant 
being utilised at present? (Para 42 of the 7th Report). 

Reply: 
The installed capacity of each of the two plants, (Creosoting and 

Ascue Treatment) is 12,000 tons per annum. These plants are being 
utilised to the extent of market demand for the treated timber. 
Iluriug 1964-65, 220 tons of Creosoted and 548 tons of Ascue treated 
timbcr was prtduced in these plants. 
Point No. 9: 

Crrlain defects in the working of the contract with the licensee 
in North And~mans  were commented upon by the P.A.C. in para 46 
of 7th Report and para 9 of the 26th Rcport (3rd Lok Sabha). 

( i )  What is the present position of the dispute with the licensee 
which had been referred to arbitration? 

(ii) What further steps have been taken to ensure that the 
licensee firm fulfils the conditions of the contract? 

Reply: 

Information on these two points is given k l o w  seriatim:--- 
(i)  There are at  present three arbitration cases between the 

Government and the licensees of the North Andaman 
Agreement o'f Licence in progress at Calcutta. The details 
of these cases are given below:- 

(a) 1st arbitratiou case.-This case is in respect of the 
disputes and differences arising in theSworking of the 
agreement from its inception upto the year 1960-61. The 
present position of this case is that the evidence and 
examination of the witnesses on behalf of the Government 
(two in number) has been completed. The counsel on 
behalf of the Government has commenced his arguments 
which are still continuing. It will be followed by argu- 
ments by the Company's Counsel and counter crguments 
by the Government Counsel etc. 



(b) Second arbit~rrtion case in respect of the disputes and 
differences about the tootking of the apeement for the 
yews 1961-62 and 1962-&?.--In all 8 sittlngs of the arbi- 
trators have been field in connection with this case. So 
far the arbitrators are in the pmcess of framing issues 
in this case. After the framingpf issues evidences from 
both sides will have to be recorded before taking up 
the pleadings on the issues. 

(c) Third arbitration case in temect of the disputes arrd 
differences about the warking of the agreement for the 
year 1963-64.-In this case the company has dready 
filed its statement of claim. The Government is pre- 
paring its writ ten (counter) statement and statement of 
claim which will be filed in due course. As in the above 
case this will be followed by framing of issues by the 
arbitrators, evidence and examination of witnesses from 
both sides and arguments etc. 

No meetings of the arbitrators could be held during the 
months from April to August, 1965 because of the sudden 
illness of one of the two arbitrators. This resulted in 
hold up of the progress of these cases, The arbitrators 
are, however, now regularly meeting every month from 
the month of September las? onwards. The completion 
of all these three cases is likely to take abput two years. 

(11) In May, 1963 the Government of rnctia appointed un 
authorised controller under the  I1.J i'r. tor the North 
Andaman Undertaking of the liccrices of Nurth Anduman 
Agreement of Licence. The authorised controller was 
authorised to issue directions to the Company for due 
fulfilment of their obligations under the North Andaman 
Agreement of Licence for the violation of which the 
Company was to become liable for prosecution under the 
Defence of India Rules. The company had violated cer- 
tain directions of the Authorised Controller for which 
criminal proceedings were launched against them In the 
Andaman & Nicobar Islands. The company, however, 
moved the Calcutta High Court challenging the validity of 
the prosecution launched against them. The Government 
had taken necessary action to defend its case but the case 
has been decided by the High Court in favour af the 
Cbmpany. After examining the judgement of the High 
Court the Government has, however, decided to go in for 



appeal against this judgement and the High Court has al- 
ready been moved for grant of leave for appeal to the 
Supreme Court in this case. 

Further developments in this case are awaited. 

[This note has been vetted by audlt but it has not been poss~ble 
for the Audit to verify the f a c t  and figures given in the note. The 
comments of the  Audit, if any, arislng out of the lwnl verific B t '  ]on 
of these facts and figure;, will follow in due course.] 



APPENDIX VIII 

(Para 3.3 of this Report) 

MINISTRY OF HOME AFFAIRS 

Marine Development, Andantans-Para SXSI  V ,  r l l i d l t  Rcport 
(Co.iizntercia1) 1965. 

Point No. 1-Working Rcslilts: 

A statement showing thc  working results of the dlffcrent unih of 
the Deportment for the year 1963-64 may be furnished. 

Reply:  

lralue o f  stock of stores on I -4-63 . 
l'dlue of S ~ O ~ C S  purchased during 63-64 . 
l'alue of stores issucd during 63-64 . 
\ 'due of stores in stock on 31-3-64 . 
Gross profit as pcr trading account . 
Profit as per profit and loss account . 
Net profit during the year 

Loss . 82,954 

NOTE : The figures indicating the working results of the units have 
bzen adopted from the proforma accounts for 1963-64 compiled by the 
Mlrinc Department. The profotma accounts have not yet been audited, 
as such the figuies arc only provisional. 



Poht No. 2.-Dockyard: 

Three copies of the Report of the Departmental Committee set up 
to examine the working of the Marine Department and a note setting 
forth the action taken t h e m  may be furnished. 

2. Three copies of the rcpiwt of the Departmental Committee have 
already h e n  sent to the Public Accounts Committee*. A note indi- 
cating the action taken on the recnmmendations of the Committce is 
cnclcmcd (Anncxure A).  

Pn'nt Nn. 3.-Stmes: 

Details of the obsolete arid surplus stows which werc disposed of 
during 1963-64 a t  a loss of Rs. 70.100 may be given stating W e t  a l h  

( n )  Date of purchase 

(b) Nature of items and the- purpose for which they were 
purchased 

(c )  Thc manner of their disposal indicating the reasons for 
such a hcavy loss o n  this account. 

3. A statement of obsolete and s u r p l ~ ~ s  stores disposed of d u r ~ n g  
1@3-64 at a loss of Rs. 70,100 is enclosed*. As is seen from the state- 
ment, a good number of items of the stores was brought to the islands 
in 1945 by the reoccups~ion forces, Their purchase was planned at 
Delhi before the Allied Forces landed in thc Islands in 1945. It  is, 
thcrdorq not possible to find out the specifi? purpose for which each 
of thc ~ t e m s  was purchased. However, as they were lying in stock 
with no utility, they werc declared surplus and reported to the D.G. 
S.&D. for disposing them of. The D.G.S.&D. authoriscd the Admin- 
istration to  dispose them of in public auction. The stores were ac- 
cordingly disposed of. The amount realised in public auction fell 
short of their book value to the extent of Rs. 70,100 as the stores had 
lost all their utility. The disposal of these stores was sanctioned by 
the Government of India, Ministry of Home Mai r s .  

In respect of obsolete/surplus motor spare parts, it may be added 
that they were received long after they were indented for. The time 
taken for receipt of these parts ranged from one to three years. The 

*Not printed. 



delay was due to their non-rvailability at short notice from indigen- 
cws source . Ewn thoge spare parts which were received earlier 
owld naL be used as the other spare parts with which they should 
be used were not received by that time. By the time, aU the neces- 
sary spares reached the Islands, most of the vehicles had outlived 
their normal life. Actually these vehicles which had been wed in 
conditions of war were received from the military rtock after the 
cessation of war in 1945. These vehicles which had outlived their 
life had to be condemned and disposed of. The spares thus beoanas 
obsolete/surplus. 

Point No. 4.-Sundry Debtots: 

The position of outstanding dues as on 31st March* 1965 may be 
indicated. 

4. The position of outstanding dues as on 31st March, 1965 from 
sundry debtors is as follows:- 

Rs. 
( i )  From Government Departments 4,389380 
( i i )  From Privhtc Parries . 19,152 

4357,532 - 
The outstanding amount of Rs. 19,152 from private parties relates 

to the dues for jobs undertaken in the Dockyard prior to 31st March, 
1963. Since then credits are not being given to private parties. The 
outstanding amount of Rs. 4,38,380 relates to the period from 19447-48 
to 1962-63, details of which are attached (Annexure B). 



Point No. 1.-Working R N u :  

(1) A statement sharrring the working results for the years 198243 
and 1963-64 may be furnished. 

Reply: 

1. (1) Working results for the year 196243. 

Income Expenditure Lms 

The above figures have been adopted from the proforma accounts 
for 1962-63, which have not been audited. The proforma accounts 
for 1963-64 have not yet been complekd and therefore it is not pos- 
sible now to furnish the working results for 1963-64. 

Point: 

(2) Reasons for delay in preparing the account for the years 
1962-63 and 1963-64 may be stated. 

Reply: 

(2) The compilation of the proforma accounts are contingent 
upon the receipt of information from the Steamer Agents a t  Calcutta 



and Madras. Tht Snforzll~~tion in respect of accounts for 198364 war 
naalved in December, 1964 d y  and the compilation of the accounts: 
for 198344 is in hmd. 

As regards proforma accounts for 1962-63, it may be stated that 
due to vacancies in the posts of trained staflt in the islands, the 
accounts of the Commercial Undertakings had fallen in arrears. The 
Mministration is trying its best to adhere to the time schedule for 
the compilation of the accounts in future. 

Point : 

(3) How many complaints were received during 1983-64 and 
196465 about the operation of cargo-cum-passenger service between 
mainland and Andamans? What was the nature of complaints? 
What remedial measures have been taken? 

Reply: 

(3) The complaint book placed on board the ship M.V. 'Andamans' 
has 8 complaints during the year 1963-64 and 10 complaints during 
1964-65 recorded by the passengers. These complaints relate mostly 
to insanitary conditions on the ship, rude behaviour and in attention 
of the Canteen and Saloon Staff, unsatisfactory catering arrange- 
ments, provision of hot water, defects in fans and provision of refri- 
gerated water etc. etc. The Shipping Corporation of India, who are 
responsible for maintaining the Home Ministry's vessel M.V. 'Anda- 
mans' and M.V. 'Nicobar' have reported that necessary remedial 
measures are being taken by them from time to time. Constant 
efforts are also being made to improve the sanitary conditions on the 
ship and to cater to the comforts of the passengers. 

There were no complaints regarding M.V. Nicobar during the 
period in question. 

(4) A statement showing the annual expenditure incurred on the 
survey of each ship during the period 1960-61 to 196465 may be fur- 
nished. 

(5) For what periods each of the ships was laid up during the last 
flv&'yea83 fdr purposes of surirey ? 



No. of 
Ycni M o d  of S w e y  day3 E v d i c l P e  

*Reimbursement not yet mbde to the Corpn. 
T.S.S. ' Yersgw ' 



Point: 
f6) Bhrr 4ht Mtlh.parpacd Caammec, *hi& was app' ted  in 

June. 1964 compl&ed 9ts wark? !'f so, three copies o? the report 
rubmitted by the Committee may be f u d a h d .  

(6) Tb Committee has not yet completed its work. 
Point: 

2. Purchase of Ships: 

(1) What is the composition of the fleet maintained by the 
Department? 

(2) What were the proposed additional acquisitions for which 
funds were sanctioned during the years 1960-61 to 1963-64? 

(3) Reasons for the non-utilisation of the funds provided for 
the purchase of ships may be stated. 

(4) On what items was the actual expenditure incurred during 
the years 1960-61, 1962-63 and 1963-64 when no new ships 
were purchased from the funds provided for the purpose? 

Reply : 

2. Copies of the detailed note containing the information turnish- 
ed (Annexure C). 

111. General: 

1. A brief note explaining the administrative set-up of Andaman 
and Nicbbar Islands including inter alia (i)  No. of Deptts. (ii) Reve- 
nue and Expenditure incurred on administration during the last three 
years (iii) The sanctioned Budget Provisions and actual expenditure 
on Development Schemes during the last three years and (iv) any 
specla1 features may be furnished. 

(i) A note k enclosed (Annexure D). 
(ii) A statement is enclosed (Annexure E) . 
(U) A statement is enclosed (Annexure F). 
(iv) Nil. 

Z. Thrae copies of the Report of the Work Study %am on the 
qu&ien 4 -?*;an d the Cfda CammirSiomf# '$#!gTamZ 
m y  hrrniaed (Page 3 of Annual Report 19t15-64). 



Thia ham bean men by Audit. 

Sd/- A. D. PANDE, 
Joint Secretary to the Government of Indla. 

, . .  , . 
'Not pdnbd.. 



Note isdiccrting action talcen latest p o w  on the repoft of the 
-ent Committee. 

(a) Inderrt for Stwer (Recommendation Nos. 1 & 2) 

Indents for stores are placed on the Central m h a s e  Organh- 
tion soon after the New Item Statement is received by the Admi- 
aistration. 

(b) Posting of a liaison 0;BEcer (Recommendation No. 3) 

The Deputy Director (Progress) in the D.G.S. & D. who Is the 
liaison ofacer is approached demi-ofacially by the Administration 
whenever delay in the procurement of stores is reported. The Iron 
and Steel Controller has also nominated a liaison ofacer at the re 
quest of the local Administration. He too fs apprwched demi-of3- 
cially wherever necessary. 

(c) Programme of ships etc. (Recommendation No. 4) 

The dates of sailing of Private ships are generally intimated to 
the Head of DepartmentslOfRces who need dangerous cargo. So far 
as Government ships are concerned, their programmes are published 
in the local daily telegrams. 

(d) 314" timber (Recommendation No. 5) 

The cost of timber quoted by the Forest Department is very high 
and it is therefore not considered necessary to go in for this size of 
timber. The Department is therefore managing with 1" timber, 
and it does not effect the proflt and lorn account of the department 
as the cost of the timber is recovered from the parties. 

(e) Anntcrrl Surwy of verrrreb (Recommendation No. 6) 

Action is taken by the Marine Department to undertake survey 
of various crafts according to schedule prepared by the Department. 
2t has, however, not been W b l e  to implement this recommenda- 
tion very rigidly as the departments, owing to various difPlculties, 
ap u n a b  to release the boats according to the time schedule, . , 
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besides, due to increase in tbe number of bcmb during the past few 
ysrurr and the limited atpacity of tbe Dockyard to undertake re- 
p&~, tho Dockyards now kept bury and the prdblcm of idle labour 
is on the decreabe now. 

(f) F&e ldbour (hec~~~lmendatlon No. 7) 

In order to rninimise the idle hours of labour, it was proposed 
that r m r  wsrko uf naarbe d b  iacludrag that ef the Fwest De- 
partment should be undertaken by the Marine Dockyard. However, 
sukequently ths mattes was rewadered by the Chief Cowah- 
rlaacr. It war felt that tbe snixwr mpairs to boats and arafto of the 
Forest Department should be undertaken by the Forest Department 
itself to ensure that repairs are c a r r ~ e d  out quickly and department 
works are not held up unnecessarily. It was therefore decided that 
only such repairs that could not be done by the Forest Department 
tQ their boata would be wadertaken by the Marine Departmant. 
However, the Warmc Dockyard i s  also now catermg to the needs of 
the Indlan Navy stationed in Port Blair. There has also been in- 
crease in work in the Dockyard as a result of expaasion of shipping 
and marine activibes in the Mmds. Catlocquently, the problem of 
idlc labour IS considerably on the decrease now. 

As and when there is demand for artides of domestic utility, they 
are being manufactured and supplied to public at reasonable rates 
againad cash. 

(g) Allocation of Pa3 & Allowances (Recommendation No. 8) 

The matter has been finalised vide Chief Commissioner's order 
No. 1596, dated the 24th June, 1963 and No. 2106 dated the 17th 
August 1963 (copies enclosed) . 

(h) &epardion of estitnaks (Recommendation No. 9) 

&timates are being prepared in advance in rtwpec4 of dl miner 
jabs as far as possible. Were major jobs a~ mdertakea, progree- 
aivc estimates are being prepared i.e., estimates are prepared as the 
work is progressing and the actual work to be done is known. 

(i) StandatdisatIon of fobs (Recommendation No. 10) 

Job Bke cleaning, scraping, chipping and painting of ship h u h  
builgfng of new boats, lf&hkrs and pantoans have b.eea Stand;mc 

W. *h &host all Yhe jdbs executed 'En the lbckyarii are &repa& 
worLs, further standardisation is wt paxible. 



Order for a motor was placed on the D . G S  & D.. by tht Harbour 
Master on 10th July, 1963 and the machinery is expected to be m 
ceived very shortly. 

0) Charges fur the w e  of slipw4y (Reeommendotion No. 18) 

Orders have since baen issued A capy of Che U f  Com- 
missioner's Order No. 1980, dated the 1st August, 1963 is enclosed. 

(m) (Recommendation No. 14) 

(i) Repairs to the amoach  t o a h i n c e  completed 
(ii) Rqmirs to drainage near stores-since completed. 

(iii) Barbed wire fencing around the Marine Stores Building-since 
completed. 

(iv) Installation of outlet chimneys to the Blacksmithy shop and 
glass panes on the roof of the shop 

Glass panes have been fixed by the P.W.D. on side walls and 
not on the roof. The chimneys have yet to be installed by the 
P.W.D. 

(v) Roofing of the uncovered portions of the stores 
P.W.D. has already been requested to do it, and P.E. is being 

asked by the Administration to accord priority to this work. 

(vi) Supply of shoes etc. to workers 
Action for the procurement was taken. Glwes have already 

been purchased and supplied to workers. Supply of shoes ia still 
awaited. 

(vii) Construction of sheds 

ThiP work ii to be done by the P.W.D. who are awaiting the 
supply of tubular structure required for the work from the mafa 
land. 



(Recommendation No. 15) 

In view of t h ~  fact that the cantract s y s h  has almdy been 
rbolished by the Cw-t of India, the question of contract 
8ystem being introduced in the Administration does not arise. In 
regvd to tbe payment of incentive wages to the best w o r m ,  it 
may be stated that only repairing works are being undertaken in 
the dockyard and the nature of these works does not permit in- 
duction of any system of incentive wages payments. 

' (0)  Obrolete Stores-(Recommendation No. 16) 
All obrolete utores have since been dispased of. 



Detaib of yearwise outstanding against Gwemment Departments 
on 31rt M d ,  1965. 

- .  Period to which d a t e  Total 

Rs. P. 

Total . . 4,383380 
- . . . - - . . .  



Budget A m l  Saving 
Provision Expendi- 

ture 

(In l a b  of rupees) 

The year-wise position is explained below:- 

The original provision of Rs. 47.50 lakhs was made for the pur- 
chase of one inter-island vesseL three launches, oqe sea craft. one 
water boat and one touring vessel for the Chief Commissioner. The 
construction of these vessels could not proceed mainly due to the 
critical foreign exchange position of the country. As such, the en- 
tire provision in this respect was surrendered. The actual expen- 
diture, however, resulted in an excess of Rs 27,851 which was due 
to adjustment of debits in connection with expenditu~e incurred for 
the purchase of the ship "El-Halal' tXV. Nicobar) petjlining to pre- 
vioua yeam 



A provision of Rs. 49.01 lakhs-detailed below-was made in the 
tRUqp4 * H81-62:- 

(In lakh of Rupees) 

(i) One small ship for inter-island service . 30 .OO 
(ii) Ferry Boat (aw tons) . 6.50 
(i&) Two mooring boats . 2 ' 5 0  
(io) Chief Cxnrnissioner's touring vessel . 10.00 
(o) Boat (token provision) . 0.01 

49 '01 

Due to non-delivery of these vessels and non-ma teriali sation of 
full payments for the inter-island vessel before the close of the 
fimncial year, a sum of Rs. 40.79 lakhs was surrendered, the balance 
of Rs. 8.22 l a b  having been retained for making payment of Rs. 8 
lakhs to MIS. Mazagon Docks Ltd., Bombay, in respect of the vessel 
'Yerewa' under construction and Rs. 22,000 f'or payment in connection 
with the construction of mooring boats. The amount of Rs. 8 lakho 
could not be paid due to non-finalisation of the agreement between 
the President and the Mazagon Docks Ltd. before the close' of the 
financial year. As regards the mooring boats for which a prod- 
$an of Fb, 22,090 w9e retained, an elcpendihre of Rs. 21,999 was 
wmngly adjusbed by the A.G.C.R., New Dahl, under the head '81- 
Capital Outlay on E&ckrieity Sciomw.' 

A p~ovision of Rs. 75 lakhs was made in the 'budget for the fo?- 
lowing: - 

(In lakhs of Rupees) 

(i) Wte~idand communications vessel . 30 .oo 
(ii) Touring vessel for C.C. 10-00 
(iii) One Passenger-am-Cargo ship For mainlanrtialend service 

and one cargo ship . 10 '00 
(in) Lsunches for Ferry servicc . 20.50 
(8) Water Boat . 4'50 



to rtquIruneat. Th+ acUnl expenditure during the peu .il##nrtEd 
to= l2-78 Irtrh., & ~ u ~ - -  

pay ma^ to w o n  Dodrr Ltd., for ctmstrucrion of inter- 
island oouel 13-00 

Rcc~veig adjusun~nri, 0.13 
LA# minus debit relating to 1956 (-)om@ - 

Net , 12 7 3 .  -- 

A provision d %. 38.22 lakhs was made in the budget for the 
following: - 

(In lakhs of Rupeer) 
( I )  Watcr Boat . . . 4*50 
(ii) Ship for inter-island service . r7.00 
(iu) Intcr-island ferry service (Ywwa)  14-22 

(h) Purchase of 2 engines for mooring boats 0 . 5 0  

38 .u - 
Out of this, a provision of Rs. 22.79 lakhs was actually utilised 
and a sum of Rs. 15.48 lakhs re-appropriated to other heads as only 
a pert payment was made for crafts and boats during the year. The 
actual expenditure of Rs. 22.79 lakhs was incurred as under:- 

Rs. 
:i,'Part payment towards construction of I ro ferry vessel 5,489673 
(6)  m.v. ' Littlc Anciamans' 
(4 ' i )  Tss 'Yerewe' 
(ic) Two mooring boats . 

Reasona for non-utilba-tbn 
purchase of ships 

of finds protrided in the budget for the 



n b l  crpsrtr of the D.G.. Shipping, had mmattnl--r the oftas, but itr; 
coastnrction could not proceed mamly due to fordgn exchange di& 
mkiea. The Bbutry of Flrurnce who were formally approached 
far tbe ralease ob fweign exchange in January 1961, agreed to re- 
hue of fweign exchange of Rs. 11.90 lakhs on 14th February 1961. 
M/r. Mpzagon Dock Ltd. demanded a further foreign exchange of 
Ra. 4-60 lshhs in April 1961 due to revaluation of currency, and 
changes in tbe specification and additions of some items. The Min- 
istry of Finance with di5culty agreed to release foreign exchange 
wafth Rs. 71,187 only on 26th October 1961. The Mazagon Dock Ltd. 
curtailed some of their requirementrs and Anally demanded a mini- 
mum foreign exchange of Rs. 2-63 lakhs which the Ministry of 
Finance agreed to release on 17th September 196%; The vessel has 
now been completed and delivered to the Administration in January, 
1m. 

Touring Vessel 

In May, 1S9,  quotations were invited and on 9th SeptemQer 1960 
order for the construction of the vessel was placed on MIS. Garden 
Reach Workshops in consultation with the Ministry of Finance. Sub- 
sequently, the Ministry of Finance who were approached in January, 
1961, for the required foreign exchange declined in February, 1961, 
to release foreign exchange in view of the critical position of the 
foreign exchange. The question of obtaining the relcase of foreign 
exchangelcredit was taken up with the Ministry of Finance many 
times subsequently but they were not able to provide necessary 
foreign exchange. Subsequently, the Ministry of Finance were able 
to sanction an amount of Rs. 7.62 lakhs as foreign exchange on 
28th January 1964. The decision regarding the price of the vessel 
was taken in August, 1964 only. The acceptance of the offer of the 
Arm wag conveyed on 11th September 1964 after obtaining the 
clearance of the Departments of Expenditure and Economic M a i m  
of the Ministry of Finance. The firm undertook the job in hand but 
suggested some technical changes to which this Ministry conveyed 
to acceptance in April, 1965. 

Though the construction of the vessel has been started by the 
h, the Ministry of Finance have now stated that the original 
sanction for the foreign exchange has lapsed and have suggested 
that the firm be asked to explore the possibility of importing the 
machinery from the East European countries, in which case, that 
Ministry have dated, i t  may be poeefble to provide the necessary 
foreign exchange. ESorfs are still being made to import the machl- 
aery from ~ol land.  



l n Q r s l U f o r t f r s ~ o i a ~ g u c u m - C a r g o ~ ~  
ptred on tbe RGS. 8 D. an End January, I$%?. Tht DrG.S. Q b. 
called fer Oenden, Tbe tundm recc?fved w m  net k CCliEl[bfdt). 
with the spec- Revised op.ciftcatioas were, therefore, pre- 
parad by the And- MminlstrsS)on and a fresh iadent was 
p W  on the D.G.S. b D. on 21st February 1964. Tcndem were n- 
crivsd but conride- unsuitable oa the AdministraNon suggested 
some vital dmnges in the specifications. The D.C.S. & D. canctllcd 
the indent and advised the Administration to place a fresh indent 
afkr getting the specifkations vetted by the  Shipping Corporation 
od India. The spedlCcationr have now been Analised in consultation 
with the D.G., Shipping and the Shipping Corporation of India. Fur- 
ther action to acqulre the ship is to be taken by the Ministry of 
Transport as the work is now proposed to be transferred to that 
Ministry. 

Cargo Vesrel 

An indent for the acquisition of a cargo vessel was placed on the 
D.G.S. & D. on 22nd January 1962, who called for global tenders. 
The tenders received were not considered suitable. The Ministry of 
Finance agreed on 4th May 1964 to the release of Yugoslav Credit 
as it was then hoped that the Yugoslav tender would be accepted 
This hope, however, did not materialise. The D.G.S. & D. therefore 
called for fresh tenders in December 1964. The D.G. Shipping com- 
mented favourably on the offer of M!s. INTRA Co. but the Adminis- 
tration again suggested changes in the specifications of the vessel. 
The specifications have now been finalised in consultation with the 
I).G., Shipping and the Shipping Corporation of India. Further 
.action now rests with the Ministry of Transport. 

Water Boat 
Sanction far the purchase of a water boat in replacement of an 

existing one which was found to be unsenriceabk, was conveyed to 
the Administration on 7th July, 1959. The Administration placed 
an indent with the D.G.S & D. on 6th January 1960. After calling 
for tenders, the D.G.S. & D. accepted the tenders of Mp. m a r i a  
Dock & Steel Co. Ltd., Bombay on 1st Pecember 1961, The boat 
was delivered on in Januaxy 1964. The construction could not be 
completed earlier due to foreign exchange dif8culties. 

It wiR.be seen from theabgvethad tfremcrinm fa- the non- 
uWWdon of the budget pnrvisions was non-adlabifity af foreign 

d a n g e  in time. 



A N N E X U R E  D 

A brwf m e  on the Addnbtratitw aet-qcp of the Andaman and 
Nicobor Islands. 

The Unfon Territory of Andaman and Nicobar Islands is admi- 
nlstwad by the Arsidtnt of India, under article 239(1) of the Con- 
stitution, through an administrator designated 8s "Chief Com- 
mlsiona". 

2. The Chfef Commissioner also exercises the powers of Inspector 
General of %lice. Inspector General of Prisons, and Sessions Judge 
in relation to the Union Territory. Recently, however, a separate 
post of District and Sessions Judge has been created for the Anda- 
man and Ncobar Islands, and action is in progress for the appint- 
ment of a suitable offlcer to this post. 

3. The headquarters of the Union Territory of Andaman and 
Nicobar Islands is at Port Blair, from where the Chtef Commfssloner 
administers the Territory. At the Secretariat level, the Chief Com- 
missioner is assisted hy the following four Secretaries:- 

1. The Chief Secretary. 
2. The Development Comnliss~oner-cu~~Develapment Sccre- 

tary. 
3. Secretary (Finance). 
4. Secretary (Judicial). 

In  addition to the above, the Chief Conservator of Forests also func- 
tions as ex-offzcio Secretary (Forests) to the Chief Commissioner. 

4. The entire Union Territory of Andaman and Nicobar Islands 
comprises a single revenue, judicial and police district. The Deputy 
Commissioner, with his headquarters at Port Blair. is also the Cob 
lector, District Magistrate and District Judge. He has the fdow- 
ing oiacers under him:- 

1. The Additional Deputy Commissioner, with headquarbrs at 
CPP Nicobar. 



1. k d t k n t  CornmidJIJoncr (North and Middlr! Aad-), 
wlth betadqurrtcts at Mayabunder. 

4 U s t a n t  Commissioner (Nimbars), with hmdqu.rters at 
Nancowrp. 

In addition to their d u t i e  as revenue aWcers, these oi8cens also 
ere-, magisterial functions. Therefore, in addftion, the follow- 
ing gazetted ofllcen under the Deputy Commissioner:- 

1. The Assistant Commissioner (Settlement), who is concern- 
ed with survey and settlement work, and 

2. The Treasuxy Officer, who is in charge of the District ' h a -  
wuy, Port Blair. 

5. In regard to Anancial powers, the Chief Commissioner exer- 
cises the powers of an "Administrator" under the Delegation of 
Financial Powers Rules, 1958. The Chief Conservator of Foresb is 
the only oificer in the Territory who has been declared as a 'Head 
of Department' for the purposes of the Delegation of F'inancial 
Powers Rules, 1958. 

6, The various Departments comprising the Andaman and Nico- 
bar Administration, and the oflbsts heading the Departments, a n  
as follows: - - . .- -.- . . . -.- -.- - . .----. . . - --.- -. . .- . -- 

N:lme of Deptt. Officer-in-charge 
-- - " ----- - 
Forest Department . . Chief Conservator of F~rests. 
Public Works D q n .  . . Principal Engineer. 
I ~ h o u r  Department . . Deputy Commissioner (who is 

ex-ofla.0 Labour Commis- 
sioner). 

Police Department . . Superintendent of Police. 
Agricultural Dcpartrncnt . Director of Agriculture. 
Medical and Public Health d c p n n k n t  . Senior Medical Ma. 
Marine & Shipping Department . . Harbour Master. 
Education Department . Education Of?icer. 
Cottage Industries Depcuanent . . Cottage Industries Offim, 
Electrial Deptt . . Elerrrial Engineer. 
Suflply Department . Supply O5cer. 
Fisheries Deptt. . Fisheries Development OEiim. 
Wvcsradr Department . Livestock Offigr. 
Caaperation Deptt. . . Regisear of Cospetative 

Societies. --- 



2WZemmt rhowing r m w  and erpenditute on Administration of 
the Union TcrrCdsty of Anduman & Ntcobot Islands. 

Revenue Expenditure on 
Admin istratim 

(In lakhs of rupees) 

1963-64 . 175.83 (Demand 
(Am&) ~ o o k  r 965-66) 

19fh-65 . 217.74 ibid 
(Rcviscd Bstimates) 

(Administrative 
Services)' 

47 85 ( A P P ~ o P ~ ~ . -  
t ion Account6 
62-63). 

39 ' 55 ( A P P ~  
tion Accounw 
634). 

40.85 (Demand Book 
6 5 4 )  



(In Ivkhs of rupees) 
1- . tog 611 125.18 
1 % 3 4  . . 158.02 122 -50 

rg64-6.ci . . 148.22 Not yet available 
----- - . --- - - ---- -- 

iVott : 'I%e fnus m i  figures given in the note are not susceptible to 
vetificatlon hy Audit. 



(Para 5.15 of this Report) 

MINISTRY OF INDUSTRY 

SUB : --.Para 1M of Audlt Report (Civ i l )  1965, pages 146-147-Non- 
recovery of Instalments of Lonns: 

A n d e  may be fu~nished stating, etahen the Central Gwerlrment had 
g i t m  Iwn to the &lhi Gartnen;ts Corzp. Sdetg, whsthcr Govern- 
nwnt dtim have on!/ pr~fcrentiol claim or Frat cherge over the  
Society? 

A loan of RJ. 2.50 lakhs was sanctioned in favour of the k i e t y  
on 25th October, 1%6. Another loan of  Rs. 5,000 was sanctioned to the 
Sdcj.ety on 9th May, 1W. 

As regards the question whether the Covernnlent dues have any 
preferential claim, the position is that under the provisions of Sections 
24 and 65 (1) of the Bombay Cooperative Societies Act (VII of 1925), 
aa extended to the Union Territory of Delhi, the claim of the Govern- 
ment will have prior~ty over the claims of all other creditors. 

Extracts of the above quoted Sections of the Bombay Cooperative 
Societies Act and the Law Ministry's note dated 9th April, 1963 
containing that Ministry's v i e w  in the matter are given below:- 

"Section 24(1):  Subject to any prior- claim of the Government 
' in respect of land revenue or  any money recoverable as 

land revenue nr of a landlord in rcspcct of rent or l~ny 
money rccoveri~t~lc as rent. 

(a) Any debt or outstanding demand owing to a society by 
any mcmhcr cjr pac t  mi-mber shall bc a first charge 
(i) upon crops or othclr agricultural produce raised whole 
or in part Xvitl.1 a loan taken 'from the society by such 
member or past member and (ii) upon any cattle, fodder 
for cattle, agricultural or industrial implements or machi- 
nery or raw material for  manufacture or workghops, 
god~wn or place of business, supplied to or purchased by 
such member or past member in whole or in part from 



(b) any outatanding denzondr or durn payable to r harslns 
lodety by any member or pad member in respect of &, 
rhaFer, loans, or purchase money or any other rights 
amounts payable to such society shall be &st charge 
upon his interest in the immwable property of the 
society. 

a 0 0 0 

Section M(1) : All sums due from a society or from an officer 
or member or past member of society as such to the Govern- 
ment may be recovered according to the law and under the 
rules for the time being in force for the recovery of m a r s  
of land revenue." 

&tract of the M i n i s t y  of Law (Department of Legd Aflairs) Note 
U.O. No. 11648/63 dated 3rd April, 1983: 

The Dclhj Gilrmcnb Cooperative Industrial Society Ltd. (herein- 
after to be rc fer r~d  as Society) will be governed by the provisions of 
the Bombay C(mpcrative Societies Act (hereinafter to be referred as 
Act), as extend& to the State of Delhi. Notwithstanding the repeal 
d tho said Act in  the parent Statr, the Act will cantinue to remain 
in force in thr State of  Delhi As the Act has not been repealed in 
its applicntinn to the Statc of Ds!hi, the Society will be continued 
to be gcrverntd by the Act.  

2. "It is not lu~own whether the Society has liquid assets. If there 
are liquid assets or other assets from which money can be readily 
recovered, we may resort to Section 65 (1) of the Act and recover sums 
due from the Sooicty as arrears of land mvonue. The procedure for 
recovery as arrears of land revenue is provided under the Punjab 
Revenue Rccovmy Act as applicable to the State of Delhi. After 
exhausting this remedy, the Society can be allowed to go into liquida- 
tion. Section 50 (a )  of the Act provides that the Liquidator appointed 
shall have power, with the sanction of the Regi~trar, to pay any class 
or classes of creditors in full. Resort can be had to this provision and 
rteps may be taken to recover the Government claims in full. Section 
60 ( f )  of the Act provides that the Liquidator shall have power, with 
the sanction of the Registrar, to issue requisition under Section 59 
upon the Collwtor for the recovery, as arrears of land revenue, of any 
cum ordercd by him to be ~ecovercd as dues from members or as a 
contribution to the assets of the Society or to the Cost of liquidation. 
Action under this provision also can be taken for recowring money 
due to the Government from the S ~ c i e t y . ~  



(Para No. 5.25 of this Report) 

MINISTRY OF INDUSTRY 

Sm:-Para 10.1 of Audit Report (Civil) 1965, pages 146-147 Nm- 
recovery of instalment of loans 

Ham the Ministry of Indwtry and Supply (Department of Indwtry) 
eramined the  question of f d n g  responsibility for the lapse jor  
not preparing the hypothecation Document and executing it in 
trme on anybody and if so, the result thereof. 

Para. 3 of this Ministry's letter No. 32-LI(B) (2)/56 dated the 25th 
October, 1956 sanctioning Rs. 2.5 lakhs to the Dclhi Covcrnment's 
Cooperative Industrial Society provided that the Society would enter 
into an agreement with the President of India pledging their then 
existing assets as well as those to be created out of the lonn money in 
favour of the President. I t  was added that the payment of the lonn 
would not be held up pending the execution of the requirement 
agreement. No action was taken by the Society for about three 
months towards the execution of the rtquired agreement. 071 the 
25th January, 1957, the Society approached the Government for a copy 
of the agreement to be executed by them. In April, 1957, the DC (SSI) 
was requested to prepare a model agreement form in consultation 
with th Diredor of Industries, Delhi. As the Society was functioning 
in Delhi, the following forms, which were uscd by the Delhi Admi- 
nis t ra t i~n  in advancing loan to Co-operative Societies as well as to 
other industries under the Delhi State aid to Cottage and Small 
Industries Rules, 1956, were obtained by the DC(SS1) and forwarded 
to the Ministry on 27th June, 1957: - 

(i) Agreement form 

(ii) Mortgage Deed form 

(iii) Order form 

These forms were accordingly referred to the Ministry of Law for 
approval on 16th July, 1957. On certain clarifications sought by the 
Ministry of ~ a 6  on 22nd July, 1957 the following steps were suggest- 



ed by the PC(S81) cm Z?th August, 1957 by which the Society could 
emure the security and the re-payment of the loan:- 

( i )  Machinery worth Rs. 1,60,100 was purchased by the Society 
from the Dew Cloth Mills on instdment bsrir. According 
to the tenns d the agreement, the amount in question was 
payable in four equal quarterly instalmenta and till the 
completion of full payment the ownership of machinery 
waa to vest with the Delhi Cloth Mills. By tbat time 
% 30,000 had already been pahi by the Society to the Delhi 
Cloth Milb in this connection The Society could be per- 
~ d e d  to liquidate this ]lability and get tht o w w h i p  of 

-the machinery transferred in its favour and thereafter to 
pledge the machinery in quat ian to the Central Govern- 
ment as security against the Government loan. 

(ii) at that time thc following trading stocks were available 
with the Sodety: - 

(a) A.C.C. uniforms end cioth valued at nearly Rs. 85,000 
lying mortgaged with the Cadcdla Bank Ltd., Delhi. 
Against this, the overdralt in the bank stood at Rs. 56,000. 

(b) Stock of A.C.C. uniforms worth about Rs. 55,000 lving a t  
Patna. 

(c) Stock of ready-made garments. raBv cloth, garmateure 
(buttons, thread, buckles, etc.) valued a t  Rs. 60.000. 

These stocks could not, of course, be used as security against the 
Government loan as their volwne/value was subject to change The 
factory was supplying garments to foreign customers a t  the rate of 
Rs. 15 to 20 thousands per nlensem. It could bc so arranged that a 
portion say about 10 per ctwt  of the proceeds and export sales wonld 
be ear-marked against repayment of the Government loan This was 
to utilise merely Rs. 20 thousand per mensem. 

(iii) There is an outstanding of nearly Rs. 50 thousand in the 
market which would be utilised by the Society to facilitate 
the repayments of the dues to the Delhi Cloth Mills. 

The intention was that on receipt of the Society's reaction to 
these suggestions the question of execution of the agreement with the 
Society would be again &erred to the Ministry of Law. 

0% the 27th December, 1957, the A.G.C.R. enquired rif the Society 
M entend into an agreement with the President of India pledging 



tbdr ' in hmmr arf the Pradekirt rs secslrity against the Oowam- 
mmt l o r a ~  A reply ta &is rcfslwrac oould not be sent ae the-- 
wi dl arndcr etiaWdenr.)ion in the oftbe d the 
DCfSBI). The Resident of the Gaxmcnts Society was however, 
adcbemd 8gah on %I# Februuy, 1858 to submit the required agree- 
meat to the Government in accordPnce with the B y d a w s  of the 
u. 

T b r d k r  the attention of the -Governmalt was ensaged in the 
following plePaing problems at the Garment Society and the question 
.of exwdion of agreement did not get the desired priority:- 

( i )  Notice served by the Delhi Cloth Uills on the Garment 
Society for the vacation of their premises; 

(ii) Allotment of premises of thh Match Factory of the  Family 
Welfare Cooperative Industrial Society, since closed down, 
to the Gannent Society and conclusion of an aqreement 
in this regard between the two Societies; 

(iii) Absorption in the Garment Society of the retrenched 
women workers of the Match Factory of the Family 
Welfare Cooperative Industrial, Society purchase of sew- 
ing Machines and imparting training and Anancial pro- 
visions for grant of stipend to these trainees etc.; , 

(iv) Fixation o f  the rent for the prcrnisw payable by the 
Garment Soc~ety to the Family Welfare Coop. Ind. So- 
ciety in consultation with the Works Housing & Supply, 
Ministry (CPWD;. 

On t h e  9th March, 1959, a loan of Rs. 5,000 \ifas sanc!ioned in 
favour'of the Dtlhi Garment for  the purchase of 25 Sewing Machines 
required for trainil'g the *omen workers retrenched by the sister 
Cooperative Society, namely. Family Welfarcb Cooprrative Industrial 
Society. These women were about 50 in number and the in- 
tention was to provide alternative vocation to them by training them 
in stitching and sewing in the Garment Society. Para 3 of the sanc- 
tion letter dated 9-3-59 in respect of this laan also provided that the 
Society would enter into an agreement with the President of India 
pledging their then existing assets as well as those created out of 
the loan money in favour of the President. 

On a reminder dated 15-6-59 being received from Mrector of 
Audit, in this connection, the Society was again reminded on 
2-58 end -a subsequent reminder was also issued on 29-9-59. 



~ t & t ~ o l ~ o f t b e 8 # h i , r 8 d t b s C u m e n l  
Society king btaught to the &a 04 the MhWer (Xndudry), 
ths laini.trr ordered on 30th January, W, that a a be 
rrrrnged with the President of the Society to diilcuee the pmbkm8 
of the Society. The meeting was accordhay held on the 18th 
February, 1980, where besides the Minister, Shri * *, MP (Pre- 
sident of The Carmen& Society). Mrs. * * , (President, Family 
Welfare Cooperative Industrial Society), Shri and Shri * *, 
Secretary and Industries OBlcer, respectively, of the Central Srr 
dal Welfare, Board, Shri *, (Director, Industrial Cooperatives) 
and Shri (Deputy *retary) were present. The following 
cmclusions/observations were made at the meeting:- 

1. Steps shoyld be taken to put the Society in a proper working 
condition immediately. 

2. The Managing Committee of the Society should be rc-consti- 
tuted with an Offic~al Chairman to re-organise the Society f 

efncient lines, 

3. Shri * should be nominated as the Vice-Resident of the 
Society. 

4. The financial demands of the Society should be looked into 
by the re-consti tutcd Managing Committee. 

5. Minister (Industry) promised to speak to Slhri * +, and Dr. 
* + regarding the reconstitution of the Society. 

The implementation of the conclusions mentioned above took 
sometime and the Managing Committee nf the Soclety was re- 
constituted on thc 13th J-u~, 1960 with Dr. * * +, as the Ch:, 
m n .  After about a month and a half the Managing Committee was 
again reconstituted on 2-8-1960 with Shri * , IAS (Director of 
Industries, Delhi) as the President. 

Shri * *, (Director, Industrial Cooperatives) took up the 
question of execution of an agreement by the Garments Society 
again in September, 1960 and on being informed that the forms of 
the agreement received earlier from the Delhi Administration had 
not been approved by the Ministry of Law, Shri * * *, directed 
that the necessary forms might be obtained from the Registrar of 
Cooperative Societies who was accmdingly addressed on 5.10-1960. 
Three specimens of the model agreement forma received from the 



Re@tmr; Coapcrative Soddtiia~ on the 15th Novanbar, L060 WW'O 
scruttni.Pa in caolsultation with the Central Social Welfare Board 
Wore these were referred to the Ministry of Law oa the 1- 
January, 1961. The file was received back from the Ministry ul 
Law on the 4th February, 1!)61. That U s t r y  while discussing 
the interpretation of the words ''pledge" and "assets" used in the 
ranction letter desired this Ministry to peruse the observationr 
made by them and to clarify the actual intention. Clerificati~ls 
were also sought by that Ministry regarding-(i) whether it was 
desired to have a pledge of moveable asseb or r hypothecation P I  

moveable assets without possession and (ii) whether it was always 
intended that the expression "assets" used in the sanction lettaw 
would include moveable as well as immovable assets of the Dew 
Government Society or their moveable assets only. On 18-2-1961 
the matter was again referred to the Ministry of Law who returned 
the Ale on 283-1961 suggesting some modifications in the form of 
agreement. The modified draft agreement was again referred to 
the Ministry of Law on 18-5-1961 and the file was received back 
on 7-8-1961 for making some additional changes in the draft agrce- 
ment. In the meantime a form of agreement was also receivr,: 
from Shri * * *, Prusiden! of thcr Society on 5-tL19til. I t  was felt 
that it would not be desirable to finalise the agreement and send 
~t back for the signature of the President of the Society without 
the scrutiny of the agreement by the Ministry of Law. Director 
(Industrial Cooperatives), howcvw,  rc&,rdcd a notr cm the 21st 
August, 1981 stressing that the agreement should be got signed by 
the President of the Society on tha t  day (21-8-1961) as it was the 
last day of the funct~oning nf the Managing Committee nominat- 
ed by the Government; and, if necessary, the agreement could be 
shown to the Law Ministry later. A Fair copy of the agreement 
was'.accordingly returned to Shri Parija with the request that if 
should be returned duly signed to Shri + * +, Deputy Secretary, 
on the same day. On the 22nd August, 1951, Shri * * * , and S M  

* took the agreement duly signed by Shri + * *, in his capacity 
as  the President of the Society, to ghri * *, for his signature on 
behalf of the Government of India. Shri *, did not, however, 
sign the agreement as it was p 7 i ~  facie defective and had not been 
vetted by the  Ministry of Law and Ministry of Finance Shri + * 
and Shri * + * took the proposed agreement personally to Shri * * 
Solicitor, Ministry of Law, who agreed that the agreement was 
defective and had to be re-drafted. A fresh draft agreement was 
accordingly  upp plied by the Ministry of Law on the 24th Mnrch, 1962 
and it was subsequently concurred in by the Ministry of Finance on 
the 30th June, 1962. 



W .the Mrectet a( fmbtrba, Dallj CfShai * * *, Prenidsnt ot 
the Government W & y )  was being reqwrttd to sign the agree- 
-: an hPhM of ?he Society, it trnnspircd that he was rn lenge;r 
thc Prcsidtnt of the Society a6 the tenure uf the Scvrrnnlent 
nominated Managing Cammitb had expired an tkc 21st Augutt, 
1961 and the affairs were in the hands of a new Managng Com- 
m M e  alocted bv the Members of the Socie!~. Acoardingby the 
elected Pres~dent of thc Sbciety, Shn * * *, was invited to sign 
the agreement. Shri * + *, met Shri + , Deputy Secretary on the 
24th Aprfl, leSe alrd .kWJk a oow Qf the draft agreement for studying 
and promised to come lo the Ministry later to sign the agreement. 
Bu-tly, Shri + * *, informod that he would place the dnft  
s p l b s n t  before the Managing Committee of the Society before 
he could sign it. O n  17th August, 1962 Shn * * *, i n i o r d  the 
G a v e m e n t  t h ~ t  n m e t i n g  of the Managing C~mmittee  had 
k e n  callad tm the 9th August, 1962 to &scuos the draft agreement 
but the members emphatically disnwned the responsibility of the 
put liarbllities arnrmn4mg Eo Rs. 2 lakha, which had been created 
due to the mis-management of the Government nominated Manag- 
Ing Crrrnrn&Ws k n & d  by Polhcal leaderr. 

The Srmety wquc*skd the Cove1 nment to fix thc past l~abilitics 
cln the members responsible for the same and promised to pay the 
balance amount In easy instalxnents keeping in view the payinx 
capitcity of the Society. 

Shrr * ' ,  I31rcctor of Industr~al ('ooperat~vcs discussed 'he 
~ n a t t e r  again t v ~ t h  Shn * * +, Chairman and S h r ~  * * ' .  Secretary 
of thtb Societ!. on 3-9-lZHi2. T h y  ~ndlcated tha t  they n c : ( I  hes;,ctt- 
ing to sign the agreement ;IS the S c i e t y  was not in a position to 
p;~y i~zs ta lment~,  of Nq 3,000 ptlr month and also as thc t ~ t l ~ v  : t1rqn.s  

and cond~trons 01' tilt. l oan  c n ~ i ) c ~ t l ~ r t l  in thc ngrccnwn1 ..{.ere vcr?. 
strict. As rcp~rds the past loss, they wcrc advised t o  approach 
the bglstrar.  Cooperative Societies for enquiring into the losses 
nnd. axing t tw  :wponsihri~ty for the same. Howcver, they a p d  
10 start paving !hb. ills!nlments against the second loan' of R.,. 5,000 
Shri * * ", d~scusscd thc matter again with Shri * * ". on the 25th 
Octobcr. 1962 h ~ t  hc  was to ld  that i t  was extremely difficult to  
p e r s i ~ s d ~  the mrnlbers of the Managing Committee to agree to the 
signing of t h e  agrcemrn' S9ri * * *, however, agreed to bring the 
Chairman of the Sncicty. Shrl * *, to the Mlnistry for further dis- 
ntssions. Shri * * *, also spoke to Shri * * *, Deputy Registrar of 
Cooperative Societies and Shri * * *, who had been connected with 
$he Society as Deputy Registrar for a long time and was at that time 



in the Minisitry of Food and Agr~culture Shri * * *, also ad- to 
* * *, the Ekvelaguau,nt Caffu~rosioner of &lh ,  who was a h  the 

Wstrrr  of Cooperative Societies, on 1-12-1962 to help in the matter. 
Sbri " ' * later informed on !#8-12-1%2 thrs he had spoken to the 
representatives of the Society but they ware adament that the Oov- 
ernment should Arst accept the responsibility for the losses incwrwd 
by the nominated Committee. 

'4s nu tang~ble resu1.s were achieved through correspondenct. i ~ i l d  
III :he furma1 discussions, a meeting was held on 29-1-1963 i i ~  the Room 
of Shri + * *, Joint Secretary. Other ofacers present at  the meet  
ing were Shri * *, Development Commissioner, Delhi, Shri 
* * *, Deputy Registrar, Delhi Cooperative Sacietics, Delhi, Shri * * ', Shri * * *, Shri * * *. etc. Taking into considsration the 
Anarnciol position and the defective working of the Society and the fact 
that society was reluctant to sign the mortgage agreement, it was 
decided that the Sodety should be liquidated and the Registrar of 
Cooperative Societies requested to take necessary steps in that direc- 
tisn. It was also decided to consul t the Ministry of Law about the 
course of action to be adopted by the Government for the recovery of 
the loans from the Society in the absence of any agreement between 
the &vernrnent and the Society. Joint Secretary, Shri * * *, agreed 
to ctmmu:uc.atc~ formally the decisions of thc. Govcrnnient lrl this 
regard to Sh l !  " J~vtllopmcnt Cornin~s:;ionc.~, I h - l h ~  scrim aftc.1'. 
The decision of the Government of India that the necessary steps 
should be taken to liquidate the Delhi Government Cooperative 
Industrial Society Limited was communicated to the Development 
Commissioner. Iklhi.  on the  4 t h  March. 1963. 

On thc yuest~on of t h ~  t*nic~:.cenlwt of rc2crJvery o f  the loans ad- 
va~:ccd ; ,  ' I lv Govcr nmcnt to  I h * Soc~tlt-/  in thrb ,il~srbr~ce of a lcpal 
agreement bchtwccn the  Society and the Govtjr-nment, the advice of the 
Mmlstry of Law was sought and  that Min~stry : I ~ V I *  c J  as lollorcs 1x1 

thelr note clatcxi the 3rd h p r ~ i ,  1963.- 

"The Delhi Garments Cooperative Industrial Society Limited 
(hereinafter to be referred as  Society) will be governed 

by the provisions of the Bombay Cooperative Societies Act 
(hereinafter to be referred as Act), as extended to the  
State of Delhi. Notwithstanding the repeal of the said Act 
in the parent State, the Act will continue to remain in  
f o ~ c e  in the State of Delhi. As the Act has not been re- 
peeled in its application to the State of Delhi, the Society 
Ml be continued to be governed by the Act. 



2, It [I not Itnm whclEbet the !3rxlety bur liguid m t s .  U fhua 
wfiqujdrsratratatbrr.mbfmmwhiehmoncycurb+ 
d l l y  rra~ormed. we moy resort to Section 65 (I)  of tbc 
Ad and ncover cum due from the Society as armam d 
land revenue. The procedure for reemery as arrears ci 
land revenue is provided under the Punjab revenue ta 
emery act RS appljcable to the State of b l h i .  .4fter ex- 
hou(rting this rc*medy, the .kx: ct); can t>c al!, w c ~ i  t ) go into 
liquidat ian. 

.%tion 50 (a)  of the Act provides that thrb Liqu da'or cppoint- 
ed  hall have power, w ~ t h  the .sanct~rrr~ o f  the Registsar, to 
pap any clam or classes of creditors 111 full. Rescrrt can be 
had to this provision end steps map he taken to recover 
the Government claims in full, Section 50 (1) of the Act 
provides that the Liquidator aha11 have prjwer, with the  
sanction of the Repsttar,  to issue requisition under Sectim 
59 upon the Collector for the recovery, as arrears of land 
nvcnue,  of any sum ordered by him to be recovered or 
duca f n m  mcmhcrv or as n contrihut~on t o  the assets uf the 
Society or to the cost of llquidatlon. Act~on under this pro- 
vision nlsn ciin be taken fc~r rccove~?ng money due to the 
Covcrninenl froin the Society." 

On 145-1963, the Deputy RCgistrar of Cooperathe Societies, DeM 
war asked to furnish dcti~llc of tht- liquid asstats of the Garments 
Society. According to the information supplled by that Officer on 
1G-7-1963, the valur of the liquid assets of the .Society us on .W 4-19ti2. 
was Ra. 2,52,344 97. Sutwquentlv, that oficcr furnished on 26-8-1963, 
the PmAt & Loss statemcnt of the Society for the years 1957-58, 
1858-59, 1M9-60 and l96d6I. The Profits Rr Losses reported far these 
yeam were as under: - 

The Deputy Registrar, Cooperative ScrcieHes, Delhi also informed 
that the advice of the Govt. of India to liquidate the Society had 



k r a ~ p t t d u d m ~ o n a d t h e ~ e t y u n d a r 8 r o t i o n U d  
tbBaabrpCoopurtfveSocMiaActhrdkoaorderedmdthe~ 
peetion report had also k n  msdved and was under examimtba. 

On 14-10-19ti3, the Deputy Registrar, Cooperative Sociebes, Delhi 
submitted a brief note on the working of the Garments Society during 
tbe year8 1961-62 m d  196262). According to the audited Balance Shed 
of the Sodety for 1961-62, the Society again suffered a lorr of 
Rs. 2!4720.77. T'ill then, however, the accomta of the Society for 1W2-86 
had not bcen audited. 

The copy of the Inspection report of the Society under Section 44 
of the Barnbay Cooperative Societies Act was sent to the Society with 
the show cause Notice No. F. 1522 (1) /4711 dated 610-1963 tho 
Registrar, Cooperative Soc~et~es, Delhi. The Societv's mply rewived 
on 20-11-1963 was considered and found unsatisfactory by the Regb- 
trar, Cooperative Societies, Delhi and he ordered in March, 1964 that 
the Society be wound up wlth effect from 53-1964 

On an appeal made by the Garments Society on 16-3-1964 in the 
Court of the Chief Commissioner, Delhi against the Assistant Re- 
gistrar's Winding up Orclcr dated 11-3-1964, thc Chicf Commissioner's 
court ordered stay of the Order of the Assistant Registrar. The Stay 
Order of thr Chicf Comm~ssioncr, Dclhi was autorni~tically vncaLcd on 
1-12-1964 as the Society withdrew its appeal, on the grounds that the 
workers wi!i organise thcrnsclvcs into anothcxr Cooperc~tive Society, 
which has not, however, come u p  so far. Shri * * *, AssisLant b?gis- 
trar, Cooperative Societies, Delhi was ~ccordlngly appointed the Li- 
quidator of the Society and was asked to proeced with the liquidation 
proceedings of the S m e t y  and he completed taking charge of the 
Society on 7-1-1965. Till October, 1965, the Liquidator had been able 
to recdver Rs. 11,855.00 from the Sundry Debtors and other i tem.  
Another amount of Rs. 4,300. was realised from the auction of e part 
of readymade garments, buttons, cu tpieces etc. held on 28-9-1905. 
Arrangements are now in hand for the auction of the machtner~, 
furniture, and other goods belonging to the Society. 

The amount due from the Society to the Government L Rs. 
lakhs. In addition, the interest payable by the Society as on 31& 
March, 1964 was Rs. 47,000- 00 making a total of Re. 2,99,000.00. 

From the above detailed narration of the sequence of the eventr 
as they developed, it is the view of the Ministry that no individual 
ot8cer could be blamed. The delay in the execution of the hypothb 



A.q has elready been expisiard, thul however, ia not h 1 y  to ad- 
veraelg rdsct Goveanment's ability to r w v e r  the v t  - 
thou& thia ir not a comphtely exteslwting factor. 



APPENDfX XI 
(Para No. 5.29 of this fieport) 

M'XNTSTRY OF INDUSTRY 

SUB :-Pam 101 of the Audit Report (Civil) 1965, Pages 146-147 Nm- 
wrcarmy of iwtalmtnt of loans 

A comprehensive note co~wring aU aspects of the loans given to the 
Delhi Coop. Society duly supported 'by the relevant doctlmmta. 
A copy of the letter recrived from Shri + * +, h a  dready b m  
writ to the Ministry. This l e t t e r  may nlsa be taken into con- 
sidetat ton while stibmtttrng the corrrprelwnsive note. 

Early in July 1956, the management of Dclhi Cloth Mills Co. Ltd., 
took a decision to dose down onc of their units-the Garment Fop 
tory situated at Nejafgarh Road, Delhi in which about 400 labourera 
were working. The closing of factory would have resulted in the 
starving of about 1500 souls. The workers wcrc not agrecahk to 
the cantention of the management that the factory was going under 
loss* and wcre very much anxious to take ovor the concern and 
run it eficiently and profitably. They wcrc also prepared to raise 
the capital amongst themselves. Sh r i . .  . . . , who was the Presi- 
dent of the Indian National Trade Union Congress, Delhi State, 
approached the then Minister of Commerce and Industry, strongly 
supporting their cause. The management of the Delhi Cloth Mills 
were prepared to hand over the Garment Factory to the workers to 
be run on a co-operative basis provided the workers furniuhcd satis- 
factory guarantee for the payment for the machinery and equip 
men: then existing in the Garment Factory. They were even 
willing to accept the payment in instalments. Certain preliminary 
discwsions took place and it was decided to start an industrial co- 
operative. This had thc blessings of the then Minister of Commerce 
arid Indutry. The Society was accordinqly registered in A u p t  
1936, In mstdtatim wlth the Ministry of Flnance, the Minietry of 
Commerce & Industry decided to assist i t  by giving it 10 years loan 
of Rs. 1,75,000 for working capital and another loan of Rs. 75,000 for 
share capital (the letter loan to be repaid in 2 years) as against tht 
estimated requirement of the Society to the extent of Rs. 4.5 lakhs. 
The Delhi Cloth Mills who were managing this factory had invented 
an amount qf about Rs. 22s lakhg on raw material and Aniohed goods 
besides machinery and the building in that concern. They had also 



the advantage of having the services of well c?rperkncbl in 
tbr, b e  and regular urongnnent for mrrkstfne. 

Wb.Ue pcrfonnInlg the inauguration ceremony, the Minl.tn for 
Indurty in his address to the workers on 2nd Septe&r 1956, d d  
that "they were no longer mere wage earners but partners in r m 
operative entmprise. They should share the pmflt of their labour 
and thaefore they rhould work hard to build up their cooperattvo 
and put it  on sound footing". He further stated that the "Coopera. 
the Societim had an important part to play in the establishment of 
the socialistic Pattern uf Society in India. In our Constitution tbc 
establishment of a Cooperative Commonwealth had been laid down 
as the pwl towards which the nation will strive". 

The sanction to the loan of Rs. 2.5 lakhs was communicated to 
the Delhi State Government in the Mini~try of Commerce 6 Indus- 
try'r letter No. 32-Ll(I3) (2) ,'.%I dated 17th August, 1956 (copy en- 
clored). As, however, thc loan to the Society had to be disburwd 
under the provisions of the Delhi State Aid to Small Scale and Cot- 
tage Industries Rulcs, thc Dclhi Acimini:tration came up with the 
following diflculties in the way of advancing the loan to the Society: 

(i) That the Society h ~ d  no tangible security to offer for 
the loan. Dclhi Administration asked for a clarification 
whether the stocks in the Society's possession acquired 
out of the loan could *be taken as security. 

(L1) That under the Delhi State Government Rules, four times 
the share capital could be advanced as loan to the Society, 
that is to say, four times the share capital would be con- 
ddered as maximum credit limit. 

(iii) That under the Delhi State h d  to Small Scale and Cot- 
krge lndustrics Rules, no loan beyond the maximum limit 
of Rs. 50,000 could be advanced to the Society. 

The three points raised by the Delhi Administr~tion were clari- 
Bed us follows: - 

(i) The stocks to be acquired by the Society were undoubted- 
ly to be taken as security against the loan. 

(If) & (iii) The loan was intended to be sanctioned in two 
parts, Rs. 75,000 as a two-year Iom towards the .share capi- 
tal and the balance of Rs. 1,75,000 as a ten-year loan t ~ -  
wards the workiqg capitol of the Sodety. There was no 



dtaBcule in granting the diat loan as it was toward8 &are 
apdtd. Tbe second 1- d Rs. 1,72),000 was well within 
the maximum credit limit under the Dclhl State Aid to 
bdlmMes Rules as the Sodew had a subcribcd capital of 
Rs. @,d00 and four times of this amount worked out to 
Rs. 1.96.000. The maximum limit of loan of Rs. 50,000 could 
be waived by a directive from the Central Gavemment. 

h e  Deb1 Administration, hawever, held the loan of Rs. 75,000 
towards the share capital of the Society could not be sanctioned 
under their State Aid to Industriq: Rules unless a special dirwtive 
fa this regard was issued by the Central Government and a Resolu- 
tion was p a d  by the State Government. Accordingly a directive 
was issued on 17th October, 1956 to the State Government to the 
effect that as the loan of Rs. 75,000 waa being given to the Society 
towards share capital, a purpose which was not covered under the 
State Aid to Indu~tries Rules, the amount in question might be plac- 
ed at the disposal of the Society pending amendment of the Rulu,  
In question. 

As regards the loan of Rs. 1,75,000 it was decided bhat as in an- 
other month (i.e. u7.e.f. 1st November, 1956) the Delhi Administra- 
tion was to come directly and the Central Government administra- 
tion, the Central Government Scheme, in question, could be put into 
operation without any difflcul ty. 

For the reason that the Delhi State, which was to cease to exist 
on 1st November, 1956 had closed their budget by 24th October, 1950, 
neither of the loans of Rs. 75,000 and Rs. 1,75,000 could be disbumed 
by the Delhi State to the Society. 

Considering that the Garments Factory's work, in the absence of 
funds, Gas entirely held up, it was decided in consultation with the 
Finance Ministry to sanction the loan of Rs. 2,50,000 (in two parts) 
to the Society directly by the late Ministry of Commerce & Industry. 
The necessary sanction was accordingly issued in the late Ministry 
of Commerce & Industry's letter No. 32-LI (B) (2)/56, dated 25th 
October, 1956 (copy enclosed). 

The loan was to cover Rs. 75,000 towards share capital repayable 
in two equated annual instalmenta of principal and interest, and 
Rs. 1,75,000 as loan repayable in ten equated annual instalments of 
principal and interest, and was subject to the condition that the & 
dety would pledge the existing assets, as well as those to be creatad 
.out of the loan money, in favour of the President of India. The in- 
)ention in eanctioning Rs. 70,000 towards share cpital was that in 



wcorciance with thr approved petkm d rsdshmw to Mustdd 
aooperatiw scdetb the =my s W  be d i r a d  by tbe 
Sodtty to the k e  capitol accounts d the rmpedve memkr, 
and thpt thct loam ohatLd be recovered from the members through 
the Sodety from their earnings and if neaarPrp from their 
other mxources. b o t h e r  loan of Rs. 5.000 was alw sanctioned h~ 
favour of the Society on 9th May, 1959 (copy of sanctioa letter en- 
C ~ O M ~ )  for the purchase of twenty-five sewing mach~nes x-equlred 
far training women retrenched from a sister Cooperative Sodety vit. 
Ftunily Welfare Cooperative Industrial Society, 1n the garment fac- 
tbly. The loan was repayable In flve equated annual instalments cam- 
mencing from the expiry of one year after the date of drawal of the 
b n .  

On the 16th November, lW, the Delhl Administration wrote to 
Ula Central Government regardmg the m p l a i n t  of the Registrar, 
Co.opemtive S~ l i c t i e s ,  Dclhi that the loan of Rs. 2.30 2akhs had h e n  
advunced to the Delh~ Garments Coop Industrial Soc~ctj.  wlthout 
their knowledge and that ~t would not tx* pr)ssiblc for them to take 
m y  rcspomibility in ensuring thc repayment of thr. Government 
loans. The circumstances lcadfng to the sanction of the loan, rn 
question, to  the Coop. Society dircctlv by the Central Govt. were 
explained to the Delhi Administration in the following words and  
they mrc requested to take necessary vigilant steps to ensure that 
the Govt. monles uvre properly used and promptly repaid - 

"Please refer to your D.O. letter No F.l6(147)/56-P&D dated 
20th February, 1957, on the above subject The Drlhi 
Garnunts  Coaperative Industrial Society IJd was sanc- 
tioned a loan of Rs 2,50,00(1 through the  Delhi State 
Government vrde our sanction letter No. 32-LI (B, (2)/56 
dated 17th August, 1956 Till October, 1956, however, the 
amount was not made avallablc to the So:,ety by the 
Stote Government as the Statc Government had difficul- 
ties in doing so under the then existing rules and regula- 
tions on the subject. The matter was discussed with the 
Director of Industries. Delhi, by the 3fficers of the Minis- 
try on several occasions and when i t  was found that the 
loan could not be advanced through the State Govenment, 
it was decided that the Central Government should sane- 
tion the loan directly to the Society. The Officers of the 
then Delhi State Government welp fully awnre of them 
facts and the copy of the letter of sanctim had been em- - to * State Gwernmsnt  also. In tbese d r c u m  
tames. it is not clear why the Deputy Registrar of C6ap, 



*HW of the Delhi Administration has reported that the 
ICBM has been advanced to the Society without intimation 
bo him. The Registrar of Coop. Sodetles of the Delhi 
Administration has been nominated to the Managing Com- 
mitte of the Society to ensure effective supervision md 
guidance in the admmstration of the affars of the Society. 
I am to request that the Delhi Administration may give 
suitable instruetlons to the Registrar of Coop. Societies to 
see that the Society manages its affaits properly and fol- 
lows the rules and regulations in matters of deposit of its 
funds, audit, etc. 

In para. 3 of your letter you have pointed out that i t  may not 
be pa-sible for the Coop. Dcpnrtrncnr of the Delhi Adrrdn- 
istration to take any responsibility for ensuring repay- 
ment of Govenment loans if they are passed to the h i e -  
U e s  dimt  without consultation with it. I hope the eir- 
cumstances leadma to the 1 sue of this particular loan 
direct to the Society wlll now be made clear to the Regis- 
trar of Coop. Societies for his information. I need hardly 
point out that l f  the Government of Ind~a have advanced 
loans dlrect to a n y  Sccieties due to thxigencies of clrrum- 
stances, we arc) clcpending on the Administration to take 
nwe-sary vigllant steps to ensure thht the Government 
monies are properly used and the loans promptly repaid". 

In view of the continued unsatisfactory working of the Society it  
was decided in January 1963, that the Society should be liquidated 
and the Registrar Cooperat ~ v e  Societies, Delhi, was requested tn 
take neeccsary steps towards that direction. Accordingly, an inspec- 
tion under Section 44 of the Bombay Cooperat~ve Societies Act 1925, 
as extended to the Union Territory of Delhi, was conducted into the 
accounts of the Swiety by the Asstt. Registrar Cooperative Societies, 
Delhi and a show cause notice was i~sued to t he  Society together 
with a copy of the Inspection Report. After titking into considera- 
tion the reply received from the Society, the Asstt. Registrar ordercd 
that the Society be wound up with cffcct from 5th March, 1984. he 
also ordered the appointment of a Liquidator of the Society vide his 
oldcs d e w  11th March, fW. However, cm am Appeal dated 16th 

1964 by the Society in the Court of the Chid Comznisrioner, 
m i ,  against the Asstt. Registrar's order dated lth March,, 1964. the 
Chief Commissioner's Court has ordered stay of the order of the 
&st. Registrar. 



m 
The Shy Order of the Chirrf Commirdaner, Delht, was .ok,pu- 

tically mated on 1st i tb ,  1961, ui the Sodety withdrew its 
&peal an the pound that it had resolved to form themreloer into 
mother Coop. Society. A Liquidator was aocodmgly appointed to 
proceed with the liquidation prpceedinga of the Society, and he 
aompleted taking charge of the Society on 7th January, 1M. There- 
&ter the Liquidator invited clsims against the Society and b e d  
oatlcar on Sundry Debtotr aad has been able to recover R8. llw. 
On 28th September, 1965 the Liquidatar held an  auction of the 
ready-made garmentr, cloth, goods in process, thread, buttons. etc. 
&longing to the Sodety md realistd an amount of Rs. 4 , W  
(approx.) against the auction of a part of the goods. The other 
&wets of the Society include 119 automatic electric sewing machinu 
of good quality, which when mld/auctioned are likely to fetch goo<l 
prices. The Liquidator expects to complete the liquidation of the 
k i e t y  by 30th June, 1968. 

As regards the claim of Rs. 70,000 of M/s. * vide their letkr 
No. MLR CIGFIl169 dated 7th August, 1956 a d d m  to the Regis- 
trar of Cooperative Societies, Delhi with a copy to Shri H. R. 
Morerka, Chairman, Public Accounts Committee, the position is el- 
plained below: - 

During the course of its working, the Delhi Garments Societg 
started dealing with M/s. ' ' ' Aggarwal for the supply of cloth 
for the preparation of ready-made garments. After some time a 
dispute arose between the Society and the firm on the outstanding 
balance due to the Ann from the Society and its repayment. In  
accordance with the terms and conditions of contract conclud& 
earlier between the flrm and the Society, the firm referred the dis- 
pute to the Memantile Assciation, Dclhi, and secured an Ex-party 
decree of Rs. 55,000. For the execution of this decree the Arm 
approached the Court of the SuWudge, Delhi, Shri * *. The exe- 
cution of the decree was contested by the Society, but the Court'a 
decision was given against the Society. The amount of the claim of 
the Ann of Rs. 70,000 is made up of the amount d decree of Rs. 55,000 
plus the compound interest on the unrealised decree amount calcu- 
lated by the finn. 

Since this clPim arose due to Ex-party decree by the Mercantile 
Assoelation, Delhi, in favour of the Ann, the Sodety did not accept 
the claim and accordingly did not pass an entry ipr their account 
booka It hPs alw not been ohown by the Auditor in the &cMy 
brlance t4h& -- 



The o fk id  Liquidator of the Society, in hfs capacity as Addant 
RegMxw, Coop Sodeties, Delhi, has stated that according to Ssc- 
tion 24(1) cd the Bombay Coopcrotive Societies Act (VIT of 1925), as 
extended to the Union Temtory of Delhi, the claims of the G m -  
ment h a w  a priority over the claims of all other creditors. The 
legal position in this regard has already been explained in detail. 
The Government ioan will, therefore, be payable in the A n t  instance. 
Thereafter the rent of the factory and the loan of the State Coopem- 
tive Bank, against which the Society mortgaged its goads will be 
cleared. Last of all, in case any assets of the Society are left, the 
claims of other creditors will be paid rateably. 

On the other points raised in the firm's letter dated 5th Augast, 
lW, referred to above, the ofaeial Liquidator has furnished the fol- 
lowing comments: - 

(a) Shri * *, Prop. of the A r m  was ak.0 one of the nomi- 
nated members of the Committee of the Garments Society 
and he equally shares the responsibility for the lesser 
incurred by the Society. 

(b) Shri * * has occasionally been writing to Dr. * 
that the Managing Committee of the Garments Society 
had not been crediting the actual amounts received from 
the parties on behalf of the Society. Shri Aggarwal har, 
however, never mentioned spc~if ica l l~  thc name of any 
particular party from whom the necessary enquiries could 
be made. The Liquidator has added that the Society was 
quite a big concern and it is physically impo~sible for him 
to examine at this stage, C R C ~  and every transaction made 
by the Society years ago. H c  has, however, mentioned 
that the accounts of the Society wrrc audited from year 
to year by the Auditor constitutionally appointed by the 
Registrar of Cooperative Swiet ies. 

(c) A. regards complaint regarding import licences and ex- 
port incentives, the liquidator has already written to the 
concerned authorities. No reply has so far been received 
.by him from the C.C.I. & E. The reply received by him 
regarding export incentives is under his examination. The 
liquidator has stated that if irregularity is detected, the 
matter will be referred to the police for investigation. 

(d) Regarding the allegation that the parts, of the machines 
Were changed, the liquidator has stated that the veriflca- 
non of this matter at this stage as well as 'tbe fixation of 



(el Tho Ifquidator is fnveatigating the complaintr against the 
office bearers and if any act of omiaeion cm the part of any 
<Ifllce bearers come k, his notice, the necessary legal action 
will be rQewted to. 

if) In connection with the complaint of the R r m  regarding the! 
behrvlour of the liquidator, the liquidator has stated that 
it is beyond his competence to arrange the payments of 
the so called clam of &. 70.000 rn preference to the claims 
of the Government, the Landlord and the State Coopent- 
tivc Bank contrary to the provitions made under Section 
24 of Bombay Coupcrative Societies Act (VII of 1925) 
as extended to Deal. 

NO. 32-LI (B) (2) /56 

MIMSTRY OF COMMERCE AND INDUSTRY 
N e w  DeUEi, the 17th August, 1956. 

From 
Shri N. S. Vaidyanathan, 
Under Sccy. to the Govt. of India. 

To 
The Secretary to the Govt. of Delhi, 
Department of industries & Labour, 
DelM State Secretariat, Delhi. 

SUB:-Small Scak Industries--Loan of Rs. 2.5 Iakhs to the Delhi State 
Govmnaent jot being disbursed as loan to the Delhi Garments 
Cospetat ive  Industrial Society Ltd. 

sir, 
I am directed to refer to the correspondence ending with your 

letter No. 13(151)/56-I.&. dated the 6th August, 1956 and to convey 
the sanction of the President to the grant of a loan of Rs. 2,50,000 
(Rupees two lakhs a d  Btty thousand only) to the Delhi Government 
for W g  relent ar a loan to the Delhf Gwenuaent Cu-operative 
fadustrial Society Ltd, 



% Tba AaGountaat General, Central ReYenusq New Delhi is being 
reguested to d e  nectslsuy arrmjjamnb fcw paynrerrt i n d i a t d y .  
The date on which the loan is drawn mag kindly be intimated to this 
h b i s t q  in due course. 

3. The loan will be repayable to the Government of India in ten 
equated annual instalmtmts of principal and interest at  4 per cent 
(four per cent) per annum. The flrst instolrnent of repayment will 
fall due on Zhe second anniversary date of h e  drawal of the km. 
Simple interest a t  the rate Axed will be charged from the date of 
drau-a1 for the intervening period, the amount of interest so due 
bting pryahle with the &st instalment of the repayment of the loan. 

4. The rate of interest to be charged from the society should be 
21 per cent only. The difference between the rate of interest at  which 
the loan is being sanctioned to the Stntc Govcrnmnt and the rate  of 
interest at  which the loan will be placed at the disposal of the society 
will be given to the State Government as a subsidy by the Govern- 
ment of India. 

5. The expenditure involved will be charged to the Head "Loans 
and Advances by the Central Government-Loans to Part  'C' States-- 
Loans for develapment of SmallScale Iudustries" and ahould be met 
from within the sanctioned grant for 1956-57. 

Yours Yaithfully, 

Sd/- N. S. VAIDYANATHAN, 
Under Secretary to the Govt. of India. 

No. 32LI f B) (2) /56 

1. *The Ministry of Finance (C.I. & S. Division) for communica- 
tion to the Accountant General, Central Revenues, New Delhi. 
Sanction has accorded by this Ministry with the concurrence of the 
Ministry of Finance (C.I. & S. Division) vide their U.O. No. C1/4702 
dated the 17th August, 1956. 

The Accountant General, Central Rwenues, New Delhi is request- 
ed to take necessary action in the matter with regard to para 2 above 
under intimation to this Ministry. 



3. Planning Commiuion, New DeW. 
4. The Sccntrry to the Government of Delhi, Fiaance Departmurk 

Delhi. 

5. The Joint Development Commissioner for Srnan Scale Induatriu 
(Northcm Region) , Institution of Enginems Building (Near H a r m  
Bridge), Mathura Road, New Delhi. 

Sd/- N. S. VATDYANATHAN, 
Under S e q .  to the Gwt. of India- 

IMMEDIATE 
NO. 32-LI (B) (2) /56 

G0vxmmm-r OF INDIA 
MINISTRY OF COMMERCE AND CONSUMER INDUSTRIES 

New Delhi, the 25th October, 1956. 

From 
Shri P. N. Chakravarti, I.AS., 
Deputy Secretary to the Government of India. 

To 

The Accountant General, Central Revenues, New Delhi. 

Sv~~rrrr: Small Scale Industries-Delhi Garments Cooperative 1ndu.s- 
trial Society, Ltd., Delht-Loan of Rs. 2,50,000 (Rupees two 
lakhs and fifty thousand only) sanctioned. 

Sir, 

I am directed to convey the sanction of the President to the grant 
of a loan of Rs. 2,50,000 (Rupees two lakhs and fifty thousand only) 
to the Delhi Garments Cooperative Industrial Society, Ltd ., Delhi. 

2 The loan shall bear interest at 24 per cent (two and a half 
percent) per annum. Out of the amount of Ra. 2,W,000, a sum of 



Eb. 75,000 (Rupees rreventpfkve thousond only) is towarcia share 
Capital of the Sodety and will be repayable to the Oomnment  o i  
India in 2 equated annual imtdments of principal and intemt. The 
balance amount, of Rs. 1,75,000 (Rupees one lakh and seventy-five 
thousand only) will be repayable to the Government of India, in 10 
equated annual instalments of principal and interest. 

The first inrtPlment of repayment will fall due on the second anni- 
versary date of the drawal of the loan. Simple interest at the rate 
fhed will be charged from the date of drawal for the intervening 
period, the amount of interest so due being payaable with the drst " 
lnstalment of the repayment of the loan. 

3. The Society shall enter into an agreement with the President 
of India pledging their existing assets as well as t h m  to be created 
out of the loan money in favour of the President. The payment of 
the loan will not, however, be held up pending the execution of the 
agreement. 

4. The Secretary, Delhi Garments Cooperative Industrial Society, 
Ltd., Dew, is requested to furnish a bill in simple receipt form (in 
duplicate) for countersignature and arranging payment. The 
Accountant General, Central Revenues is requested to intimate t o  
this Ministry in due course the date on which the loan is actually 
drawn by the Society. 

5. The expenditure involved is debitable to the head--"O-loans 
and Advances-Interest bearing Advances A . l ( O )  --Miscellaneous 
loans and Advances-Loans for the development of Small Scale 
Industriesw-and should be met from within the sanctioned grant for 
195657. 

Yours faithfully, 
Sd/- P. K. CHAKRAVARTI, 

Deputy Secretary to the Govt. of India. 
Copy forwarded to:- 

1. +Ministry of Finance (C.I. & S. Division) for communication 
to the Accountant General, Central Revenues, New Delhi. Sanction 
has been given with the concurrence of the Ministry of Finance 
(C.I. & S. Division) vide their U.O. No. CI/G510 dated the 25th Octo- 
ber, 1956. 

2. The Secretary, Delhi Gannents Cooperative Industrial Society, 
La, Najafgarh Road, New Delhi. 



5. The Dcvelopnrcnt ComtaiPdoacrr for Small-Scale Industrkr, 
1 leSunder Nagar, New DeiM. 

6. The Jomt Development Commissioner for Snull Scrfe indus- 
War, Institution of Engineers Buildin*, Near Hardinge Bridge. 
Methwa Road, New Delhi. 

L 

Sd./- P. K. CHAKRAVARTI, 
Deputy Secretary to the Goot. of India. 

IMMEDIATE 
NO. 35-SSI (B) (2) /&I1 

MINISTRY OF COMMERCE AND INDUSTRY 

New Delhi, the 9th May, 1959. 

!From 
S u i  T. S. Seshukutty, 
Under Secretary to the Govt. oT India. 

To 
The Director of Audit, 
Fmd, Rehabilitation, Supply, 
Commerce, Steel & Mines, 
New Delhi. 

SUBJECT: SmalE-Scole Industries-Delhi Coments C-ative 
Xndustriat Society Ltd.-Locm of Rs. 5,000 smtioneti. 

I am directed to convey the sanction of the President to the grant 
of a loan of 5,000 (Rupeee five thousand only) to the Dew Gar- 
ments Cooperative Industrial Society Ud., New Delhi, Xor tbr! pru- 
chase of twenty-five sewing machines required for giving trai- to 
womm. 



2 The loan ahall bear interest at 44 per cent per anntlm md shall 
k repaid by the Society In five equated umud instalmentg comma-- 
ing from the expiry of one year after the date of drawal of the loan. 

3. The Society shall enter into an  agreement with the President 
of India pledging their existing arsets as well as those to be created 
out of the loan money in favour of the President. 

4. The President, Delhi Garments Cooperntivc Industrial Society 
Ltd., Delhi is requested to furnish a bill in simple receipt form (in 
duplicate) for countersignature and arranging priymcnt. The Director 
of Audit, New Delhi is requested to tntimate to this Ministry in due 
course the date on which thc loan is actually drawn by the Society. 

5. The expenditure involved will be charged to the head "0-loans 
and Advilnccs-Loans and Advances by Central Governmcnt-A. 
&Miscellaneous Loans and Advnnccs-Loans for development of 
Srnall-Scale Industries" and should be met from within the sanctioned 
grant for 1959-60. 

6. This Ministry's letter of even number dated 9th March, 1959. 
may be treated as cancelled. 

Yours faithfully, 
Sd/- T. S. SESHUKUTTY, 

Undm Secretary to  the Govt. of India. 

NO. 35-SSI (B) (2) 158-11. 
Copy forwarded to:- 

'Finance I Branch for communicatiun to Director of Audit, Com- 
merce, Steel and Mines, Food. Rehabilitation and Supply (Commerce, 
Steel and Mines Wing), New Delhi with reference to their U.O. No. 
FTN (1) /IS1528 dated 22nd April, 1959. 

2. The President, Delhi Garments Cooperative Industrial Society 
Ltd., Najafgarh Road, New Delhi. 

3. Planning Commission, New Delhi. (2 copies). 

4. The Secretary to the Delhi Administration, Finance Department, 
Delhi. 

5. Development Commissioner for Small Scale Industries, 
Ghahjahan Road, New Delhi (Branch Sectt.) 



6. Joint Dtvelopmmt Cammidontr (small-c IndPrMsr), 
M, Sunder N a p ,  New Dtlhi. 

7. The Mrector of Mustria and Labour, Delbi. 
8. Ministry of Home Maim, New Delhi. 

Sd/- T. 5. SESHUKUTI"Y, 
Undtr Secretary ta the Gsvt. of India 



pua I of this Rcportl 

(h prepared by the Iron and Stccl Controller, Calcutta) 

(a) Private Sector indud@ Mysore 
IrondStCelCa. . (a) Private Sector induding Myrorr . 1810.14 827- 16 ~ronandStd&. . 

(b) Public Sector . . 13z j .y  . IW. 16 401-08 
138-ax 

(b) Public Scctor . 
(c) Re-Rollm . . 124.14 - . 734'89 556.6~ 

47'75 
2. Payment of Subsidy on Imponed St&: 











(Para No. 8' 10 of lhis Repart) 
MINISTRY OF ~ X L I T A T I O N  

Scnmm Pam 51 of Audit Report (Civil) 1965 pq~ea 63-$0-Cmpen- 
mtwn Pool 1963-64. 

(1) A statement showing the latest position regardinq the total 
number of compensatbn applications received and the total 
number pending out d them with the Chkf &Wement 
CoMnSssioner may be furnished. 

(ii) Which is the earlles! case pending for dispoeal (tbe ate 
rime whon it is pending may also be indicabd)? 

The fatormation is furnished below: 
(1) The total number of compensation applications including 

R G. applications registered with the tarious Regional 
Settlement Cammissioners 60 tar is 5.06 lacs. Out of this 
number only 848 compensation and R. G. cases &re pending 
with the different Regional Settlement Commbionera 

(ii) The earliest case pending beam registration No. BIT] 471 
86091 IVNT. This case was registered on 21st July, 1953. 

V. NANJAPPA, 
Secretary to the Govt. of India. 

NEW DEW, 
W d  the 7th Febnurqj, 1966. 



(A) P a ~ t a  of Compensation 

What is the value of the evacuee property (throughout India) 
which &ill IF(L~BIIU to be disposed of? 

The information is furnished below. 

The total vaIue of urban acquired evacuee properties, which still 
remain to be disposcd of in Jullundur, Delhi, UP., Bombay and 
Indore regions comes to Rs. 1.91 cmres. The information in respect 
of Jaipur and Patna regions is still awaited. 

V. NANJAPPA, 
Secretarp to  the Covt. of India. 

NEW DELXI; 
Dated the 7 th  Februarg. 1986. 



(Pur No. 8.13 of thir Report) 

MINISTRY OF REHABILITATION 

Stria:-Para 51 01 Audit Report (Cimt) 1965. 

(A) Payment of compensation. 

(Iv) A statement showrng the number of cases (out of the 13,000 
pending cwm) where Government have actu~lly held auctio~s more 
than t w ~ m  may be furnished. The statement may also include 
informa t~on whet her by postponing these auctions or by re9uctianq 
Government have realiwd a better price or a lower price. 

The information is given below: 

STATEMENT SHOWING THE NUMBER OF PROPERTIES 
(OUT OF 13,000 PENDING CASES) WHICH HAVE BEEN 
PUT TO AUCTION MORE THAN TWICE AND WHETHER 

BY POSTPONING THOSE AUCTIONS OR BY @S 
AUCTIONS GOVERNMENT HAVE REALISW 

A BETTER OR LOWER PRICE. 

1. No. of properties which have been put to auction 
more than twice. 801 

2. No. of c a t m  in which the mbsequent b i b  were 
more than the flrst bid. 117 

3. No of cases in which the subsequent bids were 
lesa than the Arst bid. 187 

4. No. of cases in which no bids wece offered in 
s u b q u e n  t auc tiom 31 

8, No. of properties which were put to auction more 
than twice but subsequently decision taken to 
dispaee them of through tenders. pro- 
perties have not yet - disposed of). 



Wa--The akmt ttsurer, do not include the information in recrpact 
of UP. & PI- regions as the information from the U C .  
LC., US. 0 Pam ir sti l l  awaited. 

Secretary to the Gout. of India. 
NEW Dnar; 

Dated 7th Febnraty, 1966. 



(Pam No. 8: 10 of the Repdrt) 
M I l l W T W  dP" REHABILITATION 

Pam 51 (pager iS -%0j  on Cornpewation Pool--+ Appwpftation 
Accwntr (Ciuil) , 1983-44 a d  Audit R.lrort *(COIL 

(B) Arrean of rent etc.-Acquired evacuee properties. 

A note explaining in detail the reductiom made in the demand 
as  a result of corrections may be furnished. Reasons for making 
these correction may also be indicated. 

Dctn i l~  of nll thtb propertics undcr the management of the Custo- 
dians/Rcglonal S6.t t l~rnc~nt  Comm!ssiunt~rs are cn tcred in the Rcnt, 
I)t*mund & Collcct!on Ilc~g~str~rs whlch indlcate rental dues and the 
rrcovcry made in rvspcclt thcreuf from each O C C L I ~ ~ ~ .  Xuticcs for 
trcovcbry of the, nrrcSRrs o f  rc*nt n r e  also issued on the basis of the 
twtnr~s I H  tho Rent, Ilctnund & Collection Hcgistcrs. I t  has, how- 
ever. cornr! t o  thv noticc of thr Cu~todians/Regional Scttlcment 
C o m ~ n ~ s s ~ o n t ~ s  that fij:urc!s rnenlior~ed in the Rent, Demand & 
f3'ollcctlcm I(rgist(*rs arc. not always correct. Therefore, before 
,Ictlon for rirovcry o f  thc arrcnrs of rent is taken, it  becomes neces- 
: asy to correct the rental demand. The reasons which have neces- 
s ~ t n t ~ d  un&*rtnk~ng corrc~t ion of the demand are  generally as  
~tndcr : - 

1. In many c a m .  the displaced persons on their arrival in  
India just occupied the houscs which t h q .  found vacant. 
After their names were taken on record, many changes 
took place in The displaced persons kept 
on moving from one place to another. These changes 
in occupancy necessitated correction uf the record. 

2. In some cases, correction became necessary as the occu- 
pants filed appeals/revisions against the orders of the 
Asstt. Custodians in fixing rents. When the orders 
were passed revising the rents the records had to be 
corrected as in the meantime demand continued to be 
shown on the old rates. 



1 Accordrng to the rules, the transferees of the propertiem 
whether claimants or non-claimants are not liable to pay 
rmb frcxn cerfebP datarr Ior cur of claimant, the liability 
to pay rent cease from the 1st of the following month in 
which he filed the compensation Application Form, In 
case of nonclaimanf tho Uabilitg owwas from 1.10.19845 
where the initial instalment wm paid. before 1.11.1959. 
The demand, however, continued to be shown against 
than m the connyance Deeds! Sale Certificates were 
issued much later and intimation to that effect was also 
received late by the officials on the accountj side who 
were responsible for makmg posting in the Rent, 
Demand & Collection Registers. 

4. In certain cases, recoveries eflected by adjustment against 
claims were not given credit of in t lw  Rent, Demand & 
Collection Registers as the rt3cr,\c1ry scl~cdules w c t ~  not 
linked. This fact came to noticrb when the dcfnul'ers 
were conttlctc. at #put by squad or when notices were 
issued to clear the arrears. 

5. Where t h e  prnpt.~ t1t.s t v t w  rclcascd/restored undcr the 
Provisions of rl(itnir~~.;tration of Evncut?e Property Act, 
t h ~ >  rent actually rc.cll~ac~t by the dcyartmcnt was to be 
r t*fu!~ci~d to  the  rostotx\c . The dcrna~rci which had i n  
the nlvantime becn c a r r ~ t y l  forward was tu bc deleted. 

It will thus be seen that  correction is no thin^ but dclction of U I I S C ~  
demand. 

V. NANJAPPA, 
Secretary to the Govt. of India. 

NEW  HI; 
Dated 19th March, 1966. 
F. No. 16 (12) /L and H/66. 



APPENDIX XVUl 
(Para No. 8.31 af this Reprt) 

Para $I( BI page8 63-88-Compenwtion Pool* Apptoptiotion 
Accounts (Civrl), 1963-04 and Audit Repo:-t thereon 

Arrears of rent e t c . - G o v e m e n t  Buiit Properties in Delhi. 

( i )  When was the total amount of arrears of rent of Rs. 28.74 
lakhs due for recovery and to which period thew arrears 
relate? 

(11) The yearly realisation of arrears of rent from Government 
& private parties separately may be furnished. 

W d t l  
The pimition with regard to the above two items is as under:- 

(i) The sum of Rc. 26.74 lakhs was due for recovery as arrears 
of rent tn respect of C o v e m e n t  Built Properties in Delhi 
on 1st January, 1966. These arrears represent the cumula- 
t I v c h  demand rela t ~ n g  to the previous years remaining 
u n r e a l i d  on that date. The realisation effected in a 
particular year covers the demand relating to that year 
as well as demands in respect of the previous years. The 
sum of Rs. 26.74 lakhs, therefore, represents the arrears 
oultending from the beginning upto 31st December, 
The yearwise break-up, however, is not available. Ita 
determination will involve a lot of labour and time which 
may not be commensurate with the results to be achieved. 

(ii) The Agures of yearly realisation of the arrears of rent 
have been worked out in respect of the last 3 years. The 
amount collected from private parties during these three 
years is as under:- 

Year Figures in lakhs 



Am mgardb the G o y ~ p m e n t  Departments, it may be stated that 
the vrsur to the tune of Ra 3-67 lakhs are outstanding against tho 
Police Dement, Social Welfare Directorate, C.P.W.D., Health 
Deparbnent, P. 6 T. Department, Education Department etc. T h e  
departments had been allotted or had occupied quarters ta render 
services to the displaced persons in the colonies. The question of 
recovery of the armam of rent has already been taken with the 
various departments. The Police Department havc already accepted 
the demand of about Rn 99,000. Similarly, the P&T Department 
have admitted claim to the extent of Rs. 2,034.62 p. It is expected 
that the amount already admitted will be paid by the depaftments 
concerned very shortly Othcr departments have raised certain 
queries or have asked for further details. Necessary action in this 
regard is being taken by the Regional Settlement Cornrnfssicmer, 
Delhi and It is hoped that after the discrcpnncies arc reconciled, ft 
will be possible to sect recovery of the arrears of rent. 

S;i.,'- V. NANJAPPA, 
Senetay  to the Government of India. 



The correct positfaa vitb ward lo the ts.pofes of certain jtemrr 
of work of the Wtlemant  Organisation to the U.?. Government i o  
ad under:- 

1. Ths b i s i o a  to transfer certain itano of work relating to thr 
crrllectim of dues and disposal of properties to the Revenue Deport 
m t  of t b  UP. Govenunont on commrsslon b u m  was taken in 
May, I S 3  In order to implcmcmt thw decision it was ncccssasy to 
transfer the rclcvnnt records to the Rcvcn~ic Department. At the 
time w h m  the decision was taken t h r  work relating to C;ovcrnrnent 
built pnyxrtieu in wme of the districts was h1ng donc by the 
off\cws of the 6~tt lcnient  Or~nnisnt ion while in the rc%miiining dis- 
It-ictu t h ~ s  work wns hwng done by the  D~strwt Nrbl~t*$K. Rc~hab~l i ta -  
tion nmr.t*rs un(jt*r the. j ~ c ~ l ~ c ~ f  and N c t ~ ; ~ b ~ l i : n t l ~ ~ n  I ) C I I  i:.tl1:(*1:1 "f ? h ~  
State (;c,\.c*rnmc:lt t he  cxptmdlturc. ( I ti;i:; c s t ; t l ~ l d i ! n ~ ~ ~ ~  was 
borne t,y thp Central (';ov~rnmrnt. So fnr a s  the dlstr~cts of which 
the work wmls bc~111g don(* drrc.ctly hv  thr Scttlrrnent Organisation, 
ncccssnry lists o f  the propcrtm and the ducs rtwwctaide were 
prepared and p i ~ s d  on to thr  Hcwwuc Dcparl!ncbn t. For the 
t :lning districts where the work was being donc 1)y the District 
Relivf nnd Rch,ihtlitntlon C ) f I ~ . r r r .  who were Yunct ion i l~~ under the 
control of thc Ht4lcf and Rehnbilitat~on Dcpwt.nwnt o f  the Statc 
Government they were rtquircd to tnke ncccs,si?n action to transfer 
the pending work to Revenue Department. Ttw Rcllef ,uld Rehabi- 
litation Dcpartnlcnt reduced their field staff pend~ng transfer ,of 
the work to Revenue Department. I t  was noticmi that considerable 
delay was occurring in the State Rehabilitation Department in 
issuing salc/conveyance deeds to the displaced persons from West 
Pnkistan to whom Government-built properties had been disposed 
of under the provisions of the Displaced Persons (Compensation & 
Rehabilitation) Act, 1954 by the office of the Relief an6 Rchsbilit3- 
tion Department of the State Government- To obviate these 
delays, it was decided in consultatim with the Government of 
U.P., that all files in the District Relief & Rehabilitation OfRces, 
where the cost of Government-built properties or lands placed into 
the "Compensation Pool" and disposed of under the Displaced Per- 
sons (Compensation & Rehabilitation) Act, 1954, had been fully 



recovered from the parties concerned or the case was just pending 
adjustment in the &ice of the ASC may be transferrod to the 
Managing m c e r  of the hlinistry of Rehabilitation, Government of 
India, for further necessary action in the matter. 

As regards the work Felathg to recovery of balance price of 
properties d l s p o d  of on instalmcnt basis, the work has to be haad* 
ed over by the State Relief and Rehabilitation Department to the 
ofacers of the Revenue Department. This work has not been taken 
over by the Settlement Organisation. -- 

2. Since the process of transfer of the recvrdr relating k, the 
various items of work to the Revenue Department d the State 
Government is still in progress, the office of the ASC is continuing 
to accept any payments in respect of cost of properties offered Iry 
the parties to the omce of the ASC's Organisation. The ASC's ofRc8 
issues necessary transfer documents where ful l  payments are receiv- 
ed. There is no decision or intention to take back any work which 
has been transfcmd to t he  Stcctc Government ASC's organisation 
b only handling work which has not yet been transferred but is in 
the  prwas of being transferred. The Revenue Department nf the 
State Clovcrnmcnt will be paid comm~ssion only on such recoveries 
as are madc bv thcm on thc basis of lists or record transferred to 
that Department. The question of making any payment to the 
&venue Department for the recoveries or the work dnne )rr the 
Settlement Organisat~on or thr. District Rclief & Rehabilitation 
OfBcers under the Relief and Rehabilitation Department of State 
Govcmment, pending the complete transfer of the wmk ta the State 
Governrnant, does not arise. 

3. It may be mentioned that besides U.P. the work relating to 
recoveries of Central Government dues and disposal of properties 
etc. has been transfed  in Gujrat and Andhra Ptadesh and work 
relating to recovery of rent has been transferred in Mysore and 
Rerala The progress of work transferred to these States, how- 
M, has not been satisfactory and we are exaraining the steps to 
be taken to accelerate this work. 

We hem aLeo doaided to trader the work rslating to teccwwy 
of C m t d  CovenvPleht dues and dirposal af the nen)ainjng pr* 
perties in Madhya Pradesh and Rajasthas, Neceoamy d o n  tD 
prepare relevant reoorde for t d e r  is being taken. 



(Fkm No. 8.84 of this Report) 

Para 53 oj Audit Report (Civif) 1965, pages $7-68-Dandokutanyo 
Project : 

Extra Lxpvnbiture on purchase of t t a i k s :  

A detailed note regarding the supply of 40 numbers of 3-ton 
trailen (out of yhich 20 were aupplied during April-June, 1960 and 
balance in March, 1Ml) may be furnished. Reason- for delay of one 
year from the date of nc~eptance or original quotations in the s u p  
ply of 20 trailers and also the reasons for condoning this delay may 
elm be indfcakd. 

(a) The crrcum9tmacer under t~OtiCh the orders fcw the supply of 40 
trailers toas reduced to 10 on the same date (viz. 28th March. 
1960). 

A copy of the Director of Stores Purchow letter No. DSP/L)NK/ 
59-102-B, dated the 28th March, 1960 issued to the Arm is e n c l o d .  
(Anncxure I) . 

The original letter dated 28th March, 1960 indicated that the off- 
had been accepted for 40 nos. of trailers and the A r m  was requested 
to deliver the goods immediately and that fwmal order would fallow 
in due course. 

The supply order for 40 nos. of trailers had been placed by the 
Director of Stores Purchase without obtaining the approval of the 
C h i d  Administrators and the concurrence of the F~nancial Adviser. 

Since the transaction involved was a single tender purchase, it 
required the prior approval of the Chief Administrator and required 
the concurrence of the Financial Adviser and ratification by the 
D.D.A. and since the Director of Stores Purchase was acting in 
anticipation of the approval of the Chief Administrator and can- 
cumnce od the Finrancid Adviser, he felt it safer to d u e  the 
commitment from nearly Rs. 1.40 lakhs to Rs. 55,000. 

90 



The immediate despatth order, however. was restored to 20 on 
tbe bnsis of the instructions feceived from the Chief Adrninistraku 
in his talegrun dated 29th March, 1960 ( M e  para 4 Dimtor of 
Stores huchase's note dated 2nd May, 1960-Key 5). 

The Director of Stores Purchase also visited the Arm's factory 
on 30th March, 1960 and c o h e d  that 20 trailers could be despatch- 
ed immediately and the balance order for 20 nos. was suspended 
till further instructions. 

The proposal to place o d e r s  for 40 nos. of 3 ton trn~lct-s with 
M/4  * e was got approved by the Chief Administrator on 14th 
May. 1960 and concurred in by the Financial Adviser on 22nd June, 
1960 and the formal supply order No. 102-B/585 dated 6th August, 
1960 was placed on the Arm for supply of 40 trailers. 

(b) The cb+cumstunaes under which the  delay in the supply of 
ttsilets by M I S .  . . . . . . . . was rondoned. 

The delivery of 40 trailers against Director of Stores Purchase's 
letter No. DS 'DNK/5&102-B dated 28th March, 1960 (regularised 
by the  formal supply order issued on 6th August, 1960) was com- 
pleted as under:- 

April 1960 
May 1960 
June 1960 
December 1960 
April 1961 

Although in the Director of Stores Pc,rchases' letter No. DSP/ 
DNK/59-102-B dated 28th March, 1960 the 3rm was asked to supply 
the trailers immediately, in the regularising wpply order issued rn 
6th August, 1960, the delivery date was specified as not later than 
23th August, 1960. 

The delivery clause reads as under:- 

'It is noted that you have already despatched 20 trailers and 
for the remaining 20 numbers you were asked to withhold 
the supply till formal orders are given to you. You are 
now requested to complete the balance supply immediately 
but not later then 25th August, 1960," 

The inspection clause of the supply order dated 6th August, 1960 
also provided that inspection for the balance quantity d trailers (20) 
would be carried out by the Director of Inspection. Calcutta. 



I 
The Rrm in its letter No. &2ceO/PG-MR dated ;ll#h h $ ~ %  lOdO 

~ddreoeed to the Director of Stores Purchase d the Prom 
led the Project authorities t h t  with reference to tbs tlr@y 0- 
dated 6th August, 1960 dl the trollers were put for m m  
24th and 29th August, 1960. But the inspecting officer wanted a 
copy of the approved drawing f m  the project. 

In i t s  letter dated 26th August, 1960 the firm endwed a 
drawing and r q u c s t d  the Project authorities to approve it and 
return it to them immediately. 

The Ann'o letter dated 26th Aupot.  lseO was r~oeived by the 
Director of Store* Purchw on 5th September, 1QW. He forwarded 
the drawing on '8th September. 1960 to the Chief Engineer for his 
approval vide D.S.P.'s k t b r  No. DSP/DNK/5%102-B-74W dated 8th 
September, 1MO. 

On 4th Octobcr, 1960, the Director of Storm Purch~se ieaued a 
reminder to the Chwf Enginwr to cxpedlte his approval of the draw- 
ing, since the 20 numbers of trailers were lying ready with the Arm 
and in the abriencu. of the approved drawing the inspection of 
trailers could not bc undertaken by the D~rector of Lnspection, Cel- 
cutta vtde kttcbr No. DSP/DNK/59-102-B/888Q-8890, dated 4th 
Ocrotw-, 1960. 

On llth Octobrr, 1WO the P.A. to thr Chief Engineer informed 
the Director o f  Stores Purchasc that the Chief Engineer's oiace was 
being wound up and necessary p n p r s  had already been sent to the 
Supcnntcnd~ng Englnrer, Circle IV for taking further necessary 
action in the matter (vide letter No 153-E/7714(2) dated llth Octo- 
ber, 1960). 

On lath Octobcr, 1960 the Supfintending Engineer, 'circle fV 
pointed out certain variations between the spcdflcations as per the 
rupply order and the drawing and intimated that it was not possible 
for the Engineering Department to approve the drawing unless the 
Merences were clarified (vide letter No. E&M/Trailor/3668 dated 
12th October, 1960). 

On 7th Nowember, legO the Director of Storm Purchase replied 
to the Superintending Engineer, Circle TV explaining the differences 
md questing the approval of the drawing at a very early date 
(vide No. DSP/DNK/59-1011-B dated 7th October, 1980). 

On 9th November. 1960, the Superintending ~n@ne& informed 
the Director of Stores Purchase that he required the non-tipping type 



The D~rector of Stores Purchase on receipt af the S.E.'s letter 
dated @th November, 1960 dead& that the ten numbers already 
ordered with hydraulic arraiigcmont wculd stand. 

On 31st December, 1W the Director of Stores Purchnsr lntmlated 
the firm the conditiurial approval of the drawing No. S, li/7 In respect 
of the tralers and pre u ~ w d  tha t  tllc drawing duly i~pprov~ui and 
signed had been sent d ~ r e c t  LO them by the E~ig~neers (vtde h ~ s  lctter 
NO. L)SP/I)NK /5il-lOMj /4;108 4 5 1  1,  i!,itcd 31st I>c*ccnlbt~r, IWO). 

O n  21st January, 1961, t h c  S u p c r i n t c n d ~ n g  Iitrppwcr ~nlornuxi the 
Dirtbctor of Sti>rps Parc'!i.rst~ t i i a l  ti,( ' h i d  t~* i t  approved t h ~  Drawing 
No. S ,  6 7 but  wan1ch.i rr revised draiving confirnung t h e  specificcttiuns 
given In the suppi. o r t l ~ r  tu  t ~ c  scnt  l o  thcnl . b )  as to cntible them 
to give t h e  approval to the sarllc (vidrv S.E.'s letter No. &&l\il/Trullor/ 
571 dated 2lst  January,  1961).  

On 3-2-1961 the approval of t h e  rcvlsed drawing No. S/9/4-A wfifb 
communicated by thc Supvnrltt!nciing Engineer to the D~rector of 
Stores Purcha.~.  (v ide  S.E's 1ctlt.r No. E&N/Trailor/734 dated 3rd 
February, 1961). I 

On 153-1961 the Director of Stores Purchase sent the drawing duly 
approved by the Engineers to the firm (vide his letter No. DSP/DNK/ 
59-102-B/9975 dated 15-3-1961. 

After receipt of the drawing finally approved by the Project, the 
Arm despatched the balance 10 numbers of trailers which were receiv- 
ed in the Project on 2nd and 15th April, 1961. 

As could be seen from the above, the firm was not at fault for the 
delay which occurred, which was entirely due to non-completion of 
the inspection formalities which were delayed due to the non-receipt 
of the approved drawing from ffi&Tmject authorities. 

(c) Since the refurcrl of the firm to change tipping trailers to m 
tipping tnXik8 was received after the last &te f i e d  for delivsty 
in the fomd apply &, D.D.A. zcroukl have b a n  within th& 
*hk to cancel the unefocuted portion of the or&. Why trer 
thjr not dolt#? 

m LS-7 



As explained in regard to (b) above, the firm was not at fault XW 
the dclay in delivery of trailers. The ffrm h.dl kept the trailers ready 
for insptlction and despatch before the tast date specifled for delivery 
in thc lomal supply order viz. 25-8-1960. 

Hence it would nut have been correct for the Dandalcaranya Deve- 
lopmcnt Authority to canccl the uncxc~utcd portmn of the order on 
tbe grounds of farlure on the part of the A r m  to complete the suppliea 
in tmc. 

Sd./- V. NANJAPPA, 
Secretant to the Gut~ernment of India 

Min.r;:rg rl I ~ b o u r ,  Employment & Rehahrlitation 
(Department of Rehabilitation) 

New DeIhi 



Capy of btter No. DSP/DNK/SBl02-B W e d  28-3-1960 ftoln th8 
Directw (Stores Purchsue) DNK Pwject, Karaput Camp, 8 Theatre 
R o d ,  Calcutta to M/S ..... ....... 

FLUFther to our letter No. DSP/DNK/59.102-B dated 283-1960 you 
are requested to despatch only 10 nos. of the Trailers immediately. 
Regardmg the balance 30 nos. please treat the order for the moment as 
cancelled as formal sanction and approval has not yet been received. 
In the meantime we would rcquest you to submit all the information 
we wanted in our letter No. DSP/DNK/59-102 dated 28-3-1960. The 
final order for the balance quantity will be placed after Axing the 
reasanable price. As it is single negotiated deal, we cannot place 
order without f m a l  sanction and approval of the Anance. 

Thanking you. 



DEPARTMENT OF SOCLIIl, WELFARE 

The figure of k. 4 . M  IYtLLh. iur given in Sub-para 'ETrammg-cslm 
Production Centm ( I ) '  of rbc Audit Report, representrng administsa- 
tive expenditure of the D~rectoratc on lrnpartrng training and there- 
after providng work to the wage-earners during 196344, is correct. 
Alate, the fiyurc of Hr; 5 45 lakhs shown in the cnclosurc to Govern- 
mant's letter No. 30/5/64SS/SW-5, dated 17th December, 1964, L 
correct. I 

The variation hctwwn thc two figures is due. to the fact that 
whik a reprmcntativc of the AG.C.R,  collcctcd the figures for in- 
corporation in the Audit Report, he dctbmed ~t necessary to exclude 
expcnditurr on pay and allowanc~s, ctc. of thc staff cmploycd in the 
Homes J3ranch, onc post of an omcinl excl~~sively engaged on the 
work of cducationttl loan, and a portion of the pay and allowances, 
etc,, of the omcers and staff engaged in sulxrvisary and other allied 
work relating to the Homes Branch in the Head Quarters office of 
the Directorate. This was done, since these expenses do not pertain 
to either of the two activities viz. ,  'training' or 'providing work to 
wagwarners', which form the subject matter of the Review con- 
ducted by Audit and incorporated in their Report. This was, as far 
M it can be recollected, also pointed out by the Secretary in the 
P.A.C. meeting itself. 

The total expenditure of the Directorate is Rs. 12-65 l ams .  This 
is composed of as under: - 

Adtninidmtive expendihve of the Mnctorate 
oa imparting b.fning Pnd th- providing 
work to the wageearners 4-00 



admfaistrotim of the K. N. Home and payment 
of Cash doles, etc.; pay and allowances of onk 
ofacid excUlve1y engaged in the Head Qrs, for 
work relating to educational loan, and a portion 
of other expenses an account of supervision of 
Homes work. 0.48 

( r ~ i )  Wagcs paid to wugrcarncrs. 4\31 

(LV)  Qthcr Charges-Contingencies and expenditure 
o n  thc p t ~ w u ~ ~ r r n r n t  of ra\v-material-~, cltc whlch 
are later converted into finishcd goods for sale 
at profit 2.85 

It will bc o b s c r ~ ~ t l  from thc uhovc data that idrnmistrative ex- 
p t l n ~ l ~ t i i w  :I., ~ . 1 , . t 1 ,  I ,  t ~ n i y  It:; 5 45 lakhs ( i  4 1 1  above.). This sum 
has been spcnt broadly on t1-w following activities:- 

( 1 )  Irnpartillg trainink: to 654 trainees. 

(2) Prov'dlng working opportunities to 1341 lndics (wnge- 
earners). 

(3) Ccntral Administration of the K. N. Home nnd work re- 
lating to recovery of tducation loan. 

By and large there is one Instructor on the training side and nn- 
other on the production side; thc other staff being common. On this 
basis the total administrat vc expenditure for the two activitied 
under review viz. 'training' and 'production' can roughly he distri- 
buted on a fifty basis. Thc would work out roughly to Rs. 2.9 
lakhs for training and 2.5 lakhs for production. These would in turn 
work out to a pe7 capita annual expenditure of Rs. ,382 and Rs. 186 
per trainee and per wage-earner respectively. These figures appear 
tg be modest in view of the fact that the  trainees improve their 
prospects of earning an  independent living after completion of their 
training and a large majority of the wageesrners being old cannot 
be expected to earn a living without Goveimnent assistance and/or 
aid. With a view to keeping expenses lower, even an important 
dWal lilre Accountant is on sh-g basis between two or more 
centmi, eventhough accounting is a major item of work. Further, 



dnatRtningudwor~faci l i t iaprefnttndcdtobemrdsrorP 
able near abut the reddsnsr: of the kncflciarier, there ir badly 
q m p e  to reduce the l lrsdy mfaimuxn number of anploym 
angaged In each centre. Tb porftion is however being tsvLwed by 
G o v ~ a n t .  



APPENDIX xxn 
(Para 9.64 of this Report) 

DEPTT. OF SOCIAL WELFARE 
Note COntQiniw replies of the Employees' State Insurance Corpora- 

tion to the pointa on which the Public Accounts Committee 
desired to be firnkhed with further infonturtion at tlrdr sitting 
held on 5th F e b w ~ y ,  1966. 

Audit Repmt on the Accounts of the Employees' State Itururance 
Corporation for the year 1962-63: 

10. The work pertaining to maintenance of Contribution Cards 
and calculation of benefit rates has only been decentralised from 
the Regional to Local Offices so far. The feasibility of decentraliza- 
tion of further items of work to Local Omces is being examined. 
With further decentralization and transfer of some items of work 
from Regional to Local OfTiccs, the e?tpcnditurc on superintendence 
should decrease in mlative terms though the expenditure on field 
work would increase correspondingly. However, due to progressive 
expansion in the coverage by Employees' Statc- Insurance *Scheme 
and increase in number of insured persons, the total expenditure 
under A--Superintendence will never bc less than that being in- 
curred earlier. ' J 



(Para 9.67 of this Report) 

UEPIT. OF SOCIAL WELFARE 



APPENDIX XXW 
(Para 9.114 of this Report) 

DEPTT. OF SOCIAL WELFARE 
Note containing tepiies of the Employees' State l~ut~rclrtct- C-'orpcnrn- 

tion to  the points on ti-hic-h the P t ~ b l i c  Accotcuts Cowr~tittee 
desired to be futnishcd tritlr frcrthcr i t t fnrnmtion at the i r  s i t t ing  
held an 5 t h  February. 1966. 

Audit Report on the r l c c o ~ ~ n t s  of tha  Employees' State lnsurance 
Corporation for the year 1963-63. 

13. The plans and est~matcs  for  t h c a  cons t ru r l ion  of Stcltc Insur- 
ance Dispensary, Hoop N,lgilr. I)kllh~ u P I P  d u l v  ; 1 ~ ) ; ) 1 . r  r \wi  by the 
Coq)ctr;~tion in Mawh, l9fil. 'rhc D > 1 h 2  rlrlrn~n~ctrnl l 1 l 9  111 1 hclr Ic: 1c.r 
No. F 1 (24)/61-M R. PfI, d:rtcd 13th No:.rmlr-r, l!Xt convcyc~l the 
administrative approval arid c s p c ~ n d ' t i ~ r c ~  sW~nc.t:on to t h  work in 
question. The Dclhl Admin~strnt~on cwlorstd il copy of thvir Ictter, 
datml 13th November, 1061 i!rtd to 131rc~ctl~r G v n c b r i ~ l ,  E~nployoils' 
Statc Insurance Corporation and rcquf..t tvl tha t  ncv-rrssary T \ l  t ~ d s  
may be placed at  thc disposal of t l r c b  C 17.W.D. so !!\at thc work may 
be taken in hand. Thrb C o r p ) r n : i o ~  p l w d  n sum of Rs, otw lac 
et the disposal of C.P.W.D. in March lW3. As rrv:trrIc l and  f ,r  I k i i s  
project which was subwqucntly found to have b w n  transferred, it 
was ment~oned in the estimate3 writ to thc Corpomtinn for con- 
currence in December, 1960, that the  Iilnij was already in poswssinn. 
The iqconvenjence caused due to above facts not having been placed 
before the public Accounts Committec during the discussion on 5th 
February. IMtl is deeply regretted. 



(Para No. 10.44 of this Report) 

S u m :  Pam 81 of A d i t  Rrport (Civil) 1965. 
(1) Amounts outstanding against Non-Government Adjustment 

Partits at the clone of each month during 196561:- 
Rs. 

AWh 1963. 4*34~,844*86 
May, 1963 . . 3 ~ ~ 4 3 ~ 9 6 9 ~  1s 

June, 1963" . 449,63,307* 06 
July, 1963 a . 531 1 , ~ ~ 5 7 0 ' 0 1  
A q P t ,  1953 * 0 5 , 2 6 3 0 ~ 8  67 
Scptanbct, r 963 . e . s , s ~ , ~ ~ , I P . s ~  
OCt~het, 1963 . . s ,263%447 ' 84 
Novcmtwr, ry63 , 5,91393,993 '47 
X)ccemhcs, 1yCi3 . 6,ro,76,34r ~ 6 7  
Jununry, 1964 . 6,12,1~4?0'61 
February, 1964 . 6,944,716-26 
March, 1g(i4 . 8,64,05,628.56 

(2) Amount outstanding at the close of each month on an 
average: 

fk 5,64,54,556.00 
(3) Interest rccnred for one month an the average amount out- 

standing at the close of each month @ 3.75 per cent, which h the 
average rak of interest on borrowings by Central Government dm- 
ing 196564: 

Rs. 1,76,420.00 

(4) Lnss of Interest for the year 196344: 
Ra 21,17,040.00 

Nobe: It is not possible to work out the loss of interest after 
taking into account the period of seven days allowed to the Non- 
government Adjustment Parties for effecting payment. On r very 
mugh bash, however, the loss would be less by about 7/30 i.e. on 
the loss in that case will be Rs, 21,17,040 x 23/30 f.e. Ra. 18,23,W.00- 



APPENDIX XXVI 

(Para No. 10.59 of this Report) 
C~V~RNMENT OF INDIA 

hUNWIRY OF INDUSTRY AND SUPPLY 

(Department of Supply and Technical Development) 

N* for the Public Accounts Committee persuant to the f u r t k  iro- 
formcrtion dcsired to be furnished at their sitting held on tkr jeth 
July, 1965, with reference para 83 of Audit Report (Civil), 1965. 

Reference Lok Sabha Sectt. O.M, No. 2/1/29/65/PAC, dated the 11th 
November, 1965. 

"It has been stated that the rules provided that the only 
means of communication rccogniscd for acceptance of 
tenders were telegram or registered letters and the rules 
are quite definite that cxpmss delivery letters are not to 
be sent. It was also stated that in this case, the error 
was committed in sending an express delivery letter as a 
result of which the tenderer had the opportunity to change 
the offer. 

It is not clear how the tenderer took advantage of the issue 
of express letter to change the offer." 

Against indents for Blankets Barrack received from the Director 
of Ordnance Services, MGO Branch, Army Headquarters, New Delhi, 
tenders were invited and orders placed on various Arms in July/ 
August 1961, of which the following two Advance A/Ts placed on 
M/s. E. Sefton & Co. (P) Ltd., Minapur, from the subject matter. 
a t  the Audit Para:- 

(i) Advance AIT No. STV-1125885-L/II/6441, dated 18th July, 
1981 for 77,000 Blankets @ Rs. 22.10 per piece. (Formal 
A n  issued on 16th October, 1961). 

(ii) Adyance AA' No. STV-1 /R-31046-MlR-31047-M/n/M+. 
. . ' dated 18th July, 1961 for 33,000 Nos. d Rs. 22.10 per giece;. 

(Formal A/T issued an 24th July, lsglj. , I  



2. Both the Advance A/Ta were dated 18th July, 1061 and mu+ird 
'&press better". As the issue W t c r  pertaining to the year 1961 
is nut avarlablc it IS not possible to werlfy the date of actual issue 
and whethtv it was iscucd as an "Express Letter". 

3. On 18th July 1961, the A m  addressed a letter (which was re- 
crlw,i in T I ( ;  S Kt D r c m  22nd J ~ l y ,  1961 sratlnq that the term 
'cxlsting taxes" mentioned in their tender did not include excise 
dirty whjch would bc chargc4 caxtrn at the rate of 5 per ccnt nd 
tmlcflern m tiddltion la the prfces quoted In their t c n t l ~ r  s u h ] ~  ! * . I  

l u r t h v r  ct~,~ngr:ti, i f  any, rnadr by titc C;ovc.:-nmcnt. The firm also 
setit  n tqlegram on 20th .T!~ly, 1961 comrnrlnicating the ribwe posttvn 
rcgerding c.axciw duty. The telegram was received in D.G.S. R: D. 
on 20th July, i!Gl 

5 .  Enqu~ritss wrrc mndc by D C; S & 1> from the Pastmnstcr, 
Mirznpu:, tvtwthcr t h p  114-a ( w w l o ~ ( . s  con4nin!nq the Advanct. A/Ts 
w(lrth d(\l i \ 'c~!.t~j to tht- !irm a n ~ i  i f  so, thc datp of dclivery br intimat- 
rd .  Thtb po\tmnstlbr ~ntim:\ 'cd In hls  lrlttc*r datcbd 6th Octr.b4-r, 1961 
f hnt ns par rwords o'f his oflice two exprpm ddiverv Icttcri nd- 
d r . ~ - ~ i d  to M!s. I3 Srfton (L Co (P\ Ltd., Jubbu1por.e Road. Mlrzapur 
u. i4rc rtwivcd in his oificp on 20th J r ~ l y ,  1961 afternoon and were 
dc!livrwtl to Shr i  Jatni;hanker, a peon af the firm on the samr day 
at 16-45 hourh No pnrtirulnrs wgardinq the sender of ?he express 
deliwry Icttcrs were kept 'in his office. From the informrrtkn far- 
nilihed by thc Pastmaster, Mirzapnr, i t  was not possible tn establish 
tnnclusivelv that the Advance A/Ts were delivered to the fil-m. 

6. As per Pars 158 af the Manual of Oflice Pmcrdure for Supplies, 
Inspeetion and Disposals, "the contract is brought into existence 
upon communication oi the acceptance which must Bp within the 
time prescribed. Where tlie past is the m&hm of c~inmunication 
betwemi tb psrtiles thr acceptance is completed as soon as it pcn;ted." 

7. sink it could not be proved' condhvel'j' &kt the e x p m  
.delivery letters delivered to the firm were de same srj the Advance 



A/Ts isswd by the D.GS. & D., the amendment made by the turn 
by their telegram and letter had to be accepted as there was no 
concluded contract, the Ann haviag denied receipt of the advance 
A/%. The fiml thus took advantage a f  the issue of express letters 
to change their offer. 

(It  may be clarified that In thp case of Exprrsr dolivc%ry, neither 
the sendcr nor the post c)fficc of issuc 1s in possession af dwumtwtnry 
proof of  hav ng despatched thta communication whcrcns i t  is not so in 
the cases of telegr;~m/rcgistered Icttcr/ccrtilicate of posting. In the 
case of tclrgrarn tht? Post 0fiic.c 1s in posstssion of the details t~ in .  
Telegraphic Address of the rccipimt, time and date ctc, and the sender 
of a recelpt of havmg sent a tukgrarn. In rrspect of Pegi~tered  letter/ 
certificate of posting the sender is in possession of a detailed receipt). 
Under the Law, acceptance is complcte as scx~n as the letter of accept- 
ance of sender is posted. In the case of a telegram, a registered letter 
or letter sent under certificate of posting, the sender has a proof 4 
posting the acceptance of tender, whereas in the case of an  "Express 
Delivery" letter no such widence exists with the sender. 

Joint Semetaq. 
File No. 43(14)/65/PI. 

H e t o  DeZhi, Dated the 14th December, 1065. 



(Para No. 1O.W of this Report) 

MINISTRY OF INDUSTRY AND SUPPLY 
(Departmtn t of Supply and Technical Development) 

No. 43 ( 13) /04-PI. New Delhi, the 3102 Augwt, 1965. 

OFFICE MEMORANDUM 

Suartn: -Audtt Report (Civil) 1965-Para %Further information 
required by the Public Accounts Committee. 

The Publ~c Accounts Committee at their meeting held on the 30th 
July, 1965 deslred that the Department of Supply should ascertain, 
riter consulting the relevant records, as to when the publicationr 
indicating London Metal Market Exchange rates in respect of non- 
llerroue metals started giving the market rates separately for Fire 
ReAntd Copper and Commercial Copper. it has h e n  found after 
perusal of the relevant records, that the Magazine 'The Eastem 
Metals Review' published from Calcutta, giving the L.M.E. r a w  
started indicating the rates separately for Copper Fire Refined and 
c!anmercial quality Copper with etlect from the 1st July, 1963 
( h u e  dated the 8th July, 1963). 

TbS1I'hu been seen by Audit 

Sd/- N. R BANSOD, 
Joint  S m t a r y  to the Gowrnnunt of I* 

brcl. 4 spare copies. 
zb 

The Lok Sabha Secretariat, 
hew Dclhi. 



APPBNDKX IXVm 
(Pan No. 10.n of this Report) 

~ k - ~ a o  85 of A& R~par  (Cd) 1965 
hL-- . -  -- 

&uo Shoe Co. Smo~lik Rubber Products Ltd. 

OdgblDcliveryperiod . . In eight cqud monthly instalments commencing from January, 1963 
Feb. 1963, The A m  was thus to be completed by February, I 963 
Scptemba, 1963 . March, 1963 . 

April, 1963 
May, 1963 . 
June, 1963 . 
July, 1963 . 

A ~ ~ U ~ P &  . . Novcmba, 1963' - 30-9 1963 

R e a u ~ ~  fix ertmoion of D. P. Dday in production and i n m e  in Delay in irspmicn zsd btcswe of 
dimensioxl~ and sizes by Indentorlhs- procedure of inspecrim and tmr. 
paxor. 

tmlatrrMchcxtn\lrtY1swcregxqpted D.G. D. G.  



I 
- 

.
-

 
l

u
l

l
 



APPENDIX XXIX 

(Pam No. 10.101 of this Report) 

MOST IMh?EDIATE 
OUT TODAY 

BY SPECIAL MESSENGER 

MINISTRY O F  INDUSTRY AND SUPPLY 

(Departmtwt of Supply and Tmhnical Dov~lopment ) 

No. PII-7 (9) 164 New Delhi tire 21st August, 1905. 

OFFICE MEMORANDUM 

S U B J F ~ :  ---Audit Repon (Ctorl) , 1965--Para 86--Nan-verification of 
con tractor's doct~nrertts as provided i 11 contracts. 

The undersigned is d i r r ~ t e d  to refer to the Lok Sabha Secretariat 
O.M. No. 2/1/ 29 '65fPAC. dated 10th August, 1965, wherein the Pub- 
lic Accounts Committee have desired that a note on the following 
point in respect of para 86 of .Aud~t Report ( C ~ v i l ) ,  1985 may be sub- 
mitted to them:- 

'The  Commit tee w t m  informed in  cv idcnx that the delay in 
*verification of prices was brought to  the notice by Audit 
in June, 1959, but action in this respect was initiated in 
September, 1961 only. The reasons for delay of 2 years 
to verify the prices may be furnished". 

2. Obviously, the Public Accounts Committee arc referring to the 
three contracts placed by  the India Supply Mission, London between 
September, 1956 and November, 1958 with M/s. Bristol Siddlcy 
Engine Ltd., for Orphous engines and spares. The licence agree- 
ments a s  well as subsequent contracts included a clause that reason- 
able facilities will be afforded to the Government a1 India for 
fying themselves about the fairness and reasonableness of the prices 
charged. After 'conclusion of the contracts, the Director of Audit, 



London drew attention sf India Supply Mimion, London on the fd- 
lowing dates in respect of contracts placed with the firm:- 

(a) Contract No. H-1061 '16042 'WDEN,  dated 27th Novembet, 
l95&--an Uth June, 1959. 

(b) Contract No.  N-2172fS 1717/OHD, dated 29th August, 
195Lon 27th July, 1959. 

(c )  Contract No 7642, Air 1 /2(H9 58. dated 15th September. 
19W-No Audr: note drawing thc attcnt~on of India Sup- 
ply biirs~trr~ London t o  t h e  relevant clausc. 1s avallablc on 
tfrt* filc 

C f ~ t ~ t r i ~ ~ f  No FI-1081 11 B])PCiiT?i lrom the files obtained from the 
Indrn Supply hlrss~on, London that thc aiidlt no te  on rtxcipt ( i .e.  
on 24th Junp, 19rb9) \\.:is d ~ ; i l t  u'lth by Shri  (;. N. Krishnnswami and 
Shri B M. Bnkshi, tht- !he11 Add~tloni~l D.L) C;, and Assistant Director 
fn the I 1  A I, Cell 111 1,ondon rcspcb:.t~vely Shri G IV Krlshnaswami, 
( ~ n  olficc?r on dcputntron from I i A L  13angalorc. t o  Indlu Supply 
M~ssion, I,ondtrn) hiad tr discussic>n o n  the  29th Juncb. i959 with one 
hlr. Cocks of M / s  13 S E I,, and rc~in~ndcd him of the rt~lc!vant clause 
of thc. contract lvhich forrned the subjcbct matter of :Iir note from 
the Audit. He sent a letter on 30th June, 1959 f i . e ,  within a wcvk 
of rwcipt of t1w Audit notc) w i t h  refrrence to th i s  discussion and 
asked fur  from Mr. Cocks (BSEL. )  the prlce bu~ld-up and any 
othrr inform:ir~on whwh wwld  assist the Indm Supply Mission, 
Landon to dctcrnm~tw whcthw the prwes charged bv them were 
indeed fair and reasonable. He requested ;or an early reply. Shri 
G. N. Krishnasivami was rcpatrlnted from London on 8th October, 
1959 when the post of Addl. D.D.G. was abolished. Thereafter, the 
matter was mntinued to be dealt with bv Shri Eakshi. Shri Bakshi 
was an ofleer on deputation from M/s. Hindustan Aeronautics Ltd., 
Bangalore and was repatriated to India on 5th October, 1962. There- 
after he submitted his resignation which was accepted by M / s  H A L  
on 18th January, 1963. The India Supply Mission file does not show 
why Shri Bakshi could not deal with the matter earlier than 17th 
May, 1961 when he submitted a note to the Deputy Director General 



and Financial Adviser of the Mfssion. in pursuance of which a letter 
was sent to the firm on 31st May. 1961 requesting then, to indicate 
by return of post what facilities and information thcv proposed fur- 
nishing to the Mission to enable them to check fairness and mason- 
ableness of prices. The mrrcspondenv bctwccn the hliwcm a ~ i d  the 
firm u*ent on from that dste. I t  will bc seen from nbotvc. that action 
on this case was iniliated on 29th June, 1959 but was nut followed 
vigorously thereafter and the nlattrr was again t ~ k i w  u p  with the 
supplier only an 31st May, 1961 after R lapse of 23 months. 

C4,ntract No H-2172 -The audrt note dn:d  27th July, 1959, ns i t  
appears from the Mission's fili., was stant to  the Assistant D l t c~ to r  of 
Purchase (11 .\.I,. Ct-11) or] 27th J ~ i l y ,  1959. Thcx filtb was therrnfter 
handled by  Shri Ka\viratna. D~rvctor of I'\lrr!::istt (l!.:j L, cl)!l),  
London. it  apl,car, f ~ o m  n noto rccortlvd by Shri Knvtrntna on 29th 
No\?ember, 1960 that thp 1)rputy Ilirt*ctor of A ~ r d ~ t ,  Finance Offir.er 
.,d the Dirt~ctor r l f  Purrhri7r,s ( l i  A.1,) Visittvi Itr~stols' with the  

t~bjrct of  exploring t h c  most s a t~s fec ' o r~  and pro(-tical means o f  vcri- 
fylng +hr costs of nl! 13ristc,11.+ contr,rcls In gcnc~nl  ~ r r d  wrtnin dis- 
cussions took place wtth +hcb Chtvf Arwuntnnt and the Supplics 
Manager t , f  t he  firm Thls n o f c  further statt.s that as n result of this 
v ~ s l t ,  the Fln;tnc.c* Ofl1,~*1 rr l  r t l q x  c.t r . t .~ln rt~conlmc~ntln'ions, ilnd that 
the  e rt~cornrncri~l:~t~ori\ W ( * I X .  . . t s r ) t  t f l  ' h l*  Ikputv 1)rrrrtor o f  Audi t ,  
Lxmdon for c.onfirmntlt,n and u c ~ ~ p l ~ ~ ~ ~ c t ~  T h t ~  file which was sent 
to Alldit uv:i\ :r:u rrwi t ~ y  thcnl W I '  h tlic.ir note. ci,ttcrl 23rd Doc(.m- 
hcr ,  1960. .s t i r t l i r , :  th;.rt t h q  h;id I o tu rn r r i  the oh,i~rv:rtic~n.s of thq- Fin- 
ance mccr i; ith t i ie~r nett. di~ted 8 t h  N I J V P I ~ I  txbr-, 19(i0. But c,n the 
main question of prorcxiurc* for r-u;trnrn;rtlorl of I3ristols rcrords for 
verifica'mn oi prices. Aud:t ad~-rscd t h a t  r t  shr~rrlrl 1 ~ .  sc.ttltd directly 
with thc firm and Indin S u p y l ~  h11 i l o r i  rh{1rbc.iifter itrrangc a 
check of thc  firm's record\ t m t d  on s u c h  ;rgriq.d pror.edure. There 
is a furiher note written by one S h n  S. Raghuvetwm dated 17th 
November, 1961 about the  ~ c s u l t  of  his invc*,!~pat~on, for which he 
was deputed tn examincb the position from ihtl rcwxds of the firm. 
The note was sent by Shrl Kaviratna to Audit  on 20th November, 
1961 and was received back from them on 9th July, 1962. 

An attempt was made by the Mission to settle the  procedure in 
consultation with Finance and Audit in November, 1960. But, as  
will be seen from above, the actual investigation wag; undertaken in 
October/November, 1961. I t  appears Shri Kavira:na, the Dircctor 
of Purchase (H.A.L. Cell) was respurlsible for this delay. Shri Mavi- 
ratna, .however,. submitted his resignation an  6th November, 1M3 
to the ~ i ~ h  Commissioner of India, London through the Director 
General, India Supply Mission, London on domestic grounds and 



sought germbum tr, resign from gerv~cc with &ect from 2Qth 
March, 2964. On receipt of the communication from M/s.  Hindustan 
Aeronautics Ltd., Bangalore, stating that they had no objection to 
accepting the remgnrtron of Shn Kavitatna (rwie their letter dated 
23rd December, 1963,. we spec~fically asked the India Supply 
Ulwmn, London to indicab whether there was any Audit paras 
outstvndtng ~n respect of contracts dealt wth  by nim or any other 
matter where be was personally involved. Thc Mission canfirmed 
(vtde thwr telegram dated 15th January, 1964) that there were no 
audit paras outstand~ng in respect of contracts dealt with by Shri 
Kaviratna o r  other matters dealt w ~ t h  by him On rec~ipt  of this 
spcclflc advlcc, this Drpartment concurrd In the decision of M/s. 
H . A  L., Banpalore. for thc acceptance of the resignation 

5. 'It wi11 be seen from obovc that in these two contracts the per- 
sons dealing with the cases were temporary employees of M!s. H.A.L. 
Bangalore and were on deputation to the India Supply Mission, Lon- 
don. They h a w  also s i n c ~  rcsigncbd their jobs and there is nothing 
on record as b why the?. did I I ~ I \  makc an attempt to verify the 
p r i m  of thc firm, rarlicr. Sincc these oficcrs arc no longer in ser- 
vice, thc qucstion o f  taking discip11nar.y a c t ~ o n  against them also 
docs not erisc. 

6. Two spare copies of this 0.M. are also enclosed. This has not 
kmn s w n  by Audit and their comments, if any. would be forwarded 
to the L A J ~  Snbha Sccrctariat, in due course. 

Sd/- N. R.  BANSOD, 
Joint Secretary to the Government of India. 

To 

The La>k Stabha Secretariat, New Delhi (Shri R.  M. Bhargava). 

Copy, with a copy of Lok Sabha Secretariat O.M. dated 10th 
August, 1965 under reply, forwarded to the:- 

1. Ministry of Defence. N e w  Delhi. 
2, Accountant General, Commerce, Works and Miscellaneous, 

New Delhi for present information. 
3. Adm. I1 Section in the Department. 
4. Director General, India Supply Mission, London. 

Sd/- N. R BANSOL), 
Joint Secretary to Zhs Government of Idh. 



APPBNDIX XXX 

(Para / I . %  of this Report) 

JMINISTRY OF TRANSPORT 

Date of Utilisaticm. 
Dare of Dare of Rate of Pcb. March April Mly. 
Drawi. inmtmcnt Inrrnsr 1963 1963 1963 1963 

in 3 days. on invest-, 
call dewit: ment. -. .... ".-" - . 

Sccretaty, 
Madras Part Trust 



(Para 11.52 of this Report) 

MINISTRY OF TRANSPORT 
Visrkbaprtmm Port Trtrrt 

Para 125 ( i i i ) .  

Note explaining why i t  had taken a long time to convert the cad-  
fired dredger into an oil-fired dredger even though a dzcjsior 
was taken in this regard i n  1963. 

The sanctlon of C;owrnment of Rs. 1.9 lakhs (~nvolving a foreign 
cxchangr component of Its. 3 33 lakhs) to convert the coal-tire dredger 
into oil-firrtd cmc wwi g4ven in Ministry of Transport's letter No. 17- 
1'111 (50)/ t i2 t f t .  29-743 On rccc~pt of the same in the Port, an indent 
wes p1acc.d on thc D (; S & I)  3ladras \,ranch by thc Port on 12-9-63. 
Tht* Madr& branch of the D.G.S. (i. D. called for tcndcrs In Or to tm 
1963. l l t l r ~  rate qutrtcfil t)y t t i ~  In(ii:ln Agents, of the Dutch Firm were 

I up 0 I t  r 9 :  Thr~ datc, fixc.d by the  Indian Agents 
~ v i ~ s  qurtcb shor t .  \lncc. i t  irivolvcd s a n c t ~ o ?  to  forcign cschangrk in cs- 
ccw of I<&; 1 33 Ilrkh5 c ~ r ~ g ~ n a l l y  s' inct~c ncd i,y Goc*crnment In the 
~nt~,ir~ivllilc~. tht .  t c b n r i t : ~  In h i s  !csttc~r N ). IBC'  '9 Jatt.lli 18-1-64 reviscd 
I-1s ra t r  a n d  s:+~d that 011 thcl  IS o f  t he  r:rtcls c f \\'ages, zen'.ce char- 
gcs ctc, and the  prices of rnatcrials anticpated t o  rule in thc  second 
half  of 1964 t h t k  c w t  w;ll  cor-ncl to R -  1 25 lakhs C. I F, f o ~  whlch 
amount, snnrtion of Covcrnmrnt ~ 3 s  required. The qurqtion of in- 
crrnse of price was under ctmwpondonce with the  I3.G.S 8: D and 
finally in May 1964 Government were addressed ?or revised sanction 
of Rs. 2.58 lakhc ~nvoli,inq ffowlj:n eschangc of Rs. 1 85 1akk.s. The 
C;ovrrnment's revised sanction \\'as received with their letter No. 17- 
RDT (30)/64 dated 5-6-64 under Dutch General Purposes Credit. 
I'he tlcceptnncc of tender was finalised by the Madras Unit of the 
1j.G.S & D. with the represcntnt iv~s  of the Dutch firm in Madras on 
31-7-19M. The equipment after manufacture by the supplying A m  
fn Holland was shipped by them on 22-10-623 and the same is now in 
the port under clearance by the Customs. The equipment will be 
fitted in June/July 1966 when the Dredger can be laid off for this 
major replacement without causing any dislocation to  the Port work- 
ing as i t  is not possible to shut out the Dredger earlier with reference 
to dredging works on hand. 



(Para 11.56 of this Report) 
MINISTRY OF TRANSPORT 

MSAELHAPATNAM PORT TRUST 
Para 125 ( iu) . 
Note explaining the teasons w h y  since 1951-52 there was a continu- 

ous loss except for the years 1954-55 and 1955-56 u ~ h e i ~  t h w e  was 
a profit in running the steam ferry by the Port 

The working ~ w u l t s  of the Teppa Re\*u Ferry from the year 1951- 
52 to 1963-64 have t m n  reviewed. A staiternent oi receipts and ex- 
penditure during each of these years is appended. 

It will be seen thcrcfrom thnt ,  barring the ycnrs 39.51-55 nnd 
1955-56, when there were marginal surpluses, i n  the other ychnrs, the 
ferry has been workma at a loss. On an examination of the nature of 
traflic which used this ferry, it is seen during the ycars 1952-53 t o  
1955-56, there was heavy diversion of lorry traffic due to thc ban 
imposed on thc use of Sapper's 'Bricigc. This accounts, to a great 
extent, for the  incrcahc in  receipts. Nc.vcrtheless, in 1952-53 and 
1953-54 there was n Inss of Rs. 14,000 and Rs. 18,000 rcspcxtivt~ly, the 
reasons for  this loss k i n g  thnt thcre \v:ls hc>nv.i. ~ x p i ~ n d i t t i r ~  i n  those 
ycws. The increase in e x p n d ~ t u r e  was on account of incrcvse in the 
ratc of dearness allowance in  1951 and cbspcnditurc! on thc usr of 
stores on account o f  rcplaccmrnt of side. virw and also due to henvy 
repairs and rrnewals to hoilers including cost o f  overhauling a t  Rail- 
way Workshop at Kharagpur. 

l n  1954-55 and 1955-56, the expenditure was on the normal side 
and no'specictl remarks would be called for;  hu! therc was considera- 
ble increasc In the receipts viz. Rs. 68.000 in 1954-55 and Rs. 66,000 
in 1955-56 on account o'f the continuance of the imposition of the ban 
placed on the Sapper's Bridge and also due to the  increased trafflc 
over the ferry due to Increase in the Port trafflc on account of jaggery 
and I. L. T.D. Tobacco. The result was that there was marginal gain 
in these two years. 

In 1956-57 and 1957-58 there was sudden drop in the receipts by 
about Rs. 23,0001- to Rs. 25,0001- as compared with the previous years 
on account of the imposition of the ban on the tramc over the Sapper's 
Bridge having been removed in the latter part of 1955. While the 



expenditure in 1938-57 w u  in the o r b  of Ra 88,0001- more or 1- 
mnnrrf--time was an bereme in expenditure fp 195748 due to in- 
creased drydocking c)nrt$rr. 

From lfl38-W them war an M in the receipte on ac- 
count of the Roed-cum-lbll Bridge having becw damaged in tbe flood. 
of October 1558. A8 rep& the expenditure pmihon in l-, it 
was more or less the sarne as in the ptacribus yeat; although there was 
a decrease in dry-docking charges, there was an inme- in sabrrfm 
ol st& and repalm. 

In 195960 and 196041, although there WM not much change ie 
the revenue podtion, the bmease in expenditure in 1959-60 was due 

to inensac fn the coss of 8tm-w on acCOUnt of extension d 
Working hours of the fefig by om haur for 5 months and also due 
to dry-docktng charges, and rn 1960.61 the further increase of Ra. 
12,000,- in expenditure when compared with the previous year was 
due to the incream in cost of storm and also repairs towards replace- 
ment of wire roper. 

In 1961-62 while the revenue position was at the same level as in 
the previous vcnr, there was a large increase, of Rs. 56,0001- in expen- 
diture tluc mainly to pevment of arrears to staff on account of NvisiCm 
of scales of pay. 

In 1962-63 thc incrcnse in receipts by Rs. 7,0001- was due to the 
d~vers.on of trilflic to the ferry due to  the breaches that occurred in 
"Weghdrigddn" mahny the Road-cum-Ra~l br~dge not At for use for 
some tima. The expenditure figure was more or less the same although 
in thc prcvrous year payment of arrears to the extent of Rs. 33,0001- 
was rnadc, as heavy repair charges on account of the overhauling of 
the ferry wcrc incurred, besides more expenditure on staff due to in- 
crease in salaries as a result uf implementation of C.C.C. and S. P. C. 
recommendations. 

In 1963-64 there werc less receipt8 as, by them, the Road-cum-Rail 
Bridge hed been repaired. But then was an inc~ease of Rx. 10,0061- 
in expendtum due to payment af a m a m  nn overtime and a h  6n 
account of replacement of certain obrrolefc equipment. 

From the above it will be seen that the low in feng working ir, 
due to the mowing rettstms: 

(1) The eldetence of either Sopper's or the lZoad-cum-Ron 
Bridge in the area. The delays in femy aemke oer .a 
count of increaae in shipping have also resrnlted in decline 
in traffic. 



(2) The staff charges have gone up an account ot implernenta- 
tion d C.C.C./S.P.C. recommendations besides the grant of 
yearly incremenb. 

(3) As the craft is getting old, the repairs and replacements 
have become more !!bquent arid tastly. 

(4) The cost of stores including coal has also been increasine 
due to rise in prices, 



Year Rmipts  Expenditure Ddi cit 

-- . --- - - -. . ------- * .  
(h) 

-* 



APPENDIX XXWUl 

(Para 1 1 $75 of this Report) 

- MINISTRY OF TRANSPORT 
Purchusc of Woter Ctcrrenr Mcrer 

The Governnlent appointed a Cunimittee in 1958 to cxminc  the 
recomruendations made by the Poima Research Station regarding the 
modifications rcquired to the new Oil Jetty. The Committee in their 
technical note had obscrvcd that they did not have cnough nccurrtte 
data of d~rections and \clocity of the tidcs and. therefore, rtcofnn~end- 
cd that thew otxcrvlrtions could best be arranged to be takcn by the 
Survey of India Depannwnt who posscsscd a pndulum type current 
meter which would record both the velocity and direction sinrultunt- 
oujly and which uuuld g n c  morc nccuratc data. 

The Dy. Director, G d e t i c  & Research Branch, Survey of India, 
I k h r a  Dun, wus requested to take observations of vclocity and tfircc- 
tions of thc tidal current\ in letter No. 17-E(60),/59, dated 28th 
Scpteinbcr, 1959 (Copy cncltncd 1. Thc Dy. Director. Cicotictic & 
Rc.\c,irch Llranch, Survey of India, intimated in his letter No. T- 174 1 1 / 
42-1.-10. Jattcl .?rd ( ktohcl. 1 0 5 , )  ( copy enclo\ t t !  ) that hc ~vould Itkc 
to conlc ovcr and h ~ v e  on the spot study o f  thc site, thc rcqui rc~~~ents  
and rewurcc5 Llv~~lahic .  'T'hc D y .  Director visitctl this placc from thc 
23rd to 26th ( k t o k r ,  1959, and studied the 4ite conditions and had 
di~cussions about rewurccs available. Aftcr going into details, thc 
Dy. Dtrectirr expr~%scd the vie% (v ide  copy o f  the note on the discus- 
sion enclosed) that morc accurate current mctcr than the one with 
them at Dehra D u n  would hc tcqu~rcd .t\ the iiccurxy rccjuircd would 
not bc obtained with the current meter available with the Survey of 
InJia9Department. Besides this, the pendulum type current mctcr 
available with the Dy. Director recorded velocity upto a maximum of 
4 knots whereas the maximum velocity at  the Oil Jetty was of the order 
of 6 knots. The Dy. Director, therefore, suggested that a direct read- 
ing radio current meter is necessary which would give accurate results, 
as required for this purpose. After returning to Dehra Dun the Dy. 
Director. Geodetic and Research branch Survey of India in his letter 
dated 12th November, 1 959 (copy enclosed) stated that he had made 
enquiries and found that no  current meter with the required specifica- 
tions was available in India at  that time and sent the spexifications of 
the Boehnecke's current meter (German make) and the Robert's Cur- 
rent meter (British make) and suggested procurement of these two 
meters which would meet their requirement. 



Thetormalindaats~th:twonvreatrnatersalaagwitbbspoci- 
ht ioar  supptiGd by the Dy. Dimtor, Geodetic & Research BtaaJb, 
Survey of India, were salt to C ; r o v ~ ~ ~ m t l l t  along with our lettcx ol21rt 
November, 1959 (copy crdckwd) tm bthrg sent to the D.G.S. & D.. 
with a request to imporZ the two c w t  merers and for arrrtnging re- 
lease of foreign cxchge .  

The Government forwBMeb thc iadmt for w r a n e n t  d two cur- 
rent meters as said above to tbc D.G.S. & D., in their l e w  No. 18- 
PD11(67)/59, dated 15th February, 1960. Tho D.G.S. & D., then 
regutst& tbc Gownmeat to submt proprietary article certificates in 
tbelr ktter No. CS3-t/RI-386/Ten,/60, dated 4th Match, 1960. Afta  
the certificates were s a t  to the D.G.S. & D., he muntcnnandattd the 
indent on the Director General, India Store artment, London, in 
hib No. 3(4382)2416-2,'60, dated 17th May, 9 1 60. After receiving 
the tcndcrs, the D.G., I.S.D., Zondon, askad for some d ~ c a t i o n  in 
hib  lctter No. 1 l46/ 60/ENB/Mis.3, dated 1st July, 1960. The copy 
of this Ictter from D.G., I.S.D., London, along with two pamphkts on 
Bifilar Current metcr and Boehnecke current nlcter in original was sent 
to Deputy Director, Geodetic & Research Branch, Lkhfa Dun, under 
D.0 .  letter Ko. 17-E(60)/60, datEd 21st July, 1960 (wpy enclosed) 
with a request to clarify thc polnls directly to India Wm Dqpartment, 
Lundoa. Thc cturtlication uas received from Dy. Director. Geodetic & 
Research Branch, Survey of India, in his lctter No. 11887/42-C-10, 
J a t d  5th August, 1960 (copy enclosed) and he had endorsed one 
copy direct to D.G., 1.S D.. London. D.G., I.S.D., London, was then 
rqucstc=d to take further action in our letter No. 17-E(60)/60, dated 
10th August, I 960 ( copy enclosed). 

The ordcr for the Boehneckc's meter was placed by the D.G. 1.S D., 
London, on the fiml Askania-Wcrke, G.m.b.H. Germany, on 14th 
October, 1960 with the same speclCications as were originally givcu 
by the Dy. Director, Geodetic & Research Branch, Survey of India. 

Since in the above order, the delivery period was shown 
12 months, the D.G., I.S.D., London, was informed in port's let* 
No, 17-E(60)/60-111, dated i2th Dacember, 1960 that these &livery 
dates would seriously upsrst tire programme of taking observations io 
oonnkcriaa with modifi~atitm of Oil Jetty. He was, therefore, request- 
ed to approach the fim to supply the meter by b e  end of April, 1 961. 
The firm in thejr letter dated 6th February, 1961 to the DG., I.SD., 
bnddn, rqrcraed oheir imMty to a h t e a  tk dotivery period Tbe 
metar was inspected md mwpted ia Jarwary, 1962, by tbc D.G., 
T.s.b.,Lanbwl. (Tbern~Wwbtqjecedinesraljcrinsgection 
in kmmbt, 1961 due ba inamect calibrdae). 

The mebr was received la fmre 1%2 aaQ in v&aqip lor( tho T i  
Stream party of the Survey of India put it into use on 25th July, 1962. 
nba mum was found to have S- after wmkbg for 10 houm a d  



whtP it was insm it was found that a large quanti of silt h a  
.iatered into the mechanism (Rqmrt  dated 28th July, 196 5 d o s o d ) .  
rifter cleaning the silt, the instrunlent was again tried by the Survey of 
Andin party, but the mew did not w r k .  The party sent for an axpart 
~nechonic fml Dehra Dun but he also was not oblc to set it  in the 
working o r d ~ r  as reported by the Superintending Surveyor on 13th 
August, 1 962 (copy enclosed). 

The D.G.. I.S.D.. London. \ w s  irlforn~ed a h w t  sttrpptipe of work- 
ing of the mekr by a cable on 7th Augu$t, 1962 (copy enclosed) and 
it) detailed D.O. later. dated 14th August, 1962 and 18th August, 
1962 (copies enclosed) and he was rcquestcd to take up the matter 
with the fim. The D.G., I.S.D., London. in his 11.0. Ictter No. 1 146/ 
60 KC MIS.2. J a t d  2 1st August, 1962 (copy enclowi)  s tn td  that 
he ua.\ approaching the firm on this muttcr but sirnultanwusly he 
ad~ i sed  that i t  would be more expenditious for thc Port to contact the 
local agents in India and request their assistance in restoring the instru- 
ment. The D.G., I.S.D.. London. wils informal by ii cable again on 
6th .September, 1962 (copy cr~clowd) that tt~ough the firm's agents 
in India had been upp~xwhcd,  no action had been tuken by them and, 
therefore, he should takc up the nlattcr i\-ith the firm in Germany. Thc 
fir111 in their lctter dated 12th September. 1962 (copy enclowd) inti- 
nutcd that they had nlre;~dy :tdvised their agentc; in lndia to give 
nece\sary as\istnnce. 

Meanwhile the Deputy Director, Guxictic & Reswrch Branch of 
Survey of India, also had taken up the matter with the firm in his lctter 
No. 2463/42-E-10-Tidal, dated 2nd August, 1962 and the firm 
replied to him under their letter of 17th August, 1962 (copy enclosed) 
that the Boehnccke's meter wii4 n o t  s ~ ~ t i l b l ~  f o r  mcasur-rtmcntb in waters 
in river estuaries with a heavy siltation. They pointed out that the 
pamphlet of the Boehnccke'\ currcnt mctcr would show that the meter 
was not provided with pressure tight seals and that the sea water flows 
through the entire instrument including the recording mechanism. 
They added that when receiving the order they did not know for which 
purpose the instrument was to be used otherwise they would have 
recommended Bifilar Current meter. A copy of this letter was also 
sent by the firm to the Port Organisation. The attention of the Deputy 
Director, Survcy of India, was invited to this letter of 17th August, 
1962 d the firm by us under our letter No. 17-E(60) /1 /61 ,  dated 
24th September, 1962 (copy enclosed) and tbe Deputy Director was 
requesied to clarify the circumstances undcr which the Current meter 
of the specifications which did not meet with the requirements was 
recommended in the initial stage by him. 

The D.G., I.S.D., London, in his letter No. 1146/ 60 KC/MIS.2 
Jated 30tb Wter~ber, ! 962 (copy enclosed) intimated that in view 
uf the mrnuks contained L1 the firm's letter of 17th August, j%B 
ddreksad to ths Qy. Dirseta ,  G W t i c  & Reseam Brawh, Survey 
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of India. and of 12th Scptmtbcr, 1962 addrcwd to Porf his Ihpm- 
lncnt could not u k c  any funhcr action in the matter. 

The Deputy Director, Survey of India, in his letter No. 4705/42- 
E-IO(TiJal) Jatcd 13th Novcmbcr, 1962 (copy c n c l o d )  to the hrm 
pointed cwf that thetr Jcwiptivc Itrcrdture had becn wmc-what nus-  
leadmy in v i m  ihr following dcx.nptron in thc pamphlet for the 
h h n c c k e ' ~  C'urrcnt meter:- 

( 1  J "'l'hc A~kanirt Current Mcter after Dr. klehncckc u d  
for measuring current\ ;II little or great depths." 

t i  " . . . . . u h ~ l c  for recordtng in 4xilluu Muter or c lox  to  
fhc Silrveyinp 411p thc Inrtrumcnt i s  fa\tencd. . . . . . "  

in thc w n c  lcttcr rhc I)) Director w g g ~ ~ A  to the frnn that the 
8whncchc currclit rnctsr rliight t~ cxch.~ngcd for rt Hitilar currcnt 
nslcr u l!h rc:iwnahlc fin.rncla1 . d ) \ l  .tnicnt. 

1r1 w r  rsni~ndcr c 1 . 1 1 ~ d  0 i I 1  tL\ug~~\t. 1 06.3 ( cop) cnclowcf ) the 
S u r ~ q  of Indtii, ucrc ; 1 1 w b  rcquu~tcd 1 0  1111lnlirtc whc:hcr .in) othcr 
crrp;tnls:ttton ui~ntcd t I i i \  rwtcr The Survc.! o f  lndi.1 in their letter 
No 5 1 13 42-t-. t 0 il.rtctf 2 1 \ 1  4 : r q V \ l \ r .  1963 I cop> criclowd ) ~nformtd 
t h ~ t  Ihc. !rrc.tcr n.14 Iwir~g In to and effort\ Here alu) k i n g  
nmic ti) 11:lt.e the 111ctcr w q u ~ r c J  !or 1 1 1 t h  1ntcrn;itinnal lndiii:) Ocean 
Fxpcdition Thc I'ort ctmtinued to rcn~ind the wr\cy trf lndirt about 
thc futrhct Jcvclopnrent o i l  3-9-67, 7- lf)-h3 I I I I - .  1 0 - 1  2-63,  
2-1 -03. 25-1-04, 13-2-64, 1-3 14-3-Cv4 .tnd 7-444. In h ~ s  1t.ttr.r dated 
17th April, I V h l .  (copy ericlowd llir I>\ Il!rcctor of <;ccxictic. and 
Riw3rs.h Hrunch of Surve! o f  Indl:~ inlln~.~ted t l u t  tie hrid diwuwon 
with Director. lndi,in 0 w . 1 n  Ilxpcdirlcv~ on thc q c ~ ~ ~ t i c w  of purchahe o f  
rtrr Hochrwchr currcnt rlictcr ,inJ Dirccror, 1 n J 1 ~ n  Occdn Eupdltmn 
had :rpprovrci thc p r c h ; ~ \ c  ty 111\ orritniwion. T h z  D!. of Geodetic 
and Rcw;trch I31.1nch of Survc! ol' India, thcrcforc. wpgestecf that the 
Port may cr~ntact thc Dirwtor., lndlen Ocean Exped~tmn cornrnunicat- 
ing to him thc cost so that hc could makc ncccssxy arrangement for 
purchuw of the c ~ ~ r r c n t  meter and i t \  payment. Accordingly Director, 
lndian Ocean Expedition uas  a d d r c s d  on 29th April, 1964 (copy 
enclosed) by a D.O. giving him  he requircd information. However, 
H reply was rcceiwd froni the Indian Ocean Expedition on IS& 
August. 1964 (copy enclowd)  that in view of the rather high cost of 
the equipment they were then not in a positian to go in for that. The 
Dy. Director af Gaadetic & Research Branch of Survey ot India was 
thcrcfor..~, addressed by a D.O. dated 28th August, 1964 (copy enclos- 
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ad) informing him that Indian Ocean Expedition did not want to 
pwhasc the mctcr then due to high cost turd requesting him ta cli~iEy 
PE) to haw the purchase of kxhneckc current tnetcr was rtoommendd 
for acquisition by the Survey of India Department. 

Though =minded frequently on 22- 10-64, 16- 12-64, 7- 1-65, and 
2 1-1-65 no reply from the Deputy Dircctor, Gcodctic and Rcwrcb 
Broach of Survey of India was received. On Zlst January, 1965 
his attention was invited (copy enclomi) to previous rcfcrencc and as 
the Indian Ocean Expedition did not want to purchasc the mctcr, he 
was requested to intimate if wmc othcr orgunisation ~ o u l d  be 
interested in the purch,w of thc meter. He was also requested to 
clarrfy the p i n t  rcprdinp thc rsconlmendzltion by thc Survey of 
indw Dcpart~ncnt for ths purchasc of this Itlckr. 

The Ccxhin Port showed intercst in thc purctlase crl' the C'urrent 
Met;. in 1963 but tinally thcy ~ntorm~xl  t t l i ~ t  in klcw of thc high co\t 
involved and in vicu of cmcrpcncy thc qutstion was dcfcrrcd. vidtp 
their letter No. S4 C.'M 6.3 d3tr.d 15th Octohcr. 19h3 (cop) 
enclosed 1 .  

The Chief Lng~necr and Adn~inls t~ ,itor, Mitnpaior c Hrrrtwur Pro- 
ject, alu)  rcli.! rc.i tor ,I cilrrcnt w t c r  suitable for objcrvation of 
veloclty , ~ r d  J~rcct~orr  o f  current\ thcrc.. in 1963, Wc wpplicd him 
details of troth thc C'urrcnt meter., ( f3 iwhnc~hc  a r ~ d  K o b c r ~ ' ~ )  availiibk 
with us, infor~n~ng t h i t t  Bochricckc n1ctt.r W.I\ t t ? ,  \ ,~lc  lIo\rcvcr, tho 
Chief Enginwr and Administrator, Mane ~ lorc  t-larhour Projcct. inti- 
nuted t ha t  t h q  had dcclclcci t o  take Kohcrt's current metsr o n  hire in 
their Iettcr No. DTO 223 04-H2, di~tcd 5th March, 1963 (copy 
enclosed ) 

As no reply was recci~cd from the Dcputy Director, C;codctic and 
Rescarch Branch of Survey o f  India regarding m y  other orgunisntion 
being interested in the purchxw of the nwtcr, i t  was fclt that the 
Dircctor General of Supplicj and Disposals, through whom the mcter 
was purchared. might be arkcd to arrangc for its d i s p a l  and alio t o  
find out from Director C;encrrtl, Indian Stores k p t t .  1-ondon, whcthor 
any foreign agency uould be intcrc4tcd in acquiring thc mcter. 
Accordingly. the Director General of Supplies and Di sp~s i i l~  was 
addressed under our letter of 9th February, 1965, scnding full speci- 
fications of the meter. The Dircctor General of Supplies and Dis- 
pocals desired that the particulars be sent in his standard form and 
further asked for an authorisation letter in the prescribed form duly 
signed by competent authority. This was furnished to him and he is 
taking further action. 

Inspite of series of D.O. reminders, telegrams and telephones 
from J'anuary, 1965 (on 16-2-65, 15-3-65, 20-4-65, 15-5-65, 15-6-65, 
13-7-65, 27-7-65, 14-8-65, 3-9-65, 25-9-65, 21 /22-10-65, 26/27-10- 
65, Tgm. 6-1 1-65, Tgm. 22-1 1-65, 24-1 1-65 and 17-12-65) no reply 



"08 p i n g  tkmugb tk cax, it is found that none of the o f k a ,  
who were thm wcwemod with th rs  aspea, aft at present w5tb us and 
that they have &en twnaferrcd severel years a p  tn other Directaxam. 
Howcvcr, it is found from [he records that the literature on the Boch- 
ncckc Currcnt Meter wnb reccivd in our mice and rhat a copy was 
also avvailsMe with you. This literature mentions as foHm:- 

'It is rwad for invcstigatiq the dircctiao and velocity of sca 
cuncau a little or grtilt depths. Whcfc measurements arc made at a 
great depth the instruowst is  s u p a d d  by a wirer+ ( W a r  bus- 
pension) while for recording\ in shallou s a t e n  or closc: to the survey- 
Ing ship thc inhtrunsent if f u c n c d  to two w h - r a p s  (bifilar su.spcasion) 
by meus uf n frame of 4 m. in length.' Nowhere does it mention 
thut it cannot bC used In creeks. The literature on Askania Bifilar 
Currcnt m e w  w y h  that. 'It i \  used for indicating and recording 
direction and vcltxity o f  \eel current\', 'in sea$. rher e s t h  and 
hrhrwn st rr depth rzot c~crrd i r tg  5 0  mctcn ' 

Whcn our offieen gnvc their recommendations t o  you, the) had 
thought, according to t k i r  b w  Lnnwlcdge and information, gained 
from (he litcraturc etc. that kwhnrckc C'urrcnt Meter, which is b o w n  
for its rohusvlcss and accuracy, would be better suited for the puqmc 
and for future uw as ucll, without limitations regarding its use below 
depths of SO rnttcrs and ruorc." 

The meter wm purchased on the specific r c c m c n d a t i o n  given by 
tho Survey of India. after their officers inspected and studied the site 
conditinns for 3 Jays, in October 1959, and the quotations with the 
literature were scrutinised by them before the ordcrs were placed. Thc 
recon~rncndation hy tho Survey of India for the purchase of this pani- 
cular meter was hrtscd on considerations as clurificd in the D.O. letter 
o f  7th February, 1966, iis rtientioned n b v e .  



G~VERNMW w Im,u 
M I N I m Y  OF TRANSPORT & COMMUNICATIONS 

bdaMmja4. 
Otlice of the Development 
Commissioner, Kaadlr. 
Post Box No.40, 
Gandhidhm (Kutch). 
Dated the 28rh Aug:, 1959. 

No. 17E(60)/59. 
Tbc Deputy -or, 
Survey of India, 
G c d a i c  and Research Branch, 
Paet Boa No. 77, 
DEHRAMJN (U.P. ) .  

Sir. 
Some mod&ations arc to be effccteci t o  the exsting new oi l  jetty 

at Kancila and thcse arc t o  be based on accurate nieasurcments of 
maximum velocities and directions of current in Kandla Creek. In 
tbis connection, ~t has been recolnnlended that the above mentioned 
observations can best be arrangcd to bc: taken by your department, 
who, we understand p s e s s  a pendulum type of current mcter which 
will record both the velocities and directions simultaneousty and which 
will give more accurate data. The observations will last For a mini- 
mum period of three months and this period will have to bc extended 
it consictent results are not obtained. 

Perhaps, it may be desirable to indicate, here, the extent of OW- 
vations to be conducted and the nature of currents encountered with 
a view to facilitate adequate preparation tor the future observations. 
So far. the maximum velocities have been measured with the aid of a 
watts current mcter at regular intervals of time M s e  and after the 
high tide and plotting the same to determine the maximum values. 
The directions of current were measured by the help of a sextant afid 
float. The m i m u m  obsorvtd ebb velocity is 9.2'/ etc. and the maxi- 
mum observed flood velocity is 5.5 ft./sc. Maximum deviation of 
ebb has been observed to be 13' to the Oil Jetty and the minimum 
ddathxr of S&d as 0'. Ftlt#e otxmdcm of maximum ve ld t i c s  



iwi directions of cwrm hove to lx t a k a  in a regional' 101Wx2W 
aiound tbe jetty at 30 ~~ at di&mbt (VL. ICY, W, 
30' etc, ) , 

Since collection of the a h  data f m s  the first step wards 
implementing tbe modifications and the wlwks haw to be taken up 
witb least &lay, I requmt you to let me h o w  early whether you are 
in rr pmitian to undertake thew abotrvarions. Also pleast state yMIr 
terms for undertaking this job. 

If you necd any further information regarding the creek or any 
other matter pertaining to this subjcct, I shall be glad to supply tho 
mmc. 

Hoping for your cc~pcration and early reply. 

Yours Sincerely, 
Sd./- 

CHIEF ENGLNEEW 
KANDLA PORT. 

Survey of India 
GEODETIC & RESEARCH BRANCH, 

Post Box No. 77, 
DEHRADUN (U.P.). 

Dated thc 3rd October, 1959. 
1 1 A.wina 188 1 ( m a ) .  

rhe  m. DIRECTOR, G E O D E ~ C  at RESEARCH B~ANCH,  
SURVEY OF INDIA. 

To, 
The Chief Engineer, 
Kandla Port, Post Box No. 50, 
Gnndbidham (Kutch) . 

S u ~ ~ ~ c ~ : - C u r r e n t  Observations in Kandla Creek. 
REFER~'!NCE:--YOU~ letter No. 17E(60)/59, dated 28-8-1959. 
Sir, 

Normally tidal cumnt observations are taken ' b u d  the clock 
at haif-houriy or hourly intervals* for which wc utilist m officer md 



four ohservcnc. Shcat poriori obdtn~tians may be cnough for naviga- 
t3cma.I purpases but for engineering requirements, at least oac month's 
obscrvaticnrs at om: representative site in the a m  will be ncccssary 
to be able to analyx them and to pndict maximum vcloci- 
h as it wili tx d i s e d  that the currents dcpcnd on tides. Them will 
still be some uncertain elements like non-tidal cunent and wind c&xts 
left out which may be different at different pcrirwls. Thc ideal is to 
have one cumnt station permanently functioning during the period 
of survey and to take short period observations at other subsidiary 
stations. This will r uirc two sets of g o d  v~s.!wls with a rninimum 
of two anchon for esc *b boat. Since tho area of survey is very limited 
and you require data for about 30 sites in that it  will be neccs- 
sary to be able to make pint-anchorages tit each site by use of mom 
than one anchor. The b a t s  for this purpose will have to be provided 
by you. 

2. We have one sct of pendulum current meter which cun wmm 
velocity and d. irdon at different &pths of 10. 20 and 30 f t  . Though 
this can record surface currents up to 10' Sc. yct i t  cannot record 
currents at depths of 30 ft. greater than 7.6','%. due to wire bending 
effects. There arc two sets more of these current meters nvailablc at 
present in the country itnd could be requisitioned for this task perhaps, 
but they all have this limitation. Pendulum current metcr gives veloci- 
ties at different depths by means of integration. It may be necessary 
and psaible to buy or  loan suitable current meters to measure greater 
velocities in deep watm. 

3. 1 will like personally to come over and have an on-the-spot 
study of the site, requirements and rcsaurceq available. Considering 
my other commitments at the moment, i t  will hc possible for me to 
visit Kandla during the third week of October and the exact date shall 
be communicated to you tclegraphically. Will you, therefore, kindly 
confirm that this programme will suit you for holding necessary dis- 
cussions. 

4. One detachment for thrcc nionths will cost you ctpproximately 
Rs. 1.2.000/-. 

Yours faithfully, 
Sd.1- 

L t .  Col.  Engrs., 
DEPUTY DIRECTOR, 

GEODETIC & RESEARCH BRANCH, 

A note of discussions on 26-10-59 about the current observations at 
the New Oil Jetty with Deputy Director Geodetic and Research 
Branch, Survey of India, Dehradun. 

A note detailing out tbc scope of work to bc done was given to 
Dy. Director, Geodetic and Research Branch, Survey of India by 



( c )  observations to be taken at different depths lo', 20' and 
30' etr, at 30 ~~ covering aa anxa of 10WX2W 
( 5 0 0 '  North of tha mthcna caisson d W soPth  oi 
tbe cakwn). On each cross wction observations w a s  
to be tiikcn at 4 sides. 

3. After going into the d e t a i l h  the L)sputy Dimtor  c x p r e d  the 
vicw ~ha l  a n~orc crccurato cyrrcnt mctcr than the one with than  at 
Dchrudun, would be r e q u i d .  The accuracy requirud will not bs 
obtained wlth the currcnt rncter with them. IksPda this tht 
pcnduju~lk typc current meter ~ i t h  the Ihpury Director was capaMe of 
recording vcltwities up t o  a maxilnum of 4 knotb. Thcrc o k v a t i o n s  
arc b a s 4  on thc experience g a i n 4  in the work in the Gulf of Corn- 
bay. Thc n~i~ximuni velcxity at the oil jetty is of an order of above 
6 knots. 

4. The  Dcputy Director thcrcfore'"madi thc following suggcstio~s: 

( i )  Direct reading radio current meter may be in~portd. 
This will givc very accurutc rcsulth which arc required for this purpose. 
'The approximate cost would he about Rs. 50.000. This current 
meter would record the velocity o f  the directions of the current at 
ptrnlancnt stations. A nlechanicrtl type of current meter (available 
in India) wouM be required for observing velocity of directions at 
other stages, The cost of mechanical current meter would be about 
ds. 5,000.  Details of &is current meter will be furnished by the 
Deputy Director Geodetic of the Research Branch on his return to 
Dehrudun. 

(ii) For taking observations, a detachment consisting of 9 .tech- 
fiicelf observers asid 6 attendants (class IV staf2") wilt be reqdred an4 
lijbpftfthate* char@ fdr a #rid of 3 months would be Rs. 25,000"/-. 



(iv) Sanle shore points will have to be installed for taking obscr- 
vations at night time. 

(v) Sufficient transit hes  to be m ~ r k b d  at suitaMc places. 
(vi) The ~ 5 h d  recording apporutus would be required to function 

continuously during rhe observations. (Thc wind recording appara- 
&s is avttibblc at obscrvll#ry at Qld Kandla). 

Sd. / -  
SUPEMNTENDING ENGINEER. 

Copy to Deputy Director. 
17E(60) /59  Engineering Branch dated 1 - 1 1-1959. 

Ogry to XEN(H) /Deputy Conservator F . A .  & C.A.O./Devclop- 
ment Commissioner. 

S I ~ Q ~  01 Indin 
Geoderic & Research Rranch, 

Post Box No. 77, 
DEHRA DUN(U.P. ) 

Dated the 12 November, 1959. 
21 Kartik 1881 (Saka). 

From, 
The Dy. Director, Gcoddic & Rcscarch Rranch, 

SURVEY OF INDIA 
To, 

The Development Commissioner, Kandla Gandhidham. 

REF :-Your No. 17-E(60)/59 dated 30-1 0-59. 

Dear Sir, 
I have the following observations to make on the scope d work 

and method d calculating prtsmres on ship as remnmmded by the 
4hIunjttee:- 



2. Wc have ma& loquiric~i and find that no c m t  meter of tk 
rsquired specifications are nvailabk at pnsent in India. Ddaitbd 
tpccibcations of tbc follawing two currmt metm which wovM mect 
our rcquiranants are attached and thee arc for import:-- 

( a)  Bochnccka currcnt meter available from Askania-Werkc 
A. G .  Berlin-Fricdenan. 

( b )  Robem current mctcr for Boat work No. 6 available f m  
Kclvin and Hughes (Marine) Ltd., 99 b c h u r c h  Street, 
Ixmdon, E.C.3. 

3. I t  b c~~nsiricrcd that the best season for observation will be 
Docc-mbcr. 1959 to March. 1 9 0 .  

4.  I f  delay is likely to occur in procurement of current meters, 
wc suggest that with some modifications of our methods e.g. observa- 
tions far 3 months now bctwrxn Dcccmher 1959 to March 1960 with 
existing instrurrwnts and logship and for a further month ar so during 
the pcak period of  thc monsoons with imported current rner.cn, we 
will be ublc to give the rcsulls which can hr: used for the design. 

Yaurs faithfully, 
Sd./- 

Lt. Col. Engn., 
Deputy Director, Geodetic & Research Branch. 

I .  design. tcchniclsl data and stop of delivery acc. to dew 
E 6432a, cquipmtnt consisting of: 
(6432/1) 

1 .  Current Meter. 
made of oomion-resisting and non-magnetic material, with double 
spring work for strip transport gear, and single spring work for stamp 
i q  mechadm with compsss system, cmacm and * . com-ifh 

'pmpeb and propelk and pmpUu shaft, inc. aansport cases; ammat 
~ ~ 4 t o 4 0 0 c m y ' B c c o n d .  



Tin-Foil Strips-Sufllcient to take one year's records. 
2 rewinding reels. 
2 Screw drivers. 
1 cassetta. 
1 rewinding m n k  
2 spanners 
1 hammer. 
1 rewinding device. 
1 filling funnel. 
1 hook spanner; 
I Rooklet giving complete instructions. 
1 Spare propeller and spare propeller bearings. 

1 .  Calihrdion Certificate. 
For propcllcr . 

DM. 
Price 46,000/00. 

For f l u  Supply of Roberts Current Meter for Boat Work 

Oufit No. 6.--Current meter designed for suspension from a boat and 
recording direction and velocity. 

Comprising.--One Current Meter complete with one spare impeller. 
N.P.L. calibration charts for impeller and Kelvin and 
Hughes deviation card for compass. 
100 ft. cbtric cable and 100 ft. suspension wrd for 

,Meter together with 20 ft. suspension plus hanger and 
heads (enougtr able for nwspanding upto a dep€b of 
aft.). 



S&k icn t 
recording 

rolls 16 rn. Tclcdeltos recording paper for 
for one year. 

Price fl135-000 

Thc Dcvcloprnent Commissioner. 
Kundla. 

To 
Thc Secretary to the Governnlcnt of India, 
Ministry of Transport & CommunkuticKls, 
Department of Transport (Transport Wing), 
Ccntral Secretmiat, North Block, 
NEW DELHI. 
SUE.-Modifications to the Oil Jerry. 

Sir, 
I have to rcfcr to the conccgandencc resting with this offick 1- 

No. 1743(60)/59, dated 13th October, 1959 under which it was 
intimated that the Deputy Director, Gdctk: and Research BroaEh, 
Survey of India, has pmposcd aa on-thc-spot study of the rcquiremest 
and tbt mrccs availaMe with his dbputmant b d h  undulrking the 
work. 



3. bmib  have since been ttcaivtd frwn the Dcputy IMrmm, 
Gaodctic d Research Branch, Survey crf India usdar his ictter 
No. 20056;42-E: 10, dated 12th Noven.Iber, 1959 (copy attachad). 
It will be seen that two current meters to mcct with thc cb~uir~mcnts 
of the Gcodctic and Research Branch, Survey of India, would have 
& be imported. Tbe purchase of t&wa c u m n t  m6tcsm involve brc@n 
exchange and the onicr wU1 have to be p l n c d  cm the Director Cmcd 
of Supplies and Disposal with 'No availability' certificate from the 
indigenous source from the Devclopmcnt Wing i f  the Ministry of 
Comrnttce and Lodustrics. 

4. I am, therefore. forwarding herewith a h o l  indent on the 
Dinaotor General of Supplics and Dispcxols for the currest rnctcrs to 
he imported which m y  be sent to him with a ' q u e s t  to tukc an 
immediate prrrcuremenr action and pet the current meters by air. 

5. It is also rbqucstcd that the 'No objection' ccrtifiwtt may be 
obtained by the Ministry direct from the Development Wing of tha 
Ministry of Comrlerce and Industries. 

6 .  11 has k e n  suggated by the Deputy Director that pending 
receipt of these current mctws they would be nMe to carry out the 
O ~ S C N ~ ~ ~ O ~ S  with mrle  rllodificntions to their existing instrunients 
from Dccember 1959 to Mnrch 1960. But thc final ohEsrv.ebions will 
lx taken with tho imported meters. As the mutm is urgent, I am, 
authorizing him to start the observations Lron~ Da.anbcr onwards. 
Final observation with the imported meters; will be carried out in 
monsoon. 

7. As regards financial implications, it was indicated in t b  aotb 
ul discussions that an cxpenditurc of ap roxinlatcly Rr. 25,000/. J would be involved in payment to the G etic and Research Branch 
OF Survey of India for taking the observations and some wcpenditure 
will be involved in providing shore points, launch and boats dongwith 
ncceqary crew. An expenditure of approximately RI. 70,000/- will 
be required for the purchase of current meters. The exact figure 
would be kDOIvn after the supply is arrangd by the Director General 
of Supplies and Disposals. All this amount dl! be chargeable to the 
proposals for modifications to  the oil jetty for which the estimate will 
be prepared aad seat to Gvvcmmcnt after sufficient information about 
liabilities is available with the Organisation. In the meantime the 
expetrditure is being authorized by mc under para 58 of the Central 
Public Works Department code. 

This issue with the ~~ of my Financial Advim md 
Chic4 Accounts Officer. 

Yours faithfully, 
sd 1- 

bevebprnent Commisrioner, Kandla. 



spy to:- 
F.A. & C.A.O./S.E./Dy. Corrscrvrtor. 

Tbcr Dy. Dimam, Gcodaic and Rabvch Brttoch, Swve)r d 
India, P.B. No. 77, Drhra Dua (U.P.). 

Supariatenriiag Fmgiaacr . 
Pagt Bm No. 50, 

Gandhidham (Kutch). 
D.0. No. 17E(W)/60 Dated the 21st July, 1960. 

Pluu;c refer to your lcttcr No. 20056/42-E-10, dated 12th 
November, 1959 to the Development Commissioner. Kandla, fonvard- 
ing the specifications o f  the current mcter. 

Tho indent for the current meter based on the specifications supplied 
by you was .sent to thc Director General of Supplies and Dispwal, 
who wuntcr-mnndatcd the same to the India Store Department, 
Imndon, who callcd for global tenders. 

f i\m cnclclsing herewith a copy of lettcr No. 1146/6O/EWB/MIS. 
3 dated the 1st July. 1960 from the Director General, lndia Store 
Department, I m d o n ,  alongwith two pamphlets Bifilar Current Meter 
and h h n c c k e  Current Meter in original, with a request thut the 
points may be clarified and the case returned with the l a s t  possible 
delay. it is requested that the pamphlets may be returned in original 
as thew arc to  bc .sent back to India Storc Department, Landon: 

1 would sugaast that a copy of your clarification may be sent 
dircct to the India Stare Department, London. 

I &all be grateful for an iinmodiatc action in the matter. 

Deputy Dircctor, Caodetic and Rusearch Branch; 
Sumy of India, DFHRADUN (U.P.) 
Copy with a copy of letter under refennot to be seat ta H.D. & S.O. 



S w e y  of I& 
Geadctic & dtR&sciruch Bmnch, 

Post Box No. 77, 
DEHRA DUN (U.P.) 

Dated the 5th A u g ~ t .  1960. 
14 Sruvan 1882 (Saka). 

Fmm 
The Dy. Director, Geodetic & Research Branch. 
Survey of India. 

Superintending Engineer. 
Kandla Port Project, 

WB : --Specifications of the cuntnr meters. 

Rel;:--Your letter No. 17E(60)/60-11, tiured 2 1st July, 1960. 

Clrrrifications on the various points raised in D.C;.I.S.D.'s letter 
No. 11460,/6O/EWB/MISC-3. datad 1st July, 1960 iirc given as 
follows : - 
1. Bcxhnecke Currenr Meter 

Item 1 (b)-Frume for Bifilar Suspension.-Rquircments arc for 
Bothnecke current Meter (E-6432-A) and NOT for the Bifilar Cur- 
rent Meter ( E-6437-a). In the pamphlet full  details of the outat of 
the suspension frame as per fig. 2 of the pamphlet 6432-a are not 
given: These were given by us in full details. Outboard projecting 
frame is required for mounting the Bifilar Frame on the deck of the 
ship. Plain wire rope (and NOT electrical cable), winches, guide 
rollers and clamping devices are required for lowering the current 
meter to the required depth and also for hoisting it up. I n  case these 
accessories are provided with the Boehnecke's Current Mctur, as the 
usual outfit of the suspension frame as per fig, 2 of pamphlet E-6432- 
a, nothing mare is required. 

Item 1 (c)-Tin foil sftJps.--Sufficient tin foil strips are required 
for continuous use of the instrument far one year, both during day 
and night d n g s  being done at a 10 minute rate. 

CrrUbrrrtidn Rung&.--Calibration 6f the instrument upto 350. 
cmsfsce. will be sufllcient. 



R.cocdw pa* for 200 W i n g  h o w  in a yeer will nd 
be rotfkchL Eho&gh p p r  b rapired for continumx use of t b  
lnttrumart far olre yrsrr, bdh during day and night. 

Sd f- 
Lt. Cd. Engrs.. 

Deput). Dinrtor.  
Geodetic and Rescarcir B d .  

Copy to the Dimtor General India Store Department Government 
Building Bromyard Avenue, Act on. London W-3 dth  rcfmnce to 
his lctter No. 1 146,/60/EWB/MlSC 3 dated 1st July, 1960 to tbe 
Developmcat Commissioner. Kandla (By Air Mail). 

GOVERNMENT 01: IWMA 
MINISTRY OF TRANSPORT AND COMMUNK3AnONS 

Ollire of the fkvnlopmcnr 
Cnmm issioner , Kandla, 
Post Box No. 50, 
Gandhidharn-Kutch. 
Dacd the 10th August, 1960. 

NO. 17-E(60)/60. 
The Director General, 
Indin Stom Dsptt., 
dout. Building. 
Bmmyard Avenue, 
Acton, LONDON W.3. 

Sva.4pc'rificatiom of the Current Meters. 
Sir, 

t have to refer to your letter No. 1 l46/60 /EWB/MISC./3, dated 
$he 1st July, 1960 and to invite your attention to the Deputy Director, 
Geodetic and Rewwch Branch, Mars W s  later No. 1 1887, of 
5th Aueust, 1960 copy already funrkibd to your dice by bLn, wbm+ 
in the points raised by you haw boarr cJerifid 

In case tbe acocssorie; u i d  by the Deputy D i m m  hr hi9 - 
. d a s l c r t ~ d 5 t h A u g u s t ~  19 "86 a ~ p m v i d r d t b a u r r r c ~ ~  
be dsspatched at an d y  date. 



Yours fpithftdly. 
Sdl' - 

Kandla Part. 

Copy to thc Dircctor Cicnwal of Supplich iu\d Disposals. Supply 
Department, New Delhi, with u c w y  of an extract giving thc customs. 
duties of electrical and non-electricnl applionccs. The b u m c e  
charges miiy he intirn;~tcJ to ~ h c  D.O I.S.D., I.ondon dircctly under 
intimation to this ofice. 

Copy to.---I .  Thc Director Gcodctic and Rmcurch Bmnch, P.B. 
No. 77,  DCHRA DUN ( U . P .  ) Parnplctr may p lwo  
tw rcturncd to this officc at an carly datc n9kcd for in thk oflice lcttcr of 27th July. 1960 as these arc to 
bc scnt hack to London. 

2.  X.E.N.  (H ) .  
3. S.O. 1nch:irpc. ) Abng with i\ copy under ref. 

I c.  Tidal Srrcsni Deptt. 
To 

0 . C ' .  Tidal Party. 
SUB.-Boehneck's current meter. 

REF.-My telegran~ dated 28th July ,  I%?. 

Tbe Bschneck's current meter clock has not been working at dl- 
Test observations were taken on 25th July, 1962 for the first tima 
from a wooden bar&. That day the clock stopped functioning after 
recording fbroiibout 10 Bours. This was ndiced on the morning of 
%@I Jab, I %2. Wen it was heaved up On board, for patting fresh 
oil alid for cleaning. Very large quantities of sediments had been 



On 27th July, 1962 (on the day d d amrc of Shri) the ammt 
meter clock was apparently in working or Z x  and it was lowered @a 
in water {at station No. 1 ) at 11.37 hn. At 17-00 hrs, whcn I bawd 
it up for checking it was found that the clock mccbanism hird stgrpad 
Immdiatcly ,after it wiw Iluwcr6d; no rocording was done by the meter 
since 11.37 hrs. at all. Howevcr not much d m c n t  was found at 
17,00 hn. After claning also thc clmk has not started. Someimca 
it runs for a few minutes and then stops. 

Okrvationh at No. 1 arc hcld up due to this unfortunate ttoubte. 
0 . C .  while inspcctirm has studid this difficulty. 

Okrvations with rohcrts C.M. have been progressing sa-. 
torily at station 5 ,  and is being shiftcd loading to station 4 as per 
pmgrmme, 

The i n s p t i o n  and ovcrtiltuling of thc clock mcchmisrn, by one 
of our own n~cchanics is imperative and I requcst you to do the need- 
hrl forthwith. 

28th July, 1962. 
--.,.- 

survey of lad& 

Executive Engineer (Harbour), 
Kandla Port. 

Dared rhc 13th AlrplW. 1962. 
Place Old Kandla. 

Sir, 
I'he Bochneck's Cumnt Mcter has again turned out to be un- 

usable. The c b k  has been set right by the Mechanic from Dehn 
Dw. Now thc defect a- to be in the Stamping m d u m b  w- 
8tap~ wry frequently, making the work ianpossbh. Tbe msdrrnic 



i s a l o p l n i o n t h a t I b e ~ c a n k \ I t a d a g r n i n a ~ ~ a ~  
~ a m c  alterations in it. But 1 bavo instructed him MM to tmaper with 
it, as desired by you. It is km to  contact the makers ~a wriy aa 
pswble and ask than to do the needful immediately. In the mcon- 
timc 1 m continuing the observations with Roberts Current Meter and 
different stotio3u. 

Youm faithfull, 
Sd/ 

Copy for information t o  the lnchnrge. Tidal Pttrty. Sun'cy of India. 

CABLE STATE --- - -.-- -- .- .- . - - -  -- - - - - 
EXPRESS - - ---. - * - . ------- 

INDIAMEN 
LONDON 

BOEHNECKS CURRENT ME'I'ER C'ldWK STOPPED FUNC- 
TIONING AFTER WORKING I 0  HOtJRS . AC9T10N BE 
TAKEN AGAINST SUPPLJER UNDER CONTRACT CONDI- 
TIONS (.) LETTER FOLLOWS 

----. " -  - - -  -- 
DEVELOP. 

. *"-a --*-"".-- 

Not to be telrgrrrphcd. 

GOVERNMENT OF INDIA 
MINISTaY OF TRANSPORT AND COMMUNICATIONS 

Ofice of the iDeveloprnent 
Commissioner, Kandln, 
Post Box No. 50, 
Gandhidhm, (Kutch). 

No. 17-E (60)-1 j62. Dated the 7th August, 1962. 
Copy by post by air in confirmation to the Director General India 

Stores Department, Government Building, Bromyard Avenue Action, 
London W-3. 

a/ - 
Superintending Engineer, 

Kandh Port. 
Copy 1. XEN(H) with ref. to his endorsement No. 3465, dated 1st 

~ugugt, 1962. He may please rder to c l a w  18 of condftians of the 
amtract governing the contracts placed by the central purchauemgani- 



By Air 
SuperLbnding Engineer. 
D.0. No. 17-&(60)-1 161 2161 1 .  Dared the 14 August, 1962. 
Desr Sbri, 

KMty  r c k  to yosp Lccrtcr No. 1146l40/KC,Mix-2. dated tbe 
4th April, 1962 rcpardrng hipmcnl of hhnccke's  water c u m t  
meter. 

.4s d r d y  informed to you on 7th June, 1962 telegroph~caljy, tbc 
cltxk of Hcxhnccke's current meter ha5 stopped functioning after work- 
ing for 10 hours only. Thc first test obxrvations with this ammt 
meccr were tnkm from a wKwk:n barge on 25th July, 1962. On 26th 
rnorniw when the current llretcr u m  bhcavd up on baud for putting 
frchh foil ;ind for c h i n &  it wllr n u  that the clock of the current 
nlctcr had stopped functioning after racrlrding tba obscrvrtioav for 
about 10 hours. I t  w3\ IISO found that Inrge quantities of sediments 
had d c p c ~ t d  on thc mcchanisnl inside during the previous 20 hm. 
Thc nrranpcmcnt\ wcrc therefore m:~de to clean the c u m t  meter, and 
nttcr h:ivin:,) thk donc on 27th July. thc clock was found in working 
ordc~ a r d  ~ h c  same wn\ lowcred again in water at 1 1.37 hours. At 
irtwut 17.00 hours on  the same day the meter was heaved up for 
checking and it wilr found that the clock mechanism had again stopped 
inmdi;~fcly liFtcr i t  was lowered. a\ no recording was done by the 
rnctcr hince I 1.37 hour\. The rnctar wm cleaned again, though at 
that time t h ~ l c  wa+ no[ rnuch sediment, but the clock did not start 
wtnking. 

1 would. thcrcforc. r c q u a  you to take up the matter with the 
ccmccmcd firm in accorhcc with the provision of guarantee c h u ~  
incorprared in thc contract. I would also request you to send one 
copy of the "Rwisd Standard conditions of the contract" tefemed to 
in your contract No. M-10124,' 1 146160 of 14th Ocbbet, 1960 at 
your oarliest. 

Yours Sincerely, 
Sd./- 

Directorate Goncral, 
India &ore Department, 
Gowmment Building, 
Boomyard A v e a u ~  Adon, 
L0MX)N. w-3. 



Copy to tho b t o r  G c d  of Supplics and Disposals (impom 
and Shipping), N.I. Building, Parliarneat Srrcet, New Dew with 
refamcc to Indent No. 241 GLX-mandatc No. IS-2/3(4382)/ 
24I6/'60, dated 17th May, 1960. 

Copy to.-1. XEN(H). 
2. F.A. & C.A.O. 

Superintending Engineer 
KANDLA PORT 

P. B. No. 50, 
Gandhidham (Kutch) 

D.O. No. 17-E(60)-I j62i2199-l dated the 18th August, 1962. 
Dcar Shri 

Kindly refer to my do. letter of cvcn nuirlbcr dntcd thc 14th 
August, 1962 regarding the Bcxhneck's current meter. 

The dcfccts noticed are as under: 
( 1 )  The clock mechanism stopped functioning aftcr working 

for about ten hours. 
( 2 )  The crnlwssing nlcchanism has totally failccl to function 

after it had worked for a fcw hour$. 'I'hc ctnbossing 
hammer pets stuck up sornctinm m d  is not possible to 
find thc defect. 

(3 )  Thc embossing interval of 10, 5 anti 2 n~inutes docs not 
bear relationship. 

, ( 4 )  Part No. 45 is not found on thc instrument which has 
been indicated as figure 6. on page 1 X of thc supplier's 
instructions nlanual. The supplier should clarify 
whcther providing of this part will itnprove the working 
of the instrument. 

(5)  The supplier should intimate whether the oil supplied 
with the current meter, ri:. . Mcthylsalicylat DAB-6, can 
be replaced by any other equally thin oil. 

The work has been held up and I shall be grateful if immediate 
action is taken to contact the supplier, who should make early arrange 
mmts to  get the current meter repaired. 

Yours Sincerely w- 



Copy to: - ( 1 )  The D.G.S. & D., N. I .  Building. Parliament St., New 
DeShi, with Facucslce to your 1:tter No. SR-10/ 
STV(i,'Misc!I/ Water Mctcni62, uatcd 1-2- 1962. 

( 2 )  F.A. & C.A.O. 
( 3 )  t XEN'ti) w.r.1. his note No. 2-HC( 15) i62/3702, 

daaod 14-8-1962. 

THE HIGH COMMISSION OF INDIA 
Extension 297 1 146/60,'KC/MIS.2. 

Tbe Dife~t~rCianstP1, 
lndia Store Dapartmcnt, 

Govenunent Building, 
Brolnyud Avenue, 

Acton, London, W.3 
2 1 st A ugusr 1962. 

Your Indent No. 17-E(60)/59. dated 21-1 1-1959 Item 
No. I.-Water Current Mtter. 

1 am to thank you for your 1et:tter dated 14th August, 1962, in 
rogard to the unfortunate non-functioning of the clock of the 3xh- 
neck's current meter. 

2. 1 urn approaching the firm on this matter with a view to render- 
ing dl possible assistance and will advise you as soon as a reply has 
bmi received frOm than. 

3. To expedite matters, however, it is pointed out that the Geman 
firm do have Agents in India. Your attention is dinectcd to paragraph 
21 af thc contract in which the Agents' name and a d d m  is given and 
also the fact that the Agent will tender services. As prtviousiy stated, 
therefom, it m a y  be more cxpaditiolns for you to contact the Agent in 
India and requcst his assistance in restoring the clock to its full w m b  
in8 capacity. To mist in your approach to the Agents, it is pointad 
ou;t that be is being paid commission to the extent of £461 and, u 



such, it is ooarri&rtd that he sbouM and will render every sarvios Posgi- 
Me. Wbm lpprorching the German firm on pour behalf, 1 will re 
quest that tbq elso approach theiu Agtnts asking that ewry rsairbrarw 
may be given to you in the matter. 

4. A copy of this department's revised Standard Conditions d 
Contract will be forwarded to you together with details of thc firm's 
reply at a l w r  date. 

Yours Sincerely, 
Sd./  

Superinrending Engmeer, 
Kandla Port Projarrt, P.O. Box No. 50, 
Gandhidham (Kutch). 

CABLE STATE EXPRESS 
--. -- --. - - - - - -  - -  . - .-- -"-- 

EHADwac 
MDIAMW 
UHUDON 

REYOULET 24TH AUGUST ( . ) FIRMS 
AGENTS IN INDIA APPROACHED . NO ACTION 
TAKEN BY THEM ( )  EXPEDIm FIRM ( )  WORK 
HELDUP (.) 

DEVELOP 
- --- - - - -  .,- - d-- "- ..- - - -". - - - - -  - - "  . - - -  - -.---------- 

Government of India 
Ministry of Transport and Communications, 

Kandla Port Project 
Office of the Development 

Commissioner, Kandh, 
Post Box No. 50, 

Gandhidham (Kutch) , 
No. 17-E(60)-1/62/23687 dated the 6th September, 1962. 

Copy by post in confirmation to the Director Gemeral, India Stan 
Department, Government Building, Bromyard Avenue, Acton London 
W-3. As desired in your latter No. 1146/60/KC/Mis.2, dated the 
21 st August, 1962 the firm's Agents in India have ken requested on 
28th August, 1962 for carrying out early repairs but so far no step 
hu been taken by tbam. Tdegram is being sent to them again. You 
may expedite the firm also. 

M./ 
Superintending Englnaer, 

Kaadla Port. 



m. 
Superintebding Eagiod#, 
Kuadla Port P*, 
Office of the Development Commiupiontt, 
Kandle, P.B. No. 50, 
Gandhidharn (Kutch), 
India. 

Contract No. M. 101 24 J 1 146/M) 
Bochatck'a Current Meter 

September, 1962 
Dcu sir, 

Wc huvc bccn infmncd by the High Commission of India, London. 
that thc Ihhneckc 's  W,iter Meter we despatched under your Contract 
No. M. 1 0  124 ' 1 146 '60 has sufferd n dcfcct when putting into opera- 
tion. Plc;tw note that wc deplore the fact that this ha(; caused you 
inconvcnicnccs and that we will make all possible efforts to help you 
out of t t ~ h  situation. We hnvc already advised our Agcnts, Mcssrs. 
SICO. 13-7 Ajmcri Garc Extn., Ncw h l h i - I ,  to give you ncccih'iary 
asqistnncc. 

The pcnding questions wc anwcr  as follows: 

( 1 ) Only Mcthyl-Solicylot DAB-6 can tx used as filling liquid. 
O n l y  when this o i l  is used perfect opc.r:rtion of the Current 
Metcr ciln te granted. 

( 2 )  Thc part No. 45 you could not find on the instrunicnt is 
the takc-up urrrrngcmcnt for tin-foil <trip, which can t>c 
seal on picture 8 of thc Instruction Manual and which 
has k e n  dclivcred together with the instrument. 

We hope the information given to you will contribute ti) get the*instru- 
ment working again. In addition, please find enclwed a copy of a 
letter which our main supplicr in Berlin sent to the Deputy Director, 
.Survey of India, Dchra Dun. together with our catalog E 6432a. 

Hoping to hnvc becn of service we remain ~t your further disposal. 
Yours Faithfdy, 

ASKANIA-WERICE GMBH 

Encl : 
1 copy of a letter dated A u w t  17, 1962. 
1 catalog E6432a u. sep. cover. 
Copp: The High Commission of India. 



AiemriVsrplrsr 
Tbe Dcpoty Director 
Geodetic 6 Rescarch Branch, 
SPrvey of India 
Poat Box No. 77 
Dchm Durr (U.P.)/India 

August 17, 1962 
WP-Lb/KVOp 

Br/Gr/Va 
Rd. Boehnacke Current Meter recently procured by the Development 

Commissioner, Kandla Port our  order 6432.0.4403159 (88- 
1673) 

Dear S i ,  
We have received your letter (No. 2463/42-E-10 Tidal) dated 

August 2, 1962. from which we have letirncd to our regret that the 
Boehnecke Current Meter we have delivered through the 

ASKANIA-WERKE GMBH 

at thc beginning of this year has stopped working already after a short 
period of use. 

Thc Hoehneckc Current Meter is an instrument especially dcvo- 
lopxi for investigating the direction and velocity of sen currcnts in 
great depth. I t  is not suitable for measurements in wutcrs rcspcc- 
tively river estuaries with a heavy siltation. Under scparatc cover as 
printed matter airmail wc have sent y o u  today a panlphlct on our 
Bochnecke Current Meter, which we had olrcady wbmittcd together 
with our offer before receiving the order. You will learn from this 

that the Roehnecke Current Mctcr is not provided with pres- 
rare tight seals and that the sea water flows through the entire instru- 
ment including the recordin mechanics. It is quite clear that the 
stamping mechanism as we1 f as the gear and worm wheel-transmis- , 
tions block up when sift is intruding. 

When receiving the order we did not know for which purpose the 
instNment should be used. Otherwise we would have recommended 
b you mar 

Bifilar Current Meter 
which serves for measuring aad recording the dimtion and vdocity 
of watcs cl~mrbts in seas, river estuaries aod harbours at a depth not 
eJrcdading.50 m. 'Ilks instrument is considerably cheaper than the 



We regret very much that our Boehnccke Currrrlrt Mbta e v k b l y  
docs n a  suit m # r m m t s  in tbe ffindla C d .  Thus we a n  oaly 
rccommd to you to clean tht instrument thoraughly (the staaphg 
me~lmuhm and the movement shwld be wasbad out with dcmhol) a& 
to r t M n  from rnctrsurcments where a muddy sea water and a heavy 
siltation arc suspected. We arc so sorry to bc able to give you any 
better rsaktslncc in this matter. and remain. 

Yours foithfdly, 
Ccmt intntal Elck truindustrics Aktimgcsalasurt, 

Askania-W~rke. 
pel. Dr. Kirstca I. A. Griesbach. 

Undu separate caver 
1 X E 6432a 

NO. 17-Ef.60)-1 '61 J 2 O 9 9  
The Dcputy Director, 

24tb September, 1962. 

Survey of India, 
Gooctctic and R e a r c h  Brainch, 
Post Box No. 77, 
Dchra Dun (U.P.). 

Sub.-Repain to Boehntcir's Water Current Meter. 

sir, 
I have w refer to the express latter of Masrs. As- Warke 

G.M.B.H., Suppliers of the b d w x k ' s  Currtot Meter, dated 17th 
August, 1962 addrUf.scd to you and copy s4nt to this office, ahd to say 
k t  the firm is of thc opiaion that the Bochneck's Cumnt Matcr is 
an instrument e s p d y  dovciopbd for iarvastigating t&e dh.action and 
valocity of sea currents in great depths and that it is ad strita#t for 
measurements in water in river ratwries with a h v y  sibtion. 

2, In this connsction I have to nfcr  ta the visit of Deputy Director, 
to K W a .  . . . . . . . . .on 26th Octobar, 1959 wbo aftct the 
site suggested for importing Radio Type Current Meters to haw aclw- 
rate results d the o k a t i o n s .  The detailed specifications were then 
noeived from you for the foil* me-t p TWbc importqd, undp  your kttn number 2OO56/42:E/ 10, da 12th Nov- 
amber, 1959 stating thal &CJC cmrcnt metns +will mi@ p r  



3. Thriaderrfortbeabvetwacrarantmcrersbmedonthcspeci- 
&.tiDns )1Kcpond by you, was plrcad with tht  Director Ocnaral of 
Supplias urd Dispolglr and lrrar on two pamphlets for Bifilar and 
h d m a h s  Clarsr# A4- d W  fm the Dimtot General, India 
Start Department, LoadoA, w a n  frmardsd to yott in original for 
clarifying certain points rrzM by them. rtiric my D 0. letter NO. f 7- 
Ef60), 60. dumd 21sr July, 1960. in reply to this communication 
also you dtgirCd procurement af thC Boehneck's Current Metcr staring 
that the quirenacnts  am not for the Bifiltrs Current Meters. 

4. I t  d l  thus be seen that tht Rcxhnecl's ('urrcnt Meter have 
k e n  procured as per your recommcndi~tion. As thc firm have now 
statad that this meter is not suitable for meisurerncnts in Kundla creek 
as it is nor provided with the facilities required for heavy siliting water 
it is requested that the meter may p h s c  bc cxnmincci in your depart 
mcnt. Simultcnmusly, the circumstances under which the currant 
mete of the specifications which d o  not meel your rcquircments, were 
rccommendd at the initial stage may also please be reviewed and 
position clarified at your earliest. 

5. It is evident from the firm's letter rderred to in paragraph above 
that the Bilfilar Current Meter for which the pamphlct was originally 
sent to you, would be useful for our purpose and is also considerably 
cheaper. 

6. You may thcrdwe examine this p i n t  also and let me have you] 
views at your earliest. 

Yours faithfully, 
M./- 

THE HIGH COMMISSION OF INDIA 
Extension 297. 1 146/60/KO/MIS. 2. 
17-E(60)-1/62. 

The Director-General, 
India Store Department, 
Government Building, 
Brmyard Avenue, 
Acton, LONDON, W-3. 
30th September, 1962. 

, 4IR FREIGHT. 
3 8 1  , 

Indent t l-E(M))/W &tad 21-1 1-59, W t W D  INDENT 
2416L. X mandate IS-2/3 (4382)/24 6 W  
datsd 17-5-60, Depth Indicators & Current batter. 

* ~ i t h d e r c a A t o p s v i a a m m s p o n ~ o n t k c r u ~ , p ~ e  
find eackrscd as raqrirrd r oqrg of this dqm%ncnt*s Standard C d i -  
th is  of Can~ract. 



Yours faithfuliy, 
&I./- 

for Director Gmcral, 
India Store Dcpartmcnt. 

Superintending Enpinccr, 
Kandlrt Port Project, 
Ofice of the Ikvclopmcnt Commission. Kandla. P.O. Box No. 50. 
Gandhidhan ( Kutch). 

No. 4705/42-E-10 (Tidal) 
SURVEY OF INDIA 

GEODETIC & RESEARCH BRANCH 
Post Box No. 77 

DEHRA DUN (U.P.)-INDIA 
Dated the 8rh Novrmhcr. 1962. -- - 

17 ~art i&' -1884 ( ~ n k a ) :  
From 

The DEPUTY DIRECTOR, GEODETIC & RES E'ARCH 
BRANCH, SURVEY OF INDIA. 

To, 
M/s. Askania Wcrlct, 

Berlin-Maricndorf ., Berlin, 
(West GERMANY). 

You have mcartkabd fn p above qtxitcd ktter that the 
Baahnscke ca"rrwt meter is aot dtable fOC r t w n s h t  of currents 
i a ~ ~ w h t k : y o u r ~ p r p p p h l a t c o M x r n i a g t h c  



(ii) '. . . . . .while for recordings in shallow watcr or clcm to 
n tbe Surveying ship tbe Instnuncut is fastened. . . . . . . 

2. It will be obvious that your dcscripdve litcratun has been soma 
what midding. The Bochncrkc c u m a t  metar was procured by tho 
Kandln Port Authorities under this impression that the instrument was 
capable d k i n g  uscd both in decp and in sballow waters and in doing 
from this and other aspects, this instrument appeared to k the best in 
the market for the purpse. 

3, Now that you have advised that this instrument cannot be 
modified so as to serve the purposc for which it was obtaincd and that 
the Bifilar currcnt mctcr would be thc more suitnhlc instrument for the 
work, We are wondcrinp if you will very kindly consider the ex- 
change of the Bwhncckc currcnt riietcr alrcndy supplied to KunJla 
Port for a Bifilar rnetcr. In vicw of thc lutcr k i n g  considerably 
cheaper than thc fonncr wc arc sure that you will in that case also 
consider any reasonubli: financial adjustment that may he required in 
the transaction by supplying additionnl spares and c~rccssorics a r  nltcr- 
natively a second Bifilar meter as found convenient. 

Yours faithfully, 
Sd. / -  

Suptdg. Surveyor 
for Dy. Director, 

Geodetic and Rcsenrch Branch. 
Copy to:-M/s. The Scientific Instrument Co., Ltd., R-7, Ajmeri 

gate, Extn., New Delhi for information with reference 
to their letter Na. ED,'3029/62 datcd 12th Octabcr, 
1962. The currcnt nlcter (stamping mechanism and 
the movement) has already been duly washed and 
cleaned in alcohol and kept in proper condition. Kindly 
let us have the price of Bifilar current meter a. rcquest- 
ed earlier. 

Superintending Engineer. 
D.O. No. 17-EDW (60)-1/62/25540. Dated 6th August, 1963. 
Dear Shri 

Kindly refer to the correspondence resting with my D.O. letter of 
even No. dated the 20th June, 1963, regarding the purchase of 
~ ~ k ' s  water current meter. In this connection I would onca 
a@ kqu& you to kindly exambe tha caw as already cuquated in 
pn 4 of my dlh !ma No. 17-E(6O)-1/61/260, daW 24-%2 



I wmld appredatc yoar a r t y  reply es thc maam is pending with 
you since h g  and the M is reminding for early ckchion in the 
molt= to avoid unneccsaary % &age of fin-. I would abo fad 
obliged if you pkiue iac me koorv if here is m y  other oqpiimtim w b  
will be wanting this molcr. 

Superintending Surveyor, 

Survey of Indiu, 
P a t  E b x  No. 77, 
DEMRA DUN (U .P . ) .  

- - 

C',yy of I3 0 l-ettcr No. 5 1 f 5 '42-E-10 (Tindal) dated 2lst Aug. 
1965 rcccivd f r o s l  Supdtg. Surveyor. Geodetic & Research Branch, 
Ikhrii Dun (U.P.) to Supdt. Engineer. Ksndlu Port Projcct, P.O. 
Box No. 50 .  Gandhidhnm. Kutch. 

Kindly refcr to the correspondence resting with your D.O. letter 
No. 17-EDW (6O)-I/62/2SS40, dated 6th Aug. 1965. 

Thc matter is being looked into and efforts are being made to.have 
the Boehntck's current meter acquired for the Interna-thal Indian 
Ocean Enflaiition. 1 shall be writing to you whcn the matter gets 
finrilised. 

D.O. Letter No. T-7434/ 14-C-6/ 1. 
SURVEY OF INDIA 

Dchra Dun, 
Dared -. - * =ur=-,. the 17th .-i-8-8-6- April, 1964. , 

From: 
Deputy Surveyor ~ c n n d  I1 and kputy Dmaor ,  

Geodetic & Research Branch. 



With kind regards. 

Superintending Engineer, 
Kandla Port Project, 
P.O. Box No. SO, 
Gandhidham (Kutch ) . 
Copy to: 

D.Sc.F.N.1. 
Director. 1ndi:in Ocean Expedition 
C.S.I.R. Building, Rafi Mnrg. 
New Dclhi-1. 

The current meter in question is suitable for obcrvations in deep 
' sca. 

Thc Kandla Port authorities would like to go in €or one which is 
suitable for work in shallow waters. 

Suptrintcnding Engineer, 

D.O. NO. 17-E(60) 1 /63/873 

Kandla Port Trust, 
P.O. Box No. 50, 

Gandhidham (Ku tch) 

dated the 28th April, 1964 
Dear 

Kindly refer to D.O. No. T.7434/ 14-C-6/ 1, dated the 17th April, 
1964 from Deputy Surveyor General-II and Deputy Director, Geodetic 
& Research Branch, Survey of India, to my address, copy e n d d  to 
you. I 

The coat of the Bothnccke's current meter will be about 
Rs. 80,000/-. It is presumed all the details of the Boc$neck'8 
current mtter must have been given to you by. 



Director, Indian Ocean Expadition, 
C.S.I.R, Buildin& 
Rafi Marg, 
New Dclhi-1. 

C'opy lo Deputy Surveyor General-TI and Deputy Director, 
Gcodetic & Research Branch. Survey of India, Dehra Dun. 

Senior Scientific C)fficer, 
Indian Ocean Expedition 
(Council of Scientific and 
Industrial Rescarch ) 
Rafi Marg. 

I h r  Shri 

Plenw refcr to your D.O. No. 17E( 60 I -  1 ; 631 893, clatcd the 30th 
July. I ! W  rep;irding the Bcwhncche Currcnt nietcr. I am to inform 
you that i n  view trf thc rnthcr high cost of the equipment, we are at 
present not in n position to go in for the same. 

Wishcs to convey his apologies to you for not replying to you 
h i n ~ d f .  Hc has ken cxtrcrncly busy these days organizing the 
rcsclrruh cruiws of INS KISTNA in connection uith our participation 
in the Expedition and he is at p m e n t  away leading a cruise to 
Singapore. 

With bat  regards, 
Yours Sincerely, 

a/- 
Superintending Engineer, 
Kandla Port Trust, 
P.B. No. 50, 
G ANDHIDHAM (Kutch) , 



D.O. NO. 17-E (60)  1 / 63,' 909. 

Kandla Port Trust, 
P.B. No. 50, 
Gnndhidham Kut& ) . 

Dored 28th August, 1964. 
Kindly d e r  to the corruspondcnce rcsting with my D.O. lettar 

of even number dated 30th July, 1964 addressed to  Director, Indian 
Ocean F~pedition. Neur Ddhi and copy c n d o w d  to you, regarding 
purchase of Boehnecke's wotcr current meter. 

The Senior Scientific Ofliwr, Indian Occan Expedition. has now 
intimated v i t h  his lcttcr No. DPA/'64-787, Jilt4 18th August, 1964 
(Copy enclosed) that they are not in n position to purchasc the cnctcr 
at prcscat due to the high cost. 

I would, thcrcfore, rcqucst you t o  kindly cxaminc the case as 
request4 in my office lcttcr o f  cvcn nun1bc.r dated 24th Sc.ptemkr, 
1967. considering the views of thc firm Mf's.  AAaniu WcrAc, that tho 
B<whneckc'q currcnt meter is n o t  suitable for Kiintilil ( ' r w h  ;15 therc is 
heavy siltrition, and furniqh your rcply at your earlic\t, a\ thc  Ministry 
of Transport is reminding for carly findisation of thc matter. 

Yours Sincerely, 
Sd/- 

Dy. Surveyor General XI and 
Dy. Dircctur of C;ccnktic ilnd Research lhanch,  
Survey of India, Post Box No. 77, 
DEHRA DUN (U.P.). 

Superjntending Engineer. 
Kandla Port Trust, 
P.B. No. 50, 
Gandhidham (Kutch). 

D.O. No. 17-E(60)/64/752. Dared the 2 I .sf January, 1965. 
Dear, 

Please refer to my D.O. No. 17-E(60)/ 1063/909, dated the 28th 
August, 1964 under which you were informed that the Senior Scientific 
Officer, Indian Ocean Expedition had intimated that their organisa- 
tion was not in a position to purchase the Boehnccke current meter at 
present, due to high cost. 

I shall be oMiged if you intimate some other organisation who will 
be in the purchase of this equipment. 



k l ~ o c s m s c t # r , ~ ~ ~ m m b a r * - - - -  --- d ¶& 
cummetcr~raccKamQ;Ddabbyyou {tboqhkwrrr'koownthtt 
tk current r n c l r r r ~ l ~ l  W'lWDLtiO KabdlOCraek when *tidal wrt~lr 
was silty) is awaited 

Yourr !jbccrdy, 
Sd/- 22/l m. Survlcyor General 11 and 

Dy. Director clb Gardctic and Re#arch Bwnch, 
Survey of India, P a t  Box No. 77, 
DERRA DUN (U.P.).  

PORT OF COCHlN 
No. S4/'CM/63. 

Chid Engineer's Oflice, 
Cochin-3. 
Dded the 15th Oaober, 1963. 

To 
The Sujxrintcnding Engineer, 
Knndllr Port Project, 
Oandhidhm, Kutch. 

sir, 
REF.-Your 11.0, No. 17-E(60)-1/63/4877, dated 7th October, 

1963. 
Though the Port is interested in purchasing the meter, in view of 

the high cost involved and in view of the present state of anerg-, 
the question is deferred for the time being. 

Yours faithfully. 
w- 

Chief Enginur. 

No. 17-E(60)-1/63/312 - 1 0th December, 1 963. 
1 lth 

Executive Engineer (Construction), 
Manglorc Port Harbour Project, 
Manglare S. K. 

I have to rder to yaur letter No. Dm/ 223/63432(3519), h&d 
the 18th November, 1963, on the above subject and b say that the 
Pamphlets of both tbt ourrent meter v k .  BocBmacLe's and Raberts. 



availoMc with thif port haw: been seat to Chief Engixmr md A6c 
m;nistrrt~, M P m  60. l&tm NO. 17-E(60)-1/63/428 'PkP' datcd the 14th ovrmber, 1963. 

Ftom the above two mctcrs, we arc prepared to sell thc &#B- 
necke's water current meter and the approximate cost thereof is 
Ro. $7X)314Y7. Thr Bd#rts cmw& a3dar cm, however be spwed 
on hire basis. 

You may now kindly study the pamphlet and let us know your 
final decision about your requirements. 

Yours faithfully, 
Sd/- 9/12 

For Development Commisjl'oner, Karadla 

Office of the 
Chief Enpinscr & Administrator, 

Mangalorc Harbour Project, 
Mangalorc. 

No. DTO 223/64. B2. 
To 

Superintending Engineer, 
Kandia Port, Gondhidham ( K utrh ) . 

Sir, 
A 

SUB:-Requirement of current meter for Mangulore Port 
f h  h to your letter No. 17-E(60)-1/63/28 d a d  

1 / 3  February, 1964. It has been decided to tnkc the Roberts current 
meter for use on the Mangalorc Harbour Project. 1 am therefore re- 
quest you to intimate the terms and conditions for hiring out the 
Rolwrts cumnt meter to this Project at a very early date. 

Yours faithfully, 
S d / -  5-3-64 

For Chicf Engineer & A drninistrator, 
Mangalore Harbour Project . 

D.O. LETTER NO. E-446/42-E-10 SURVEY OF INDIA, 
GEODETIC AND RESEARCH BRANCH, 

POST BOX NO. 77, 
D E W  DUN (U.P.). 

M e d  the 7rh January, 1966. 



Kindly refer to the oompondence resting with my No. T-175/42- 
E l 0  dated 4-1-66. 

"Oa going througb thc case, it is found that m e  of the 0£6ccrs, 
who were then concerned with this aspect, are at present with us and 
that tbcy have been transferred several years ago to orher Directorates. 
However, it is found from the records that the literature on the 
k h n c c k e  Current Mctcr war received in our office and that a copy 
wm dw available with you. This literature mcntiom as follows:- 

It i.5 used for ir~vestigatiritlg the direction and velocity of sea 
currcnts ut littlc or grcat dcpths. Whcre measurements ore made at 
u grcat depth the instrurncnt is suspended by a wire-rope (unifiiar sus- 
pension), while for recordings in shallow waters or close to the sur- 
veying 4h1p the in\trurncnt i \  fastenccl to two wire-rows (bifilar sus- 
p c n h n )  by tncam of a fr;imc of 4111. in Icngth. "Nowhere does it 
mention that i t  cannot bc uscd in crccik. I'hc literatirrc on Askanin 
Hifilar tqurrcnt Mctcr \itY\ that 'It I.+ u s 4  for indicating and recording 
direction and velocity of ux  currents'. 'in kcas, river mtuarics and 
hikrk~tirs el n Jcpth not c~xtwdtrrg 50 meter.' 

Whcn o u r  olliwrs gavc their rccomnlcndations to you, they had 
thouphr, uccording t o  their t w t  knowledge and infonnntion. gained 
from thc literature ctc. that nochneckc. ('urrcnt Meter, which is known 
for it \  r~hustnew and accuracy, would bc. bcttcr suited for the purpose 
and for future ucc WCII. willlout lin~itations regarding its use below 
dcpths of 50 meters and more. 1 

"It appears that their knowledge of local conditions was not that 
much a\ of the KnnJla authorities uith whom the above literature was 
also nvnilnhlc prior to the final clarifications in July/August 1960 for 
purposes of prwurcnient. 

With kind regards and best wishes for the New Year. 
Yours Sincerely, 

Superintending Engineer, 
Kandla Port Trust, 
P. 0. Box No. 50, 
GANDHTDHAM ( KUTCH) . 



l%e circun~stances in which some of the mechinory ,was q r d d  
emn before the Pnss was planned need axplanation. In p u w m  ,of 
the decision of the Partition Council of the Vicor~y c?f.lndia, the Gqg. 
of India decided in August, 1943 to wdw plwtpnd uquipq~nt @r two 
ncw printinp p n s ~ ~ e  for India anti the other tor A?ikistap. &- 
cordingi$ a l iM of equipment for the new press was drawn up WJ pas  
forwarded to the Ministry of Works. Mines snd Power ap 18-7-1947 
dor procurement sdil#r. The Ministry p l s d  .a fw$nal ,jncimt, 
Director Omcral. I.S.D., London on 1-8-1947. As the fCc i ig  
England bad nol by then recnvercd from the aftcr-effect of World War 

the rnaehinqy ordered wa$ not expected to be r w a M  much,osr!ier 
thbn 4 to 5 yean. Dm to these eircumqtances, m order lor milchl- 
nc'ry was placed even in advance of selection of a site for the pfw. 

(ii) jbc,~I*l: ~ r a s  p ' <:.a+ &pliY, aRprpv& by the $ik$ng 
Fin- Crmmittw and S n i s t r a t i v e l v  ;i+prpvcd an? finalfy ) r I t '  siv- 
tiaKQ by che,Miirtry ol Works Productign and Sup$, indmnrulfa- 
tiord with tbti Miaistry of Wnonce, in January, 1952, env age t h ' ~  con- 
stnrczion of the fdlowiag buildings:- 



* 
(xiii) Acquisition of 100 acres d land. It w d d ,  thcrclc#;. be 

I l n  that the mtire s t  up of the p ( i  was cmmxhed at one dmc mty 
and IMH piacand. 

The c o n w u c t i m  d a building for the Rotary (Fonns) Wing was, 
however, thought of later, rrs thip was mooted in October 1953 and 
Govbrnmmt approvi~l obtained in August. 1954. Tho n a m s  for 
cotatanplating thc cstabljshmcnt of thk wing at a s u b q u c n t  date waa 
that cnving to expamion o t  the activitim of the Gcwornrncnt as a result 
of thc Fint Fivc Year Plan thcrc had been all-round i n m w  in the 
denland for fornx\ and it was dificult l o  nrpc with thew i n c m d  
and PtiH k r c ~ s i n g  dcmands with the cxhtrnp forins printing capacity 
'of Cmvcmnrmt T h e  Erpcrt Con~mirm on printing and thc Tcchni- 
cal Adviser had already gone into the question and had not a jqmmd 
of printlng of Cmvemmcnt work in private pram which, apart from 
the administrative pmblm~ entailcd dcloy and financial burdens or, 
Government. Therefore, the time wnc then opportune to think of 
starting a Form printing unit and since the Nasik prcss was in the 
making it was con4dered that a Forms Wing could also be addad to 
this pms. 

(iii) The objective of the exjmosion propnune of the Dnrpartment, 
involving thc expansion OF the existing units and csbhlishment of new 
prerrsfts, dongwith a systematic re-organisation to improve the quality 
of rinting in all Cmvernmcnt pr~~scs .  is t o  niake C~ovcrnment printing P sel -wRcicslt and  to reduce progrwiVe1.y the numbar of printing jobs 
farmed out to  private printe~.;.  Each job i s  examined t o  see w M t r  
,the work can be executed in one of the Government of India pmsa. 
It is only where the work cannot be cxmuted in a C ~ w t r n m e n t  d India 
Press either due to lack of equipment or to the pmsa already having 
their bands full that the job is farmed ou2 to 1 rivate ptintcrs. It is 
not possible to extract figures d~ict ing  the cost of riuting incurrcd 2 by farming out jobs to private pnnters on a m n t  machines which 
could not be put to c ~ i s s i o n  in the Government dblndirr Prass. 
N& 








